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INTRODUCTION

1, the Chairman of the Public Accounts Committee, as authorised by
i the Committee, do ‘present on their behalf this Sixty-First Report on
. actiom taken by Government on the recommendations of the Committee
. contained in their Second Report (Fifth Lok Sabha) on Appropriation
Accounts (P & T) 1968-69 and Audit Report (P & T) 1970

2. On the 6th June, 1972 an ‘Action Taken’ Sub-Committee was
. appointed to scrutinise the replies received from Government in pursuance
of the recommendations made by the Committee in their earlier Reports.
The Sub-Committec was constituted with the following Members:

Shri B. S. Murthy—Convener.
2. Shri Ramsahai Pandey -
3. Shrimati Savitri Shyam
4. Shri H. M. Patel \ Members
5. Shri Shyam Lal Yadav

6. Shri Bhagwat Jha Azad
7. Shri M. Anandam

P

3. The Action Taken Sub-Committee of the Public Accounts Commit-
tee (1972-73) considered and adopted this Report at their sitting beld on
; the 24th November, 1972. The Report was finally adopted by the Public
Accomnts Committee on the 11th December, 1972.

4. For facility of reference the main conclusions/recommendationg of
- the Committee have been printed in thick type in the body of the Report.
A statement showing the summary of the main recommendations/obser-
+ vations of the Committee is appended to the Report.

5. The Committee place on record their appreciation of the assistance
- yendered to them in this matter by the Comptroller and Auditor General
of India

"New DeLHL;
December, 14, 1972,

Agrahayana 23, 1894 (S).

ERA SEZHIYAN,
Chairman,
Public Accounts Committee.

)]



CHAPTER |

REPORT
1.1. This Report of the Commitieé deals with action taken by Gov-
ernment on the recommendations contained in their 2nd Report (Fifth

Lok Sabha) on Appropriation Accounts (P & T) 1968-69 and Audit
Report (P & T), 1970

1.2. Action taken no'es have bzen received in respect of all the 48
recommendations,

1.3. The action taken notcs/s'atements on the recommendations of
the Committee contained in the Report have been categorised under the
following heads:---

(i) Recommendations/observations that have been accepted by
Government,
S.Nos- 3,4, 7—11, 13, 15.16. 18, 21,22 2433 and 35—44,

(ii) Recommendations/abservations wiuch the Committee do  not
desire 10 pursue in view of the replies of Government,

S. Nos, 1, 2, 6 and 45—48,

(1Y Recommendation/observanons replies 10 which have not been
accepted by the Committee und whicl require reiteration,

S. Nos, 5. 14, 17 and 20.

(iv) Recommendutionsiohservations in respcci of which  Govern-
ment have furnishe| interim replies.

S. Nos. 12, 19, 23 ang 34

1.4. The Committee hope that final replics in repard to the recommen-
dations to which only interim replies have so far heen Purnished will be
submitted to them expeditiously after getting them vetted by Awdit.

1.5. The Commitiee will now deal with action taken notes on some of
the recommendations,

Effect of excessive extensions on capatity of Fort Telephome Exchange,
Rombay —Paragraph 1.22 (S8, Ne. 3),

1.6. Commenting upon the cffect of the excessive oxtension given in
the Fort Cross Bar Telephone Exchange, Bombay cn its capacity and
revenue potential, the Committee made the folowing observation in para-
graph 1.22 (5. No. 3):
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“Till Sepiember 1970, 6526 direct connections and 9510 exten-
sions had been given in this exchange.  According to the
representative of the P & T Board, a provision for 30 per
cent extensions is generally made and the project estimate
of the Bombay Fort Exchange contained a similar provision.
However, extensions to the extent of 146 per cent of the direct
connections had been given. The pecularity of the Cross
Bar exchanges a3 explained by the representative, is that even
internal calls between the extension and main telephone
instruments, which are not paid for, load the exchange. The
Committee have thus reason to believe that existence of such
a large number of extensions had limited the capacity of the
exchange to handle remunerative calls thereby reducing the
revenue potential. The argument that on the basis of rental
ratio of 2:1 between the direct exchange line and extension,
the capacity of the exchange is already utilised does not appeal
to the Committee. The Committee would like the matter
to be investigated to avoid recurrence.”

1.7. In their pote dated the 11th February, 1972 the Ministry of
Communications (P & T Board) have stated as follows:—

“It is agreed with the Committee’s observation that the utilisation
of the exchange capacity should not be determined on the
basis of actual ratio of 2:1 between the direct exchange line
and extension. The Committee’s reference is to the deposition
of Departmental witness as at para 1.9 of 2nd report to 5th
Lok Sabha. This was merely stated to convey the effect of
extensions contributing to the increase in traffic.

The Department holds that the utilisation of the capacity of an
exchange should be judged from the traffic capacity it was
designed to carry, and it actually carries, on commissioning.
It is immaterial whether this traffic is contributed by direct
exchange lines or extensions. This implies that the compari-
son of revenue should not be based merely on the number
of direct exchange lines or extension, but also on the revenue
earned from calls handled by the exchange. Nominal figures
of direct exchange lines and for extensions to be catered for
by the project, have to be stated in the project, as designed
traffic capacity is to be estimated from them.”

18. The Commiitee had reason to believe that existence of large
wumber of extensions (146 per cent of the direct conmections as agaimet
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- L1k TheiGommitiee. wounld like to stress the umgency. for production.
oi“-eceuuy itiptruments ‘with the modified design which, would obvmtg.v
the: dntormnl:-calis - joading: the Cross-Bar:Exchanges.

Ulder-ntﬂuatmn ‘of cqpacny at Kanpur Exchange —Paragraph 1.33 (S )
No. 5),

1.12. In pafagraph 1.34, the Committee while commenting on z'he
under utilization of capacity at Kenpur exchange made ‘the following
observition:

“During evidence the Commi.tee were informed that in Kanpur
Exchange, shortage of cable or instruments did not come in
the way of ful] utilisation of capacity. The capacity of the
exchange expanded in March, 1965 could be fully utilised
only by August, 1968 despite a long waiting list of 7,000 and
above for fresh connections: The Commi'tee would like to
know the specific reascns for the delay in utilising the expand-
ed capacity.”

1.13. In their note dated 11th February, 1972 the P & T Board have
stated:

“The fact i that there has been adequale utilization of the exchange
capacity at Kanpur from the beginning. At Anncxure A
(page 162) a statement regarding the progress of provision ¢f
telephonz conncctions has been drawn up.  Column 4 gives
the number of connections actually working at the end of
each of the vews 1964-65, 19635-66, 1966-67 and 1967-68.
These connections are exclusive of those temporarily discon-
neeted either for shift or for non-paymeat.  The figures for
such temporary disconnections are given in columns 6 and
7. Column 8 gives the figures for the total number of con-
nections, if the connections closed temporarily under shift for
non-payment are treated as working connections.  Column §
gives percentage utilisation of capacity on the busis of actual
net number of working conaections in column 4 while column
9 gives the percentage utilisation on the basis of actual work-
ing ccnnections plus the connections closed temporarily under
shift or for non-payment contained in column 8. It will b
seen that the percentage utilisation within a year of the com-
missioning of the exchange as given in column 9 was about
90 per cent, within two years about 93 ner cent and within

3 years about 97 per cent against the figure of 90 per cent
mentioned in the project.
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. The majp, diffgrence has been that perhaps the P.AC, bave felt,
" that the number of connections temporarily closed under
shift or for non-payment could not be considered as working
. counections. -This, however, is no: the correct position. The
Department was committed durig these years to re-open these
telephones on payment of dues within six months of the clo--
.sure, This peripd has since been reduced to 3 mpnth in
August, 1971, copy of orders issued (No. 2-14/71- PHA of
24th August 1971) in this regard is at Annexure ‘B’ (page
163). The capacity has, therefore, to be reserved for them ang
at the time of restoration, full rent is payable for the period
the connection remained ciosed. No loss of rental is involved

in such cases.

Out of 200 lines non-PBX group, 12 nuinbers are to be kept spare
for casual connections, ceased numbers, test numbers elc.
Definition of the “Ceased Numbers” is “numbers recovered
from any subscribers should be kept spare for at least six
months.” This pertains to the number permanently clossd
eithcr on request of the subscribers or where payment has not
becn made for more than six months. In these cases, a closed
number is not to be allotted to any o‘her subscriber so as not
to cause inconvenience to the new subscriber whe would bs
getting calls intended for the carlier subscriber if the same
number is allotted to him so soon after closure,

It will be thus scen that the reasors to be atributed were the
commiiment of the Department to reopen the conpecions
closed due to non-payment of ducs or temporarily under shift
within six months of the closure. The period has, however,
been reduced to 3 months now vide Annexure ‘B’ (page 163)."

1.14. The Commitiee regret that they are unable to accept the P & T
Board’s view that there has heen adequate-utilisation of the exchange
capacity at Kanpur from the beginning after counting the connections
temporarily closed (i) under shift; and (ii) due to non-payment as working
connections. The relevant Audit paragraph clearly stated that such cases
were covered by the normal reserve of 6 per cent kept by the Department.
Doring evidence the official witness also confirmed this position  (Vid:
paragraph 1.32 of Second Report (Fifth Lok Sabha). Even granting that
these could be regarded as working connections, the utilisation of the
capacity of the exchange should have been at Teast 94 per cent, if not
more. The Committee thevefore, desire that the inadequate utilisation of
the capacity should be investigated.
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Reduction of period for restoration of felephone commections—Patagraph
1.36 (S. No. 7).

1.15. Suggesting reduction in the period allowed for restoration of a
line disconnected for non-payment of bills, the Commitee had observed
.as follows in paragraph 1.36:

“At present a subscriber retains a ‘sort of lien’ on his telephone for
six months even when he does not pay the bills. As the tele-
phone is liable to be disconnected in the event of non-payment
by the 22nd day of the issue of the bills, the period of six
months allowed for the restoration of the connection on pay-
ment appears to be too long. In order to have an effective
deterrant against delays in payment as also to avoid loss of
revenue due to non-utilisation of the capacity of the exchange
to this extent the Committee suggest that the Department may
consider the feasibility of curtailing the period to three
months.”

1.16. In their note dated 18th December, 1971, the P & T Board
thave stated:

“The recommendations of the Committee were considered by the
P & T Board and orders have since been issued that a line
disconnected for non-payment may be utilised after 3 months.
Considering the effect on the negotiating power of the Depart-
ment on realisation of outstanding dues, the period for grant
of restoration has not been reduced. A copy of the orders
issued in this office memo No. 2-14/71-PHA dated the 24th
August, 1971 is enclosed (pages 163).”

1.17. The Committee note that orders have since been issued by the
P & T Board to the effect that a line disconnected for non-payment of
ducs may be utilized after 3 months. The present period of 6 months
upto which the subscriber of the discomnected telephone is allowed to
settle his accounts for getting the telephone reconnected, however remains
unchanged. The Committee would like the Board to review. the position
after some fime taking info account the number of persons in default for
more than three months with a view to considering the iusibﬂhy of cur.
tailing the period of re-connection also to 3 months. '

Unatilisation -of capacity of Telephone Exéhnga -Pangrp 1.65, 1.66
and 1.70 (S. Nos. 9, 10 and 14). P

1.18. In paragraphs 1.65, 1.66 and 1.70, the Commmee commented
on the delay in utilisation of available capacity in two telephone exchanges,
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Mandvi—I and Mandvi—1I, as also the over-all unutilised capacity of the:
Telephone Exchanges—in the country, and observed as follows:

“1.65. The Committee note that the delays in utilisation of the.
available capacity in the two exchanges Mandvi—I and
Mandvi—II was due to overall shortage of cables in the
Country and that on receipt of adequate cables instructions
for the utilisation of capacity had been issued in December,
1969 by the General Manager, Telephones, Bombay.  The
instructions inter alia envisaged-an immediate review of the
capacity available in all the exchanges in Bombay area and
the stage at which the cable works stood in order to draw
up a programme of utilising the capacity within six months
on a crash basis to the extent cable was available. In the
opinion of the Committee, a similar review and a systematic
programme of work are called for in all the Telephone dis-
tricts/circles and a strict watch should be kept on the progress
of utilisation of capacity already built up.”

1.66. The Committee could mnot get an exact idea regarding the
extent of unutilised capacity of all the telephone exchanges
in the country on account of shortage of cables. They desire
that Government should asses the position on the basis of

the review suggested in the foregoing paragraph and apprise
them.” :

#1,70. As at the end of 1969-70 only 79.5 per cent of the existing
capacity of exchanges had been utilised. The P & T Depart-
ment intimated to the Committee that an overall target of 85
percent utilisation of capacity would be reasonable. The:
Committee are unable to agree with this in view of the ever
rising waiting list which runs into several lakhs. According
to the Departments’ own norm, 94 per cent utilisation after
allowing for 6 per cent reserve should be aimed at. On this
basis the number of connections that were not provided due
to various reasons at the end of 1969-70 was 1.62 lakhs and
the Joss of potential revenue during the three years ended
1969-70 was to the tune of Rs. 45.18 crores. This shows
the extent to which the return is less for the capital already
invested. The Committee. therefore, consider that the accent
during the Fourth Plan should be on utilising the existing'



capacxty full,y

1.19. In their reply dated llth l-ebruary, 1972 the P & T Board
diave stated:

“1.65. The P & T Boérd is keeping strict watch over the utilisa-
‘tion of the exchange capacities. In Meeting No. 4 of 1970-
71 held on 5th June, 1970, the P & T Board had taken note
of the inadequate utilisation of the telephone exchange capa-
cities, and had directed all the circles/districts that a Quar-
terly Progress Report on the utilisation of the exchange capa-
cities in respect of exchanges of 1,000 lines and above be sub-
mitted to the Board. Since then this quarterly review is being
done,

'With this watch, theére has been improvement in the utilisation of
the cxchange capacities during the last quarter of 1970-71.
"This will be apparent from the movement of exchanges from
lower catecory of utilisation to higher categorics as summa-
rised below:—

“Tartsgory Utilisati»a batwazn  No. of exzhanzes of 1223 lins of above as
31-{2-1970on 31-3-1971
A-1 Over 92 ', ‘ 44 SS
A-2 90-92 23 15
B-1 . 85-90°, : 35 37
B-z . - 80-857, , 27 : 28
C P ops8odl : o - Io
D ' o _' .]“3el.6»;' 5L . : 19“ o ’ 18

.

Taking the ébunt'ry as a whole, the 'utiIisation ‘of exchange capaci-
ties mc'eas d from 795 per ccnt to 8"2 per cent during
1970-71 '

e e . .ot

The targets for the provmon of co;mect:ons for 1971-72 have
.also heen, fixed. and- indicated. to all Heads f—Telephone Dis-
tncts/P & T-Circles. o e

" ‘To start with, the work of review of utilisation of exchange capa‘-\
city, submission of regular statements to the P & T Board
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" 'and *takng wp 'the cases with individual Circles/ Telephone
" Distriets :cgmdmg che: utirsation of capacities. in particular
" exchahges xaggmg ‘bemind “has bee taken up by one of the
‘existing cells of the ‘Directorate in addition to its normal
work. This has involved a considerable amount of additional
work, and has resutted in overloading of the particular Cell
and some of the other important duties of the Cell getting
neglected. However, it has not been possible to take effective
follow up action to remove the bottlenecks pointed out by
the Circles/Districts. 1t was thus felt nearly impossible to
carry on this work in the Cell. It has, therefore, become neces-
sary that a separate Section be crea‘ed to undertake the re-
views and take effective steps for utilisation of the capacities
created. For this purpose, a separate ‘Utilisation Cell’ with one
post of Assistant Chief Engineer together with onc  Assistant
Engineer, two Engineering Supervisors, and one Stenographer
is to be created exclusively for this purpose. The total
anaual cost of such a “Cell” would be about Rs. 56,000/-,
which will be recovered by providing 57 telephone connections
in a year in advance.

The above proposal for the creation of a suitable Cell in the P & T
Directorate was considered by the P & T Board in jts metting
No. 4 of 1971-72 held on 28th July, 1972, and it was decided
‘by the” Board that the question of creating a suitable ‘Cell’
to review utilisation of exchange capacity and take steps to
improve’ the same should be considered while recasting the

" proposals regarding the Re-organisation of the Telecommu-
nication branch of the P' & T Directorate.

_ The,recastmg of thg proposals is.in_progress, and so far no final
-decision has been taken. .M’anwhlle the work will continue
to be handled by one <f the existing cells. of the Directorate
in addition to its normal working.”

“1.66, Ouarterly reviews made to assess the progress in utilisation of

capacities of exchanges of 1.000 lines capacity or above, re-

" veal the foﬁowmg position for the period 30th September, 1970
to 30th September 197!

4

—— e P,

Capacm utitisation as a ®" of total equxpped ' capacity

For period ending 30-9~1970 ' 83°8
Da. 31-12-1970 . 851
Do. ©31-g3er971 Y T ’ " B63
Do.: .. . 30B-1QTL, . B . s BRed
Do. . 30-9-1971 . 87-1

Note 1 The slxght fall of 0+ 3 in percentage. wtilisation in the quarter 1-
=771 to
37:9-771 i3 1tribitahy to a sizeable addition to exchange capacity in the arte)
whic  c>1l1 not be fully utilise § during the short period. 8 paclty quarter
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The optimum utilisaiion percentage that cam be achleved is 94-

The

The

per cent (6 per cent being kept for reserve) and it will be seen
from the above review that the capacity utilisation has been
steadily improving to attain the optimum figures. This has
been possible due to various factors like digging into cable
pair reserves and spares, even with the consequent loss of
flexibility and efficiency, receipt of small quantities of cables
from imports ordered earlier and cables received from H.C.L.
and procurement of other materials required for providing
telephone connections etc,

connectable capacity remaining unutilised as on 30th Septem-
ber, 1971 for Exchanges of 1000 lines capacity and above is
6.9 per cent of the total equipped capacity, out of which 1.8
per cent is attributable to absence of cable pairs.

review made above for exchange of 1000 lines capacity and
above covers 184 exchanges which account for a total equip-
ped capacity of 8.12 lakh lines out of a total of 4028 exchanges
in the country with a capacity of 12.23 lakhs lines. In o‘her
words, nearly 66 per cent of the installed capacity in the
country has been covered by the above review leaving 4.1T
lakh lines of equipped capacity spread over in 3844 exchang-
es. The detailed analysis of untilised capacity in these remain-
ing 3844 exchanges has not been attmepted considering the
enormity of the work involved in the collection of data for
exchanee sizes varying between 10 lines and 999 lines. In
view of the fact that the review given above covers as much
as 66 per cent of the total equipped capacity in the country.
it is presumed that the above information would be deemed”
sufficient by the Committee. 1If, however, the Committee
desires to be informed of the de‘ails in respect of these small’
exchange< also, the same will be collected and furnished.”

“1.70. The additions to exchange capacity of various existing ex-

changes and addition of new exchanges is done continously
throughout the year, and as such fixing of a higher percentage
of utilisation on a particular date is considered to be net prac-
ticable. Accordingly, the P & T ‘Board ‘has la:d down the
following standards:—

(a) 90 per cent of the exchanee capaci‘y should be utilised’
soon after the commissioning of the exchange or its ex-
pansion in anv case not later than six months of such
- commissioning:
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{b) 94 per cent of the exchange capacity should be utilised
~ say, about 6 months in advance of the due date for com-
missioning of the next expansion; and

(c) 4 per cent capacity, i.., the difference between (a) and
{b) above shouid be utilised gradually to meet the priority
needs of defence, the Central and State Governments
etc,

The above standards are in respect of a particular exchange capacity
added, and is subject to availability of matching stores like
undesground cables, open-wire lines, line materials, insulators
etc. -

Further, it is only in the large telephone systems that there is always
a wai ing list, At small stations, there may not be a waiting
list and since exchanges cannot be expanded every now and
then at small intervals of time, in the small exchanges normal-
lv the Department provides a reserve capacity to meet the

demands of 2 to 3 years after the exchange capacity is avail-
ahle.

Considering the above position, the Department had approved that
an overall target of 85 per cent of the capacity would be
considered reasonable on any particular date.

During 1970-71, it could be seen that the percentage utihsation
has increased from 79.5 per cent on 3Ist March, 1970 to
82 per cent on 31st March, 1971. With the likely availability
of more underground cables during the current year, the per-
centage is further likely to go up during 1971-72.”

1.20. In a further note dated the 5th July 1972 the P. & T. Board have
stated:

*1.65. The proposal for the creation of a suitable cell to be desig-
na'ed as “Utilisation and Project Control” in the P & T
Directorate to keep a watch on utilisation of exchange capa-
cities has since been approved. The necessary staff for this
has also been approved and the Assistant Director General to
head the Cell has since joined and the remaining members of

the Cell are beine also posted. This Cell would keep a close
watch on the utilisation of capacity.”

1.21. The Commiftee are unsble to accopt the Depurtwents view
thet s everall target of 85 per cewt wtilivation of capacity of the telephone
exchanes would be reasomable. Mn-vhﬁdlhyhdnhdy
2630 LS. —3.



.12

expressed and the Committee had observed hat 94 per cent wutillsation
after allowing for 6 per cent reserve should be shwed at. The Committee
note that the percentage utilisation of capacity of telephone exchanges
increased from 79.5 on 31st March 1970 to 82.2 on 31st March 1971
" and that with the avzilability of more underground cables the percentage
is further likely to go up. The Committee would like to emphasise that
concerted steps should be taken to step up the percemage to 94.

As regards the extent of unutilised capacity on account of shortage of
cables, the P and T Board have stated that 1.8 per cent of the total equipped
capacity of all the exchanges of 1000 lines and abcve could not be utilised
due to ahsence of cable pairs, The Department have not conducted any
such review in respect of smaller exchanges in the country. The Com-
mittee, however, note that creation of a ‘Utillsation and Project Control
Cell has becn approved. This Cell is expected to keep a close watch on
the utilisation of the capacity of the telephone exchanges. The Committee
would suggest that this Cell should identify the reasons for the shortfall
i1 optimum utilisation in all the exchanges so as to take necessary steps
to reach the optimum level,

The Committee are nnable to understand the Board’s inability to at-
tempt a detailed analysis of unutilised capacity in smaller exchanges, They
would suggest that this work should be done at the Telcphone District/
Circle level and that the “utilisation and Project Control™ Cell may review
the position ot longer intervals, say once in six months or once a year, a8
against once a quarter in the case of bigger exch-nges.

Transfer of administrative respoasibility of the Hinduston Cables Factory
at Rupnarainpur.—Paragraph 1.68 (S, No. 12).

1.22. While commenting on the proposed cxpansion of the production
capacity of the Hindustun Cables Factory at Rupnarainpur, the Committee
referred 1o the question of its transfer under P & T Board and observed
as follows in puragraph 1.68:

“The Committee note that the capacity of the Hindustan Cables
Factory a' Rupnarainpur is being expanded to 8.000 standard
Kilometres and that it is expected to go into full production
by March, 1972. A second factory is also expzcted to be com-
missioned in about two to three years. The Committee trust
that these projects wil prodsed according to schedule. In
this connection the Committee 'would like to knew ¢he decision
of Government on the Administrative Reforms Commibssion’s
recommendation that the responsibilities discharged by the then
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Ministry of Industrial Development, Internal Trade and Com-
pany Affairs in respect of the Hindystan Cables Ltd., should
be transferred to the P. & T. Board.”

-1.23. In their no e dated 11th February 1972 the P & T Board have

- stated:

“The information as received from the Ministry of Industries is

given. below:—

Expansion of dry core cables:—The project was approved by Gov-

Howzver, plant and machinery, which have becn ordered arc being

ernment in April, 1966. It was scheduied to be commission-
ed in December, 1970. A number of factors have contributed
to the delay in the timely commissioning of the project such
as (i) unsatisfactory performance of certain machines procured
indigenously, which were fabrica'ed in the country for the first
time and subsequent decision to go in for improted machines
in lieu thereof (ii) the failure of the state-owned Heavy Build-
ing Plant and the Mining and Allicd Machinery Corporation,
Durgapur to adhere to their delivery schedules for machinery
ordered on them and (iii) and unstable industrial relations
in the factory.

instalied progressively as and when they are received. An
imported lead press has already becn installed and this would
enable the company to take up manufacture of cables of sizes
upto 100 pairs by middle of 1972. The completion of the
project is however, expected only by middle of 1974,

'Second Cable Faciory,
The project was approved by the Government in January, 1971 and

"The

the scheduled date of commissioning was indicated as 1974-75.
The land required for housing the factory has alrcady been
handad over by the State Government. Construction of factory
sheds, including water supply, sanitary installations, electrical
installations ctc., have been completed at the construction site.

project was originally conceived for a production capacity of
5,000 skam. of conventional type i.e., paper iasulted lead
sheathed cables. The D.G.P. & T, however, have now come
~up with a proposal that cables in sizes upto 100 pairs should
be of the jélly ‘filled polythene sheathed and for sizes above
this in the conventional type. This meant recasting of the
entire oroject report. A revised project report has accordingly

“been drawn up. The technology involved in the manufacture

_ ~of this item is entirely new to the country. The company have,
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therefore, approached three renowned manufacturers for mak--
ing available the know-how required, Tentative proposals.
which have been received from them are under examinaion of
the company and Government. This revision in the scope of.
the project at this stage is, however, not expected to seriously.
set back in any way the schedule for commissioning of the
project.

The NIDC who have been appointed as consulting architects hawe
almost completed the Master lay out plan and the design of the
structures for the factory building is under preparation. A
conscientious effort is being made to complete civil constroc-
tion by about 1972 so that real production could commence
by July 1973. The contract has also been awarded to Mjs.
Hindustan Stee! Construction Ltd., another Public Sector
Undertaking.

oo T —

The ARC in their recommendation No. 22 have recommended inter
alig that “the administrative responsibilities at present discharg-
ed by the Ministry of Industrial Development in respect of
Hindustan Cables Ltd., should be transferred to the P & T
Board in case the sector corporation designated as the ‘Engi-
neering Corporation’ recommended by us in our report om
Public Sector Undertakings, does not come into existence.”

The Government have since taken a decision that the recommenda-
tion of the ARC for setting up Sector Corporation noced not
be accepted in principle. The recommendation of the ARC
regarding transfer of the administrative responsibility of Hin-
dustan Cables Ltd., has accordingly been taken up with the
Ministry of Industrial Development. No decision has so far
been taken on this recommendation of the ARC.

1.24, The Committee note that the recommendation of the Adminiatra-
tive Reforms Commission regarding the transfer of the sdministrative res-
ponsibility of Hindustan Cables Limited has been taken up with the Mimlstry
of Industrial Development and that no decision has been taken so far en
this recommendation. neConmmeewo-ldmﬂelee‘lor-c-ly
decision in the mafter,

Mmlouuinwlf—snﬁdemyinCabb.-PWIGQ(S Ne. 13).

1.25. In paragraph 1.69 the Committee made the fonowmg observation
regarding attaining sclf-suﬁicrency in Cables:—

“The Committee feel that a High Powered Committee should go into-
the entire question of indigenous production vis-a-vis cable-
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_ fequirements with a view to suggesting concrele measures o
attain self sufficiency in cables before long ' :

1.26. In their note dated the 11th February 1972 the P & T Board
Jave stated: ‘
«ln the P & T Board meeting No. 4 of 1971-72 held on 28th July,
1971, it has been decided to set up two High-powered Com-
mittees as follows:—

As regards implementation of the A.R.C, Recommendation No.
20 regarding the organisation of the telecommunication pro-
duction to keep pace with modernising and developments in
other countries, it was felt that for meeting the challenge of
rapidly changing telecommunication technology and rapid
growth in the demand for telecommunication equipments, it
may be desirable to have in addition to the group envisaged
in the Memo. put up to the Board, a high powered
committee which would not only project requirements of tele-
communication equipment, but also evolve long-term plans for
developing capacity for manufacturing them inside the country.
Similarly, another high powered Committee may be set up to
draw up plans in regard to research and development work
in the field of telecommunications, and go into the working
of the Telecommunication Research Centre,

The proposals regarding the personnel of the Committee and terms
of reference are being finalised.
1.26. (a) In their further note dated the 24th May, 1972, the P. & T.
"Board have stated:

The two High level Committces have since been set up, and copies
of orders issued in this regard,

1.27. The Committee had suggested that a high power Committee should
‘be appointed to go into the entirc question of indigenous production vis-a-
vis cable requirements with a view to attaining self sufficiency in cable he-
‘fore long. Government bave since set up two High Level Committees (i)
te go into all aspects of manufacture of telecommanication equipment in-
' ciudimg cubles, and (fi) to undertake g comprehensive review of the research
and developmental activities, These High Level Committees were expected
%o submit fheir reports by the end of September, 1972. The Committee
'ﬂ,lﬁetoknowtberesnltso!themlewsand&ewﬁonukmbycov-
eomment thereon,
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Medical facility to P & T Stafi.—Paragraph 1.90, 1.92, & 193 (S. Nes..
17, 19 & 20), o
1.28. Commenting upon the distinction made between the P. & T. Staﬁ
drawing salary upto Rs 500/- P.M. and those above Rs. 500/- P.M- im
regard to medical facili.ies, the Committee observed as follows in paragraph

1.90:—

~

“The committee note that cven after opening the dispensaries, staff

drawing salary more than Rs. 500 per month are given am
option to go either to the dispensaries or to the Authorised

medical Attendants appointed by the State Government. If
they prefer the latter, the cost of treatment is reimbursed to

them, As under the Central Government Health Scheme there
is no such distinction between the staff getting upto Rs. 500
and those above Rs. 500, the Committee sec no reason why
the present practice should continuc in the P & T Departmont.
They would suggest that Government may examine whether #
is not desirable to do away with the distinction by making such
amendments as are necessary to the Central Services (Medical
Attendance) Rule.”

1.29. In their note da'ed the 11th February 1972, the P & T Board

have stated:

The

“It may be clariicd that the distinction betwoen employees
drawing salary up 10 Rs, 500/- and those drawing salary abowe
Rs. 500 - as followed in the P & T Dispensurics is in accordance
with the rclevant provisions of the Central Scrvices (Modical
Attendance) Rules. The amendments svace made by  the
Department of Health in these Rules now empower all Heads
of Dzpartments to declare a Medical Officer whether or not
under the employ of the Central Government as the Autho-
rised Medical Attendant in respect of a class or classes of Cen-
tral Government servants in a station and there is no provision
for any distinction between those drawing salary upto Rs. 500 /-
and those drawing salary above Rs. 500/- in so far as such
Authorised Medical Attendan's are concerned.

question of declaraing the P & T doctors as the Authorised Me-
dical Attendants in tespect of all P & T Officers and staff at
the dispensary stations including those drawing pay more that
Rs. 500/- on the analogy of the practice followed in the Central
Government Health Scheme in Delhi and elsewhere was consi-
dered earlier when it wag felt that the working of the P & T
dispensaries had not stabilised and that the medical and pam—
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medicas staff were nadequate even to attend tq the existing
beneticiaties. M was accordingly decided that the ques.ion
may be taken up later aiter the dispensaries have been well-
statfed and a hierachy of medical officers providing machinesry
for coatrol etc., has been developed. Another factor contribui-
ing to this decision was the apprehension tha; officers drawing
pay of Rs. 500,- and above may get disproportionately geeater
attention from the Medical Officers than cthers, In any case,
undcr the rules then in force, the declaration of the depar.men-
tal doctor as the Authorised Medical Attendant in such cases
would have involved denial of the stautory right of the officers
under the Central Services (Madical Attendance) Rules to con-
sult the Authorised Medical Attendant appropriate to their
status,

With the amendment of the Central Services (Medical Attendance)
Rules referred to in para 1 above, the legal difficulty mention-
ed above has now been removed. A Director (Medical) has
also since been appointed in the P & T Board ta Control and
exercise technical supervision over the working of the P & T
dispensaries.

The entire question has since bzen re-examined in the light ot the
altered circumstances. While the proposal has been considered
unexceptionabie in principle, it has been found that the wddi-
tion of the new clusy ot beneficiuries to the P & T Dispensaries
wouid result in some strain on the existing medical and para-
medical stafi of some of the dispensaries and that the stafl of
such dispensarics will have 10 be a strengthened simultadeousty
Further, some of the staff unions are opposed to the principle
of extending treatment at the P & T Dispensaries to cfficers
drawing pay cxceeding Rs, 500/~ p.m. on the ground that such
officers get disproportionately greater a'tention, etc.. thereby
affecting the quality of service to the staff drawing pay less
than Rs. 500/- p.m. Further, the suggestion involves a major
shift.in the policy in respect of medical facilities of officers
draw.mg pay in excess of Rs. 500 - p.m. The matter is being
considered by the P. & T. Board for a final decision.

1.30. In a further note dated the th June. 1972, the P. & .
intimated as follows.— 2, the P. & T. Board have

The matter was considered by the P & T Board in its 12th meeting
held on the 28th February 1972, and it was decided that the
present system of the medical facilities available to officers
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drawing pay not less than Rs. 500 per month may continue for
the time being."” :

1.31. The Committee note that it bas been decided by the P & T Board
that the present system of medical facilities avallable to officers drawing
pay not less than Rs. 500/- p.m. may continue for the time being. As
the Committee are still of the view that it is not desirable to continue the
distinction between the staff getting more than Rs, 500/- per month and
those getting upto Rs. 500/- per month, they desire that the position should
be reviewd as early as possible. The final decision taken in the matter may
be intimated to the Committee,

'1.32, Referring to certain cases of malpractices and suspected fraud
the Committee made the following observation in paragraph 1.92 (S. No.
10).

“The Committee would like to know the action taken finally on the
28 cases of malpractices in collusion with chemists and doctors
noticed at Jaipur during the period 1st April, 1966 and 31st
March, 1967. The Committee would also like to know the
outcome of the case of suspected fraud at Vellore involving 64
persons of whom 53 are reported to be Postal Employees.
Based on these cases, Government should lay down suitable
guidelines for the controlling officers so that therc may be
effective scrutiny of medical claims.”

.

1.33. In their note dated the 11th February 1972, the P & T Board
have stated:

“In regard to the 28 cases of Jaipur, the present position is that
out of the 12 cases pending in the court, one case has since
been decided and the official convicted by the court and consc-
quently dismissed from service. [Eleven cases are still pending
in the court and two are still under departmental action.  The
remaining 14 cases arc pending investigation with the police.
Both the departmental authorities as also the police have been
asked to finalise the cases quickly.

2. As regards the case of suspected fraud at Vellore involving 64
person of whom 57 (not §3 as mentioned in the report perhaps
due to a printing mistake) were postal cmployees, the latest
position is that the case was last heard by the Principal Judge.
City Civil Court, Madras on 20th September, 1971 when it
was posted for further hearing on 7th October 1971. So far
64 prosecution witnesses have been examined.
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3. "The question of laying down suitable guidelines for the c‘onuoq-
ing Officers on the basis of the findings in the above cases is
under consideration, -

1.34. In a further note dated the 7th June 1972, the P & T Board
have stated: .

“In regard to the 28 cases of Jaipur, the present position is that out
of the 12 cases pending in the court, 1 case has since been
decided and the official convicted by the court has been dis-
missed from service, 11 cases are still pending in the court
and 2 are still under departmental action. The remaining 14
cases are pending investigation with the police. Both the de-

partmental authorities as also the Police have been asked to
finalise the cases quickly.

2. As regards the case of suspected fraud at Vellore involving 64
persons of whom 57 were postal employees, the latest position .
is that the case was last heard by the Principal Judge, City
Civil Court, Madras on 26th April, 1972,

3, The question of laying down suitable guidelines for the control-
ling officers on the basis of the findings in the above cases is
under consideration.

1.35. The Committee would like to suggest that snitable guidelines for
-controlling officers regarding scrutiny of medical claims should be laid down
in consultation with the Ministries of Health and Finance so that uniformity
‘is maintained in all the Departments of Government.

1.36. Referring to the suggestion made by the P & T Board Efficiency
Bureau regarding review of the present scheme of medical reimbursements

‘the Committee made the following recommendation in paragraph 1.93
(S. No, 20):

“The Efficiency Bureau has suggested that the present scheme of
medical reimbursement should be reviewed and reimbursement
allowed only for hospitalisation cases granting a fixed allowance
for other ailments with an option to be given to the employees
to receive treatment from P & T Dispensaries or the C.G.H.S.
where they exist. This suggestion deserves careful examination
in consultation with Ministry of Health and Finance. The
Committee would also like Government to consider the feasi-
hility of referring this suggestion to the Pay Commission.”
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1.37. In their note dated the 11th February, 1972, the P & T Board
have stated: ‘

“The suggestion of the Efficiency Bureau in the P & T Board to
substitute the existing system of reimbursement of medical
expenses by the grant of fixed monthly medical aliowance was
considered by the Study Group constituted by the Ministry of
Health in their meeting held in September, 1970 but it was
not found acceptable for the following reasons:—

(a) the proposal involved huge expenditure and was not eco-
nomical;

(b) the small monthly allowance would be consumed by the
low-paid staff for their day-to-day needs and in the event
of sickness of their family members, they will have no
means to avail themselves of the required medical treat-
ment; and

(c) the employees will never be satisfied with the quantum of
medical allowance and there will be a constant demand
for higher rate of allowance.”

1.38. The Committee would like to know whether the question of
referring to the Pay Commission the suggestion of the Efficiency Bureau
that reimbursement of medical expenses should be gllowed only for hospi-
talisation cases granting a fixed allowance for other ailments, with an option
to the emplovees fo receive treatment from the P & T dispensaries orf
CGHS wherever these exist was considered,

Disposal of outstanding Audit objections.—Paragraph 1.172 (S. Neo. 37),

1.39. While commenting upon the outstanding Audit objections the
Committec made the foliowing observation in paragraph 1.172:

“The Committce consider it necessary that the department should
go into the reasons for the persistence of Audit objections of
the na‘ur: breught out in the Audit para and take suitable re-
medizl measures to obviate them. They would, in particular,
like to draw attention te want of sanctian to establishment or
continuance of establishment want of sanction to miscellancous
and contingent expenditiure and want of sanctions to estimates
or excess over sactioned estimates. The Committee do not
favour con‘inuance of posts without prior sanction of compe-
tent authority and pos: facto regularisation which carry with it
the risk of diluting the standard of scrutiny of justification for
the posts, Thev would accordingly urge that the procedure
for issuine sanction be streamlined to ensure that prior sanc-

tions are obtained invariably.”
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1.40. In their note dated the 4th February, 1972, the P & T Board
bave stateq:

“Instruciions have been issucd from time to time to the Heads of
Circles and other Administrative Offices for speedy seidement
ot specitic types of objections and avoidance of objections of
the nature brought out in the audit para. The recommenda-
tions of the Commiitee have also been brought to their notice.

Strict instructions have aiso been issued to ensure that sanctions for
temporary posts or tor continuance of such posts are issued be-
fore incurring expenditure on them. In this connection it may,
be stated that most of the audit objections relating 10 conti-
nuance of establishment arise from non-receipt of ccpies of
sanctions in Audit Offices from the execu.ive offices. With a
view to strcamlining the procedure and eliminating of cases
of non-receipt of sanction, instructions have already been issued
that copies of sanctions should not be sent 1o Audit as and
when issued but the same should be despalched to Audit at
the close of the month with a covering statement. The atten-
tion of the Circles has again been drawn to these instructions. It
is hoped that this measure wili considerably bring down the
number of objecticns of this category.

1.41. The Committce had advised that the P & T Department should
go into the reasons for the persistence of Audit objectivns of the nature
brought out in the relevant Audit paragraph and take suitable remedial
measures to obviate them. They are unable to accept the Board's reply
that instructions have been issued from time to time to the Heads of Circles
and other Administrative Offices in the matter and that the recommenda-
tions of the Committce have also been brought to their notice, It is obvious
that a review as suggested by the Committee should be done at the Board's
level. The Committee would, therefore, stress that the Board should analvse
the reasens after obtaining such information as may be necessary from the

lower formations and devise suitable remedial measures for strict imple-
mentstion.

Avoidable expenditure on electricity Charges—Paragraph 1.207 (S. No.
44).

1.42. In paragraph 1.207, while dealing with the payment for the
electricity charges of a new building to N.D.M.C. at noa-commercial rotes,
the Committee observed as follows:

“The Committee are concerned to find that the terms and condi-
tions nn which prwer was obtained came to the notice of the
P & T Deportment only in January, 1965 although the elect-ic
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. sub-station was taken over from the CPWD in 1961, with the
result that additional Joad could not be applied for and obtain-
ed promptly to take advantage of the lower commercial rates
of payment for the supply, They desire that necessary lesson

" should be learnt from this case and that in future at the time
of taking over electric sub-stations from the CPWD, precise
terms and conditions on which power is being received should
be gone into with a view to taking action as necessary to have
the most beneficial rates, The Committee would also like
Government to examine the position in this regard in all other
large buildings maintained by the P & T Department so as to
ensure that power is obtained at favourable rates. Further they
feel that in respect of buildings electric sub-stations maintained
by the CP.W.D, the P & T Department should, at the time
of entering into agreements for the supply of power, be inform-
ed of the terms and conditions to enable them to watch that
prompt action is taken by the CPWD at appropriate stage to
obtain power at economic rates, as it is they who pay for the
energy.

1.43, In their note dated the 4th February, 1972, the P & T Board
have stated:

“Comprehensive instructions laying down the procedure to be follow-
ed in this regard have since been issued to all Heads of Circles
and Administrative Offices of the P & T Department, to avoid
such omissions in future and to ensure that power is obtained
at economical rates vide the P & T Directorate’s letter No.
74-1/69-GB, dated 5th November, 1971 (page 151).

1.44. The Committee note that in pursuance of their recommendation
that Government should examine the position in all other large buildings
maintained by the P & T Department so as to ensure that power is obtained
at favourable rates, the P & T Board have issued a circular letter in Novem-
ber, 1971 inter alia calling for a report by 15th December, 1971, The
Comnmittee would like to know results of this examination and the action
taken th reon,



CHAPTER 11

RECOMMENDATIONS /OBSERVATIONS ACCEPTED BY
GOVERNMENT

Recommendation

Till September 1970, 6526 direct connections and 9510 extensions bad’?
been given in this exchange. According to the representative of the P& T
Board, a provision for 30 per cent extensions is generally made and the
project estimate of the Bombay Fort Exchange contained a similar pro-
vision, However, extensions to the extent of 146 per cent of the direct
connections had been given. The pecularity of the Cross Bar exchanges,
as explained by the representative, is that even internal calls between the
extension and main telephone instruments, which are not paid for, load
the exchange. The Committee have thus reason to believe that existence
of such a large number of extensions had limited the capacity of the exchange
to handle remunerative calls thereby reducing the revenue potential. The
argument that on the basis of rental ratio of 2.1 between the direct exchange
line and extension, the capacity of the exchange is already utilised does not
appeal to the Committee. The Committee would like the maiter to be
investigated to avoid recurrence.

IS. No. (para 1.22) of Appendix 1V to the Second Report (Fifth Lok
Sabha)].
Action Taken

It is agreed with the Committee’s observation that the utilisation of
the exchange capacity should not be determined on the basis of actual
ratio of 2.1 between the direct exchange line and extenmsion. The Com-
mittee’s reference is to the deposition of Departmental witness as to para
1.9 of 2nd report 10 5th Lok Sabha. This was merely stated to convey
the effect of extensions contributing the increase in traffic.

The Department holds that the utilisation of the capacity of an exchange
should be judged from the traffic capacity it was designed to carry, and”
it actually carries, on commissioning. Tt is immaterial whether this traffic
is contributed by direct exchange lines or extensions. This implies that
the comparison of revenue should not be based merely on the number of
direct exchange lines or extension, but also on the revenue eamed from
calls handled by the exchanee. Nominal figures of direct exchange lines
and for extensions to be catcred for by the project, have to be <tated in
the project, as designed traffic capacity is to be estimated from them.

{P & T Board O.M. No. 20-16/69-TPS{XF) dated 11th February, 1972].
23
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The Committee were informed that the Department was devising an
dnstrument which would obviate the internaj calls loading the exchange as
also a portable equipment which could be used to measure the incidence
of calls on the Strowger system accurately so that difficulties met with in
the past in replacing the Strowger system by the Cross-Bar system of ade-
quaie capacity, might not be encountered in future. The Committee may
.be apprised of the outcome of the efforts in this regard.

[S. No. 4 (para 1.23) of Appendix I to the Second Report (Fifth Lok
Sabha)].

Action Taken

To avoid the loading of the X-Bar exchange when internal calls are made
.between the extension and main telephone instruments, medification to the
existing telephone has been finalised by the Department,  Necessary action is
being taken for bulk production of these instrunsents by M /s 1. T.1. With the
modified design a call between the main and extension would not load the
exchangs.

As regards the porable equipment required to measure the incidence of
valls in the strowger sysiem, the desien of this equipment has beep recently
finulised. Irstructions “ave also been issved te all Heads of Circles and Dis-
tricts to obtain one urdt of this equipment arnd muke use of it for fraffic obser-
vatians in strowger exchanges due to be repluced by X-Bar exchanges.

[P & T Bouard O. M. No. 20-1,89-TPS(2F), dated !ith February 1972.]

Recommendation

At present a subecriber retains . ‘sert of lien’ on his telephone for six
months evep whan he doss no: pay the bills.  As the telephone is liable to
bs disconnected in the cvent of non-payment by the 22nd day of the
issue of the bills, the peri~d of six months allowed for the restoration of the
connection on payment appears to ba toa Iony,  1n order to have an cffective
coterrant aeainst delays in navment us also ‘o avoid loss of revenue due ty
non-utiiisation of the caracity of the exchange to this extent the Committee
sugeest thut the Department may consider the feasibility of curtailing the
period to tiree months,

{SL No. 7 {para 16) of App:ndix TV 1c the Second Report of (Fifth Lok
Sabha)].

Action Taken

The recommendations of the Comnittee were considered by the P& T
‘Board ancd orders have since been issued that a line disconnected for
non-payment may be utilised after 3 months, Considering the effect on
‘the negotiating power of the Department on realisation of outstanding dues
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the period for grant cf restora‘ion has not been reduced. A copy of
the orders issued in this office memo. 2-14[71-PHA da‘ed the 24th
Auvgust, 1971 is enclosed. .

[ P & T Board O.M. No. 11-4/71-PHA, dated 18th December 1971.}

BHARTIYA DAK TAR VIBHAG
OFFICE OF THE DAK TAR MAHANIDESHAK

No. 2-14/71-PHA. Dated New Delhi-1, the 24th August, 1971.

To
All Heads of Circles.
All Heads of Telephone Disiricts.

Sus: Restoration of telephones disconnected for non-payment of dues vide
para 66 ¢f the P & T Manpual Vol. XI11.

Reference orders issued in this Office Memo, Ne. Y-7.65-PHA dated
the 30th May, 1968 on the above subject.

2. With a view to better utilization of cxchange capucity it has since
been decided by the P & T Board that a telephone line remaining discon-
nected on account of non-payment of telephone bills may be utilized
tor release of a new connection after threc months from the date
ol disconnection, but the present period of six months upto  which
the subscriber of the disconnected ‘elephonce is allowed to settle his accounts
for getting the telephone reconnected may continue. In view of the fact
that the number of persons who get theis accounis settied for reconnection
cf telephone line during the period beyond thres months from the date of
disconrection would be very small, there shonld be no difficulty in accom-
reodating them ay generally some spare capacity is always available with
the exchange.

3. The receipt of this memo., may please be acknowledged.
Sd/-

(HARI KISHAN SINGH)
Sahayak Mahanideshak (PHA)

Copy to all P & T Training Centres for information.
Copy also to TG/Rates/TR Sections of the Dte.
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Recommendation

The Committee are distressed to note that due to lack of proper
advance action the capacity of the Bombay Telex Exchange expanded
from 200 to 500 connections in September, 1966 could not be utilised!
fully until August 1968 notwithstanding a heavy demand for additional
comnections which entailed g loss of potential revenue of about Rs, 14.12
lakhs. The Committee trust that such lapses would be avoided in future
by advance planning and coordinated action to ensure that cables dialing
units etc. are available in time, '

{S. No. 8 (para 1.42) Appendix 1V to the Second Report (Fifth Lok
» Sabha)J.

Action Taken

In order to avoid such lapses in future and to ensure that the telex
connections are provided after the commissioning of a telex exchange
within a reasonable period, following steps hayve been taken:

1. Orders for the dialing units are now placed along with the order

" of the telex exchange equipment on Messrs. Indian Tele-

phone Industries, A communication has been addressed to

the General Manager, Indian Telephone Industries to ensure

that the required number of dialing units are despatched to

the various telex exchanges along with the bulk of the telex
exchange equipment.

2. Instructions have been issued to all Heads of Circles and General’

' and District Managers, Telephones to take the following
action before the commissioning of a particular telex
exchange;

(i} It has to be ensured that all the dialing units required for
a particular telex exchange or extension of the telex ex-
change are received from Indian Telephone Industries well’
before the commissioning of the telex exchange. The sup-
ply position of these units should be closely watched by the
Circles and Districts and any delay be promptly brought to
the notice of I.T.I. and Directorate. '

(ii) All the cables in connection with the commissioning of the-
telex exchange and also the telex connections to the subs-
cribers should be procured and laid well before the commis-
sioning of the telex exchange.

1

(iii) The installations at the subscribers places should be com-.
pleted at as many subscribers premises as possible in co-
ordination with the time of commissioning of the ielexx
exchange, ,
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It is expected that with the above steps taken in time, delays in the
provision of telex connections after commissioning of a telex exchange
will be minimised in future,

[P & T Board O.M. No. 49-4/69-TI dated 16th December 1971.]
Recommendation

The Committee note that the delays in utilisation of the available
capacity in the two exchanges Mandvi-I and Mandvi-1I was due to overall
shortage of cables in the Country and that on receipt of adequate cables
instructions for the utilisation of capacity had been issued in  December,
1969 by the General Manager, Telephones, Bombay. The instructions
inter alia envisaged an immediate review of the capacity available in all
the exchanges in Bombay arca and the stage at which the cable works
stood in order to draw up a programme of utilising the capacity within
six months on a crash basis to the extent cable was available, In the
opinion of the Committee, a similar review and a systematic programme of
work are called for in all the Telephone districts/circles and a strict watch
should be kept on the progress of utilisation of capacity already built up.

[SI. No. 9 (para 1.65) of Apaendix 1V to the Second Report (Fifth Lok
Sabha)].
Action taken

The P. & T. Board is keeping strict watch over the utilisation of the
exchane capacities. In Meeting No. 4 of 1970-71 held on 5th June,
1970, the P. & T. Board had taken note of the inadequate utilisation of
the telephone exchange capucities, and had directed all the circles/districts
that a Quarterly Progress Report on the utilisation of the exchange capa-
cities in respect of exchanges of 1,000 lincs and above be submitted to

the Board. Since then this quarterly review is being done.

With this watch, there has been improvement in the utilisation of the
exchange capacities during the last quarter of 1970-71. This will be
apparent from the movement of exchanges from lower category of utilisa-
tion to higher categories, as summarised below:—

Category Utilisation between  No. of exchanges of 1000 lines of above

31-12-1970 won 31-3-1971
A-1 Over 927, 44 55
A-2 90-92 23 15
B-1 85-907; 3s 37
B-2 80-859% 27 28
C 75-80% 1o " 10
D ~ Below 75% 19 18

T 63

2360 LS—4
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Taking the country as a whole, the utilisation of exchange eapacities
increased from 79.5 per cent to 82,2 per cent during 1970-71.

The targets for the provision of connections for 1971-72 have also been
fixed, and indicated to all Heads of Telephone Districts/P. & T. Circles.

To start with, the work of review of utilisation of exchange capacity,
‘submission of regular statements to the P, & T. Board and taking up the
cases with individual Circles/Telephone Districts regarding the utxhsatlon
of capacities in particular exchanges lagging behind has been taken up
by one of the existing calls of the Directorate in addition to its normal
work. This hag involved a considerable amount of additional work, and
has resulted in overloading of the particular Cell and some of the other
important duties of the Cell getting neglected. However, it hag not been
possible to take effective follow up action to remove the bottlenecks pointed
out by the Circles/Districts, It was thus felt nearly impossible to carry
on this work in the Cell. It has, therefore, become necessary that a
separate Section be created to undertake the reviews, and take effective
steps for utilisation of the capacities created. For this purpose, a separate
“Utilisation Cell’ with one post of Assistant Chief Engineer together with
one Assistant Engineer, two Engineering Supervisors, and one Stenographer
is to be created exclusively for this purpose. The total annual cost of
such a “Cell” would be about Rs. 56,000/-, which will be recovered by
providing 57 telephone connections in a year in advance,

' The above proposal for the creation of a suitable Cell in the P. & T.
Directorate was considered by the P. & T. Board in its mecting No. 4 of
1971-72 held on 28th July, 1971, and it was decided by the Board .that
the question of creating a suitable ‘Cell’ to review utitlisation of exchange
capacity and take steps to improve the same should be considered while
recasting the proposals regarding the Re-organization of the Telecommuni-
cations branch of the P, & T. Directorate,

The recasting of the proposals is in progress, and so far no final
decision has been taken. Meanwhile the work will continue to be
handled by one of the existing cells of the Dxrectorate in addition to its
normal working,

[P. & H. Board O.M. No. 97-2/69-TPS(XP) dated 11th February, 1972].
Further Information
" Action Taken by the Government
It is intimated that the proposal for the creation of a suitable cell to
be designated as “Utilisation and Project Control” in the P. & T. Direc-
torate to keep a watch on utilisation of exchange capacities has since been
approved. The necessary staff for this has also been approved and the
Assistant Director General to head the Cel] has since joined and the
remaining members of the Cell are being also posted, This Cell would
keep a close watch on the utilisation of capacity.

[P. & T. Board O.M. No. 97-2/69-TPS(XP) Pt. dated 5th July, 1972].
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“The Commistoe could not get an exact idea regardmg the extent of
wnutilised capacity of all the telephone exchanges in the country on
:account of shortage of cables. They desire that Government should
‘ussess the position on the basis of the review suggested in the foregoing
peragraph and apprise them.

'[S. No. 10 (para 1.66) of Appendix 1V to the 2nd Report (Fifth Lok
' Sabha)].

Action Taken

Quarterly reviews made to assess the progress in utilisation of capacities
-of exchanges of 1,000 lines capacity or above, reveal the following position
for the period 30th September, 1970 to 30th September, 1971.

Capacity utilisation as a % of total equipped

capacny

For period ending 30-9-1970 8389,
W _»

E Do. 31-12-1970 R A

A Do. 31-3-1971 86:3%

r ‘ * Do. 30-6-1971 87°4°%,

i Do. 30-9-1971 87-19%,

" Nots : The slight fall of 0°3°, in percentage utilisation in the quarter 1-7-71 to
30-9-71 is attributable to a sizeable addit'on . to exchange capacity in the quarter which
«couldfnot be fully utilised during the short’period.

The optimum utilisation percentage that can be achieved is 94 per
cent (6 per cent being kept for reserve) and it will be seen from the above
review that the capacity utilisation has been steadily improving to attain
‘the optimom figures. This has been possible due to various factors like
-digging into cable pair reserves and spares, even with the consequent loss
of flexibility and efficiency, receipt of small quantities of cables from
imports ordered earlier and cables received from H.C.L. and procurement
‘of other materials required for providing telephone connections etc.

The connectable capacity remaining unutilised as on 30th September,
1971 for Exchanges of 1,000 lines capacity and above is 6.9 per cent of
the total equipped capacity, out of which 1.8 per cent is attributable to
-absence of cable pairs

The review made above for exchanges of 1.000 lines capacity and
above covers 184 exchanges which account for total equipeed capacity of
8.12 lakh lines out of a total of 4.028 exchanges in the country with a
capacity of 12.23 lakh lines. In other words, nearly 66 per cent of the
installed capacity in the country has been covered by the above review
leaving only 4.11 lakh lines of equipped capacity spread over in 3,844
exchanges. The detailed analysis of unutilised capacity in these remaining
3,844 exchanges has not been attempted considering the enormity of the
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work involved in the collection of data for exchange sizes varying betweens
10 lines and 999 lines. In view of the fact that the review given above
covers as much as 66 per cent of the total equipped capacity in the
country, it is presumed that the above information would be deemed suffi-
-cient by the Committee. If, however, the Committee desires to be informed:
of the details in respect of these small exchanges also, the same will be
collected and furnished,

{P. & T, Board O.M. No. 46-16/70-TPS(C), dated 11th February 1972].

Recommendation

The cable requirements during the Fourth Plan period had been scaled
down finally to 44,000 Standard Kilometres. Taking into account the
estimated indigenous  production of 25,000 Standard Kilo-metres
and orders placed for imports of 12,000 Standard Kilometres, there
is still a gap of 7,000 Standard Kilometres to  meet even this reduced
requirement,  The Committce desire that early steps should be taken to
bridge this gap.

[S. No. 11 (para 1.67) of Appendix IV to the 2nd Report (Fifth Lok
Sabha)]

Action Taken
The following quantities of cables are ordered on imports during the
Fourth Plan period under various loans/ credits,

(1) Orders placed in 1969 under bilateral credits’loans 1,320 Stundard Kms. with
U.K., Holland, Czech: jslovakiz and Canada.

(2) Orders placed under IDA Loans on Japan, West 5,290 Standard Kms. Germany,
Holland and Finland.

(3) Under CIDA Loan on Canadian Firms. 13,000 Standard Kms.

ToTaL 19,610

In the context of the above import orders already placed there would
be no shortfall in cables during the Plan Period, provided the Hindustan
Cables supplies us the expected 25,000 Standard Kms.

[P. & T. Board O.M. No. 46-16/70-TPS(C), dated 11th February 1972].

Recommendation

The Committee feel that a High-Power Committee should go into the
entire question of indigenous production vis-a-vis cable requirements with

a view to suggesting concrete measures to attain self sufficiency in cables
before long.

[S. No. 13 (para 1.69) of Appendix IV to the Second Report (Fifth Lok
Sabhal.



31
Action Taken

In the P. & T. Board meeting No. 4 of 1971-72 (vide Annexure-11)
dield on 28th Juiy, 1971, it has been decided to set up two High-Powered
Committees as jotlows:— , _

As regards implementation of the A.R.C. Recommendation No. 20
{See P. 23 of Annexure [) regarding the organisation of the telecommuunica-
tion production to kecp pace with modernising and developments in other
.countries, it was felt that for meeting the challenge of rapidly changing
telecommunication technology and rapid growth in the demand for tele-
commuunication equipments, it may be desirable to have in sddition to the
group (Para 4.4.3 of Annexure i) envisaged in the Memo. put up tu ihe
Board (Annexure I), a high powered committee which would not only
project requirements of telecommunication equipment, but also evolve
long-term plans for developing capacity for manufacturing them inside
the country. Similarly, another high powered Committee may be set up
to draw up plans in regard to rescarch and development work in the field

of telecommunications, and go into the working of the Telecommunication
Research Centre.

The proposals regarding the personnel of the Committee and terms of
reference are being finalised.

AP. & T. Board O.M. No. 97-2/69-TPS(XP), dated the 1ith February,
‘ 1972}



ANNEXURE 1

P&T Board Memo. No. 100-20/70-TPS(XP)

SuBJECT:—A.R.C. Recommendation No. 20—Ovrganisation of. the: tele-
communicdtions production to keep ‘pace with modernisation and’
developmients in other countries.

1. Introduction:

While considering the arrangemeénts for the productwn of ttlecom-
munications equipment ia the coantty, AR.C. have made the. following:
recommendation:

“20—The prodaction of telecommunications equipment in the
existing public sector undertakings or other which may come:
up in futire should be so organised that the country keeps
pace with inodernisation and development in other countries.
and our telecommunication system keeps abreast of the latest
technology”.

1.2. Vide Department of communications Memo. No. A-11013(1)/
70-RC, dated 22nd June, 1970 it has been decided that such of the
recommendations of the ARC and the Working Group which require con-
sideration with other Ministries, Departments, etc.,, would be processed:
by the Department of Communications. Accordingly, above recommenda-
tion is also to be processed by the Department of Communications. They
have requested for the views of the P&T Board in this connection. Through
this Board Memo. it is proposed to formulate the views of the Board for
communication to the Department,

1.3. The detailed views of the ARC on this subject are contained in
paras 3 of Chapter VI of their Report and are reproduced at Annexure
2. Consideration of the recommendation:

2.1. The recommendation is in the nature of defining the objectives to

be followed in organising the production of telecommunications eqmpment
in the country. ¢

22. The objective recommended by the A.R.C. in this connection is
unexceptional. Any body connected with the development of the country
would readily accept this recommendation, Question is however how these
objectives are to be achieved in practice.

2.3, The question has to be considered from fwo points of view.

(a) the extent of telecommunications facilities available in country.

32!
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(by the extent of development of telecommunica‘ions techaology
and sophistication, reliability and economy achieved m ros-
pect of various telecommunications facilities,

3. Extent of provision of telecommunications facilities.

3. 1, India has been lagging considerably behind not emly as com-
pared to the developed countries, but even as compared to some of the
developing countries as far as provision of telecommunication facilities go.

3.2. The extent of telecommunications development is very often
measured in terms of number of telephones working per 100 population.
At the beginning of 4th Plan this figures for India was about 0.2 telephone
per hundred of population. Following table gives the comparative figures
for some developed and some developing eountries.

Table: Number of Telephone working per 100 population (India 0.2).

() Developed countriss (b) Developing counmtries
1. US.A, 54 1. Singapore 5°95
2. Cancda 42 2. Republic of China 2°0§
3. France 15 3. Malaysia 180
4. Czechoslavakia 12° 4 4. Jordan 162
s. Irag 130
6. Iran ‘92
7. Ceylon <48
8. Thailand ©34

3.3, Obviously India has to make up a considerable leeway in this
regard. The demand for Telecommunication services, i.e., for provision
of telephone connections, facilities for trunk calls, opening of new tele-
graph offices, provision of telex connections etc., has been growing rapidly.
Under the normal circumstances, as a commercial undertaking. Tele-
communications Branch should have planned in advance to meet these
demands and kecp the telcphone exchanes etc., ready so that necessary
facilities can be provided on demand.  Unfortunately. in place of being
able to do this, Telecommunications Branch has been unable even to hold
to any rasonable waiting period for fulfilling the registered demands, In-
stead the average waiting period has risen from about one vear in 1966 to
over 4 years in 1971,

The position with regard to Telex connections s similar. The trunk
net work is similarly totally inadequate for meeting the demands made
on it '

Apart from the existing telecommunications facilities viz., tclephone
and teleprinter, telecommunications abroad presently cover an ever
increasing area of new services, for example local area and highway
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mobile services, coastal and river services, picture-phone, Teledesk, high-
speed Data transmission links, Data bank and so on. In India, such
services are practically non-existant, With the increase in the country’s
commercial and social activities demands for such services are bound to
come up and grow,

3.4. For meeting the demands for its services on a satisfactory basis -
and making up the leeway, the Telecommunications Branch must have:

(i) Adequate investible funds,

(11) Adequate supply of material - resources i.e., *various types of
telecommunications equipment and stores,

3.5. The total investible funds available in the country are no doubt
limited. There arc many competing demands. However the claims of
Telecommunications as an essential infrastructure for economic, social and
adiministrative development for such funds have been strong and have

generally received adequate support from Government, the Planning
Commission and the World Bank and I.D.A. because ;

(i) investment is highly remunerative financially. A financial

rate of return of about 12 per cent hag been achicved over
the last decade,

(ii) has a large economic return as an essential infrastructure

supporting other developmental ang administrative activities.

The World Bank studies carried out in 1969 indicated an

economic return of about 25 per cent for expansion of tele-

phone services in urban areas, of about 34 per cent in rural

areas and between 50 to 85 per cent for subscriber trunk
diallings.

3.6. The World Bank and the I.D.A, have amply demonstrated their

support by advancing funds to the extent of US $ 133 million for the tele-
communcation fourth plan,

3.7. Funds for a reasonable rate of growth of telecommunications can
thus gemerally be secured. The availability of material resources for
achieving the targets of investment and growth has however become a

major limiting factor in determing the size of plan for expansion plans
of telecommunications services.

3.8. One of the important steps thus, in implementation of the ARC
recommendation would be creation of adequate indigenous production
capacity for various types of telecommunications equipment, to meet the
contionously growing requirements of telecommunications services,

3.9. For succesful planning of production capacitiés followinz data
will be an essential prerequisite:

(a) an accurate assessment of lead times for expansion of existing
and sctting unp of new production units,
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(b) an assessment and forecast of the demands for telecommunica-
tion services and the extent of investible funds likely to be
available to meet them at various future dates to be deter-
mined with reference to the lead times for expansion of existing
and setting up of new production units referred to at (a),

(¢) an assessment of the type, pattern and models and quantities of
equipment that would be needed to meet the demands of

, investment in telecommunications scrvices at various future
dates.

(d) an accurate and realistic assessment of the production capacities
of existing units and their planned expansions as well as new
uuits in the process of being set up.

3.10. To be useful, collection, analysis and interpretation of above
data must be carried un continously on a systematic basis. Unfortunately
av present there is no specific arrangement for collection of such data.
Neither the Telecommunicaions branch holding a monopoly in respect of
provision of telecommunications facilities has any cell or group carrying
out such long term analysis of demands and likely availability of resources
nor have the public sector companies (basically the Indian Telephone
Industries, Hindustan Cables and Hindustan Teleprinters) been under-
taking such studies. In fact there is no clear data available even about
the realistic production capacity of existing units. The experience both
with I.T.I. and H.C.L. has been that they have been overestimating the
production capacity of the existing plants but have been failing to achieve
adequate production resulting in heavy shortfalls in planned supplies to
Telecommunications branch. Realistic data about lead times for expan-

sions of existing units and for setting up new ones has also been
unavailable.

3.11. The above situation has been resulting in  the proposals for
expansions of existing units and for setting up of new units never being
taken up in time. The casc for setting up of a second switching equip-
ment production unit is a case in point. The proposal was made by P& T
in 1968 while the fourth plan proposals were being drawn up, it was never
considered seriously and failed to be included in the fourth plan. The
proposal has received serious attention only when the shortfalls in supply
from existing factory have already jeopardised the telephone exchange
capacity expansion targets of fourth plan,

3.12. An important factor in this regard has also been the insistence
in certain quarters on approved plan targets for expansion of telecommuni-
cations services before agreeing to proceed with the approval of plans for
setting of additional production capacity. With the national plans being
drawn up on a 5 year basis and lead time for setting up of factories them-
selves exceeding 5 to 6 years this attitude automatically precludes timely
planning for expansion of production capacity.
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3.13. Remedy of the above situation lies im:

(8) Creation of a eombined group of Telecommunications Branch
and the econcerned Public sector undertakings to compile rele-
vant data on a comtinweus basis and submission of a formal
repart oa the neod for expanision of production capacity to
the top management of the Telecommumicatioss Branch and

the Public sector units at least once a year, The report should
include : .

(i) Long term projections of demands for various telecom-
munications services,

(i) projections of likely availability of inveatable funds,

(iii) likely demands for various type of telecommunications
equipment,

(iv) available production capacity amd projection of likely
available capacity on basis of known plans

{v) tentative proposals for cxpansion of production capacity.

(b) Detailed proposals for expassion of production capacity should
then be worked out by P&T and the Public Sector Under-
takings sufficiently in advance taking into account the lead
times and gestation period. The Planning Commission, the
Ministry of Finance, Burcau of Public Enterprises and the
concerned Ministry of Department administratively responsible
for the production units in the public sector should clear the
proposals for augmentation of production capacity in the light
of above projections without insisting on formal approval of
five year plans for expanmsion of Telecommunications services.

3.14. Once adequate growth of production of various tvpes of tele-
communications equipment and stores cte., js ensurcd, the telecommuni-
cations branch could plan for the expansion of telecommunications facilities
with confidence and make a determincd bid towards bridging the gap
between supply and demand and make vp the leeway in regard to cxtent of
telecommunications facilities available.

4, Extent of development of telecommunications technologv.

4.1. The other important aspect of the recommendation is in regard
to keeping abreast with the latest technology. In this connection it would
be useful to:

(1) trace the history of development of telecommunications
technology in this country;

(i) determine the present state of development in the country and

extent of the gap that exists in various fields and reasons for
the same and :

(iii) spell out the steps necessary to bridge the gap.
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4.2. History of development of selecormmnmioations iechmology in India

4.2.1. The development of telecomnmnications technology started to--
wards middle of 19th century with the imvertion of the electric telegraph
and later the telephome. 1t has been a matter of pride that the develop-
ment of Telegraphs took place in India at almost the same time as
clsewhere in the world, The time gap between inventions of telephone and
its instaliations in U.S.A. and in India was also very small, However,
while manufacture of telecommunications equipment and its development
made rapid strides in the US.A, and European countries, in absence of
an indigenous industry and organised research and development work
supported by the Government of the day India remained almost totally
dependent on imported equipment and technology. Thus when India
attained Independence in 1947, there were no telecommunications pro-
duction units in the country except the departmental workshops who were
manufacturing some simple type of telegraph and telephose exchange
equipment besides the hardware for the oper wire lines, There wag little
research and development work going on. There had been some frag-
mentary Development work in regard to the T-43 arunk exchanges and
transposition schemes for open wire lines largely as a result of meed for

expansions of defence telecommunications facilities in the country during
‘World War 11,

4.2.2, When we gained Independence in 1947, the country set about
sctting up an indigenous industry for manufacture of telecommunications
equipment and later a research and development organisation. With the
active initiative of the telecommunications branch of the P & T depan-
ment, Indian Telephone Industries factory was set up at Bangalore to
produce automatic telephone exhange equipment, telephone instruments
and transmission equipment. With no past experience in manufacture of
such equipment and no research and development base. technical cotlabora-
tion was essential and was obtained from M/s. A, T. & E. co, of UK.
who were manufacturing the type of equipment which was earlier beine
imported for installation in the country. The factory made rapid progress
and achicved considerable economies in the manufacture of the equipment
for which know how had initially been obtained. The factory continued
to receive technical know how from the collaborators. The collaboration
agreement has however since expired and I.T.1 is now on its own.

4.2.3. In 1964 the Government entered into another technical collabora-
tion agreement with the LT.T. groups (in particular with M/s. B. T. M.
of Belgium) for production of Pentaconta type of crossbar exchange
equipment. The agreement valid for 7 years was due to expire last month
but has been extended for one month. It is proposed tu extend the
agreement for a year in a modified form. There have been a number of
problems in the initial production and the factory has yet to achieve rated
production,
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4.2.4. Just as LT.I, had been set up for production of telephone ex-
changes, telephone instruments and the transmission equipment, Hindustan
‘Cables and Hindustan Teleprinters were up for production of telephone
cables and Teleprinters respectively. These factories too were set up
with collaborations with private foreign manufacturers viz,, the S.1.C. of
U.K. and Olivetti of Italy. These factories have also done well in their
respective fields achieving considerable economies in manufacture of
equipment under the foreign collaboration agrecements. The agreement
‘with ST.C. in respect of H.CL. has recently expired. 'The agreement
with Olivetti in regard to H.T.L, has also recently expired. '

'4.2.5. Besides the setting up of these factories, the Telecommunica:
tions Branch set up a Telecommunications Research Centre at Dethi to
undertake research and development work in the field of telecommunca-
tioins equipment. The centre was set up with a modest staff. Starting
from scratch, with little or no cxperience. no access to the latest work
£oing on at the research laboratories in developed countries in the field
of telecommunications and extremely limited resources the Centre had
‘1o first catch up with the large leeway. The Centre concentrated basically
-on development and application of equipment based on the experiemce
gained from the working of various types of imported equipment installed
in the department and the published information,

4.2.6, Within these limitations the Research Centre has considerable
good work to its credit particularly in the field of electronic telecommuni-
cations transmission eqtipment. Thus the Rescarch Centre has over the
jast few years developed designs for 3 channels 8 channel, 13 channel
stackable and 12 channel open wire earrier telephone systems, § DX
and 24 Ghannel FM VPT systems, 4 and 6 MHz standard Coaxial Cable
systems 1.3 and 2.6 MHz Small Tube Systems and 7 GHz microwave
equipment and a large variety of other similar equipment for P & T and
Railway Electrification. These have been successfully produced by ITI
with local and imported components available commercially. This effort
has enabled the Telecommunications Branch to undertake substantial
expansion of trunk telephone and telegraph network without heavy depen-
dence on imports. The equipment has been produced indigenouslv at
costs which are quite competitive of production in developed countries.
The foreign exchange content in terms of components has been of the order
of 15 to 20 per cent.

4.2.7. The Centre has also done commendable work in the field of
development of switching facilities using the basic strowger step by step
equipment. Thus jt developed designg for the telex exchanges which have
‘been successfully produced by 1.T.I. and installed by the Telecommunica-
‘tions Branch providing a fairly satisfactory national telex network.
Similarly the centre developed designs for the point to point Subscriber
Trunk Dialling equipment which is now working on a large unmber of
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routes. Development of SLOD/MLOD circuits, varicus types of exchange
power plant are certain other items to the credit of TRC,

4.3, Present State of Development

4.3.1. Commendable as all this work has been it certainly cannot
enable the country to keep pace with modernization and developments in
other couniries of to keep abreast of the latest technology. The work at
the centre has essentially been based on design tcchniques available in
published literature and using compoments available commercially in the
International markets. Obviously neither the design techniques are
published nor new compoments become available commercially till thev
have been fully exploited by the inventing organizations. On this basis
we obviously can never hope to catch up with the developed countries.
Our designs will always be lagging behind and would come into produic-
tion only by the time the advanced countrics woulgd either have already
moved on to something new or would be on the point of doing so,

4.3.2. The position may well be illustrated with reference 1o the
development of Microwave equipment. We have just completed the initial
production of the 300 channcl 7 G c¢/s Microwave system, First produc-
tion of the 6 G d/s 1800 Channel Microwave systom (o our own designs
is nearing completion. On the other hand such systems have already been
successfully produced and instslled in many countrics for some time past.
We ourselves plan to import a number of 4 G ¢ s systems with a capacity
of 1800 channels from Canada. By the time we fully establish our 6 G
c/s system and remove all the initial problems, systems with much higher
capacities would have been developed elsewhere. 1t is well known that
experiments are at an advanced stage with regard to usc of laser beams
for producing communications systems with channel capaities hundreds
of times larger,

4.3.3. The position with regard to development of coaxial systems,
pulse code modulation junction carrier systems, VHF and UHF systems,
electronic exchanges etc. is much the same.

4.3.4. Apart from the basic time lag in our taking up the designs, once
taken up the designs and their production have been taking long time to
mature. Thus work on the 6 G c/s Microwave system and the VHF
systems hag been going on for almost four vears. First svstems of these
have yet to be installed and commissioned. The rrohlem here has been
of committing inadequate resources both in the Research Centre and at
I.T.I. The teams handling the work at the Research Centre have been
too small to enable simultaneous concentrated attention to different parts
of the system. Work on new circuit techniaues or use of integrated
circuits and such other sophisticated component has hardly been under-
taken. Similarly adequate resources have not been allotted for the work
at IT.I. The lead times for obtaining components have perhaps been
too long. There is cause for the impression that in face of the foreign-
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~exchange crisis, the needs of research and development work Liave not been
.given adequate prierity.

4.3,5. There are certain fields in which almoust no work has been
undertaken. For instance ia ‘the field of telephone cables by ang large
no work has beem undertaken by either the Telecommunications Research
Centre of the HICL. though this accounts for 40-50 per cent of the
-capital invesiment on Telecommunications. It is well known that other
‘countries have successfully produced ang installed plastic jnsulated and
plastic sheathed cables which are much more economical compared to
conventional cables still in use. Production of jelly fifed cables has also
been taken up by many countries on a large scale. We have yet to take
-up work in this field.

4.3.6. The field of switching has similarly received very limited atten-
tion, In 1964 we started the manufacture of the crossbar exchanges, It
should have been obvious that we were entering a new era in the switching
which will bring its own problems and challenges. However there was
little augmentation in the resources devoted to the switching problems.
Tt is obvious that we cannot depend on the limited range of designs we
have received from the collaborators. We will have to develop our own
designg for such facilities as crossbar Telex, high capacity TAX's, rural
combined local/transit exchanges etc. We will also huve to tackle the
problems of limitations of original designs in our peculiar situation of high
calling rates etc. A large group should have been formed in 1964 itself
to undertake detailed studies of the new system and problems of its
adaptation to our own requirements. We have yet to undertake this work
on any significant scale and after 7 years of our entering this field. our
-effective contribution in this field has been quite small. Some designs of
local and trunk tandems etc, have been completed but even the prototypes
are yet to be produced. Forunately, some work has been taken in hand in
tespect of development of electronic exchanges but the resources devoted
are again very limited and work is going on at a very slow bace while it
is well known that commercial installations of clectronic exchanges have
been undertaken since 1965 and arc now successfully compcting for as
small as 6000 lines units,

43.7. In the field of space communication and undersea cables
communications again we have vet to make a start. It is known that
some initiative has been taken by the Department of Atomic Epergy with
regard to space communications, but the P, & T. and the associated indus-
tries whose main business is communication have hardly taken any
significant steps in this direction.

4.3.8. While considerable work has gone on in the field of develop-
ment of systems, absolutely no work has been undertaken in the field of
“basic materials and components either at the Telecommunications Research
‘Centre or at the factories. A typic*] example is the case revarding
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corrosion of piece parts of the new crossbar system. The zinc passivated
components have shown susceptibility to corrosion in our conditions. The
matter has been subject of a number of discussions betweea LT.. and
P, & T, but by and large no definitive investigations have been undentaken
ither by L1.1. or P. & 'I. cither by themselves or with the assistance of
National Metalurgical Laboratories. The thickness of zinc passivation
deposit has been increased in the hope that corrosion will disappear. It
may well but we are not sure and we have no idea if-it will have any side
effects.

4.3.9. LT.l. uses several hundred items of raw materials in its strowger
and crossbar production. It has by and large been using the same
materials specified originally by the collaborating compaines,

4.3.10. Again in regard to electronic and other components no develop-
ment work has been carried out. The country is by and large dependent
totally on imported know how for their design and production.

4.3.11. Thus all in all the situation is that the country is generally
many years behind both in systems design as well as in material and
<omponent production. The reason is obvious. We started about 20 years
-age from scratch i.e., about 20 to 30 years behind the advanced countries.
The resources for research and development that we have been able to
<ommand both in terms of funds available and trained manpower have
been limited, while advanced countries have been able to put large sums
and immense manpower in research and development work, gap could not
be expected to be covered under such circumstances. Priority was
rightly given to start indigenous industries with or without technical colla-
boration from abroad and to develop our own designs for certain basic
equipments to permit provision and expanmsion of certain basic facilities.
However side by side with this work we should have made conscious efforts
to develop a large group of scientists and engineers to work on more
advanced projects work on which was known to be going on in other parts
of the world. Similarly we should have paid greater attemtion to develop
the manufacturing processes and investigate new materials and components.
'We should “also have made conscious effort towards reducing the gestation
period for new system designs from the stage of initial conception (o com-
missioning of the first systems in the field.

4.3.12. A very important factor which aflects the modern electronics
industry vis the fast rate of obsolesence. The pace of improvements in
techniques and devices is such as to compel, for reasons of economy and
superior performance, continuous updating and often complete recasting,
of designs. It is essential that the industry be fullv geared to implement
such changes promotly if modernisation is to be a practical goal. Consider-
able difficulties are being faced in this regard at present.
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4.4, Steps now necessary to make up the leeway

4.4.1, The only sure way to make up the leeway would be to put in
more and more resources in the research and development (R&D). The
resources so put in will have eventually to match those being out in by
some of the more developed countries like U.S.A. and Japan if the leeway
has to be made up fully. It may not be possible to do so for many years
to come keeping in view the limitations of total resources available in the
country, We must at the samc time aim at least to devote as much
resources expressed as g percentage of the anmual gross revenue of the
telecommunications branch and annual sales of the public sector under-
takings as is being done in these countries. We may aspire to devote at
least 1 per cent of these revenues each year to R&D work to start with.
The cxpenditurc on R&D is only a fraction of this figure at present.

4.4.2. Such augmented resources should be devoted to—

(i) more rapid development of systems of immediate application
alrcady working in more advanced countries. It should be
the aim to considerably reduce the gestation pericd by putting
in larger tcams working on different parts of the system simul-
taneously and by closer co-ordination between the R & D and
the production units, It should be our aim to ensure that
cach major system is completed within a maximum of two
'years as against present period of 4 to six years,

(ii) Design work in much greater depth on systems and  circujts
leading to development of new techniques and the resulting
upgradation of performance and lowering of costs. Solid state
components including integrated circuits are now indigenously
manufactured and international prices are falling steeply.
Use of Integrated Circuits in existing as well as new design
undertaken in the field of Transmission Equipment, Electronic
Switching, analogue and digital measuring instruments, will
lead to higher reliability, as well as reduction in cost, space
and power consumption.

(iii) Parallel work on projects on which work is currently in pro-
gress in other countries. It may be necessary and desirable to
establish R&D collaboration for this purpose for exchange of
information, materials and equipment on one hand and
personnel on the other. Being generallv behind most of the
advanced cour‘ri~s such collaboration mav b~ poscihle onlv
on the basis of certain pavments on our vart. But such
expenditure would generally prove worthwhile in the long rum.
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dn any case teams of adequate size should be put on the job
in each of tncse areas as eatly as possible, -

(iv) Expansion of R & D Effort in the field of switching, outdoor
cable netwark, cables, and planning for better transmission
performance. The field of Electromechanical switching which
has so far remained largely dependent on foreign know-how
needs to stand on its own feet. The telephone network of our
country faces a host of environmental and traffic problems
not encountered in other countries. Extensive observationin
the ﬁelg and collection of data on the performance and
skills available will result in more objective appreciation of
root causes of complaints and redesign or re-arrangement of
equipment where called for. Underground cables consuming
nearly 40 per cent of the capital outlay on telephones need
specialised observation and evaluation with the intent to (1)
effect economies in cost (ii) reduce imported materials, and
(iij) improve transmission performance.

(v) Establishment of R & D units at all the public sector units
which will partly supplement the efforts of the central R & D
unit of P&T and partly concentrate on work on raw materials,
components and development of manufacturing processes in
collaboration with various National Rescarch Laboratories.

(vi) Creation of a wider base for R & D in telecommunications and
upgrading of cducation in the field in the country, This would
involve providing support to Research projects at the universi-
ties and Enginecring colleges in the Telecommunications
science and technology,

(vii) Greater participation in International Organisations Confercnces
and Seminars for interchange of ideas and information, The
personal contacts so established can be the only effective way
of obtaining information about the latest developments long
before they are published.

(viii) Greater support to the members of technical staff particularly
those employed in R & D work to improve their knowledge,
qualifications and expericnce and to secure opportunity to work
in advanced organisations and laboratories abroad.

(ix) Greater collaboration with other organisations working in the
Telecommunications field,

(x) Formulation of an appropriate personnel policy for the R & D
units as an incentive to attract persons with right talent and

2630 L.S.—5



44

aptitude and their long-term retention in the Organisations for
deriving maximum benefit from their accumulated expericnce
and growing expertise,

4.4.3, Apart from augmentation of resources for R&D, there must be'
conscious and deliberate effort to make the R & D programme successful.
For this purpose it would be desirable that there be a standing committee
of the top management of P&T, the public sector undertakings, and R&D
units of these organisations. This standing committee should meet regular-
ly once a year to review the progress of the R&D programme and to recom-
mend further measures in its support.

Conclusion and Recommendations

It is recommended that the P&T Board may fully endorse the views of
the Administrative Reforms Commission expressed in their recommenda-
tion No, 20. Further recognising that there is a large lecway to be made
up both with regard to modernization and development of telecommunica-
tion No. 20, Further recognising that therc is a large leceway to be made
country following recommendations may be made for the implementation
of the recommendation No, 20 of the A.R.C.

(i) Timely action should be taken for expansion of production
capacity for Telecommunication stores and cquipment in the
country. A combined group of telecommunication branch
and the public sector undertakings namely; ITI, HCL and
HTL be formed to compile relevant data on a continuous basis
and submit a formal report on the need for expansion of pro-
duction capacity to the top management of the telecommunica-
tions branch and public sector undertakings at least once a
year. The report should include:

(a) long term projection of demands for various telecommunica-
tion services.

(b) projection of likely availability of funds,
(¢) likely demands for various tsne of telecommunication
equipment,

(d) available production capacity and projection of likely avail-
able capacity,

(e) tentative proposal for expansion of production capacity.

(i) Based on above reports, P. & T. and public sector undertakings
' should frame plans for expansion of production capacity suffi-
u‘iently in advance taking into account the lead times and gesta-

tion periods. The Planning Commission, the Ministry of
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Finance, Burcau of Public Enterprises and the concerned
Ministry or Department administratively responsible for the
production units in the Public Sector should be requested to
clear the proposals for augmentation of production capacity,
in the light of the above projections without insisting on prior
formal approval of 5 year plan for the expansion of telecom-
munication services, ‘

(iii) The R&D work in Telecommunications should be intensified.
The resources and funds devoted to the Research and Develop-
ment and Telecommunications should be augmented consi-
derably, To begin with we should fix an annual target of
expenditure on R&D to the extent of at least 1 percent of the
annual gross revenue of the telecommunication branch and
annual sales of the public undertakings. Such augmented funds

' should be devoted to items (i) to (x) listed in para 4.4.2.
above,

0

{iv) Apart from augmenting the resources devoted to R&D a con-
scious effort should be made to make R&D a greater success.
A standing Committee of the top management of P&T and the
Public Sector undertakings and their R&D units should be set
up. The Committee should meet at least once each year and
review the progress made in respect of each of the items (i)
to (vii) of para 4.4.2 above and fix targets for further action.

It approved the views of the P, & T. Board along the above lines may
be conveyed to the Department of Communications.

The above Memo, has been seen and approved by the Senior Member

{TO) and Member (TD).
' Sd. D. K. SANGAL
Deputy Chief Engineer (E).

{File No. 100-20/70-TPS(XP)].
Dated 1Tth July, 1971,



ANNEXURE
P. & T. Board Memo. No. 100-20/70-TPS(XP)

Para 3—Chapter VI

‘:Stores & Equipment”
“AR.C. Report on P, & T.”

3. The capacity of the production units on which the departmen:
depends for its normal operation as well as expansion is not adequate for
its needs. The existing arrangements for forecasting future requirements
and for indenting, procurement and supply to the units also suffer from
defects. The production of cables which is a vital component needed tor
the provision of telecommunications facilities has fallen short of the require-
ments by a wide margin, In the ITI the progress in manufacturing cross bar
equipment has not come up to expectations. We understand that the
production capacity of the Hindustan Cables as well ag the Indian Tele-
phone Industries is being stepped up and a second unit of the latter is
being set up shortly at Naini (Allahabad). A second cable factorv has
also been planned. We feel that these projects have already been delayed
inordinately. There is no doubt that inadequacy of capacity in rclation
to demand has been one of the factors delaying the various telccommuni-
cations projects. Without adequate production capacity, integrated
planning and implementation cannot materialise. The required expansion
is, therefore, urgently needed in view of the ambitious plans for telecom-
munications development in the near future. It is also essential that the
production units supplying the telecommunication services should keep
abreast of the latest developments in the relevant technology. Telecom-
munications are a field where the earlier technology is being rapidly sup-
perseded by new invention and day may not be far off when interference
from weather and other natural elements may be eliminated. It is, there-

fore, of the utmost importance that the production units are constantly on
guard against the dangers of obsolescent.

Recommendation (20)
We recommend:
The production of telecommunications equipment in the existing pub-

lic sector undertakings or others which may come up in future, should be

se organised that the country keeps pace with modernisation and develop-

ments in other countries and our telecommunications’ system keeps abreast
of the latest technology,
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ANNEXURE

P. & T. Board
No. P. & T. Board 4/71-72,

Dated New Delhi, 6th August, 1971

Extracts from the draft minutes of meeting No. 4 of 1971-72 of the
P. & T. Board held on 28th July, 1971 which have been approved by
‘the Chairman and Members are sent to TPS (XP) Section for mformation
and necessary action. The minutes have to be finally confirmed at the

next meeting of the Board/Sub-Board. They may, however, be treated
as final unless any amendment is received.

2, Monthly progress report of the 'action taken to implement the
«decision may please be furnished in accordance with office Order No, 7
dated 6th February, 1963. A copy of the orders issued and implementa-
tion of the decisions may also be supplied to the under-signed.

54, 100-20/70-TPS(XP). A.R.C. Recommendation No, 20-Organi-

sation of the telecommunications production to keep pace with modernisa-
tion and developments in other countries,

The proposal contained in the Memo put up to the Board, for recom-
mending acceptance of the A.R.C. recommendations was approved,

As regards implementation of the aforesaid recommendation it was
felt that for meeting the challenge of rapidly changing tclecommunica-
tion technology and rapid growth in the demand for telecommuncation
cquipments, it may be desirable to have in addition to the group envisaged
in the Memo. put up to the Board, a high powered Committee which would
noto only long-term requirement of telecommunication equipment
but also evole long-term plans for developing capacity for manufacturing
them inside the country, Similarly, another high powered Committce
may be sct up to draw up plants in regard to research and development

work in the ficld of telecommunications, and go into the working of the
TRC

Proposals regarding the setting up of these two committees should be
submitted by Sr. Member (TO)/Member (TD) to the Chairman for
consideration by the Minister. Sr. Member (F.) stated that there should
be no objection in principle to the demand for the purposes of research
and development of 1 per cent of the annual gross revenue of the tele-
communication branch and amnual sales of the public undertakings for

47
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manufacturing telecommunications equipment. But in actual practice
expenditure on these items to spend the money usefully on Research and
Development activities. With these amendments, the proposals contained
in the Memo. relating to implement of A.R.C. recommendation No. 20

were approved. .

Further Information

It is intimated tthat the two High level Committees have since been
set up, and copies of orders issued in this regard are enclosed at Annexure
I and I

[P. & T. Board O.M, No. 97-2/69-TPS(XP) dated, 24th May, 1972].



ANNEXURE 1
No. U. 2801241/72-Fac(i)
GOVERNMENT OF INDIA (BHARAT SARKAR)
MINISTRY OF COMMUNICATIONS (SANCHAR MANTRALAYA)
) Sardar Pate] Bhavan, Parliament Street.

Dated, New Delhi-1, the 21st March, 1972
1st Chaitra, 1894.

ORpER

Sustained growth of the national economy and the necessity for main-
tenance of a reasonable quality of telecommunication services call for a
reduction in the gap between the demand and supply of telecommunication
equipment in the country. To achieve this, it is necessary to lay down
a definite long term objective and work towards its achievement in succes-
sive Plans. The Government of India in the Ministry of Communications
have, therefore, decided to set up a Committee consisting of the under-
mentioned members, to go into all aspects of manufacture of telecommu-
nication equipment in the country and to prepare a perspective plan for
stepping up indigenous capacity for manufacture of telecommunication
‘equipment of all types:—

1. Shri M. S, Pathak, Member, Planning Commission.—Chairman.

2. Shri C. A. Comelius, Chairman-cum-Managing Director,
Indian Telephone Industries Ltd., Bangalore.—Member,

3. Shri G. U. Menon, Chairman-cum-Managing Director, Hindus-
tan Teleprinters Ltd., Madras.—Member.

4. Shri I. K. Gupta, Member (TD), P. & T. Board.—Member. .

5. Shri S. M. Agarwal, Joint Secretary, Department of Electro-
nics.~—Member,

6. Shri Arun Banerjee, Deputy Director-General (MM), P. & T.
Board.—Member-Secretary.

2. The terms of reference of the Committee will be as follows:—

1. To assess and forecast the likely demands for the types of tele-
communication services in the country in the gext two decades
in the context of the economic, social and political develop-
ments of the country,
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2. To examine and forecast the likely availability of investible
funds for meeting the demands for telecommunication ser-
vices and the likely size of development plans in this field,

3. To assess and forecast the indigenous rcquirements of various
types of telecommunication equipment and allied stores in the
light of 1 and 2 above,

4. To review the production capabilitics of the factories manufac-
turing telecommunication equipment in the country, includ-
ing telecommunication factories of the Posts and Telegraphs
Department, and to recommend steps necessary for expanding
the capacity of these undertakings,

w

. To study and forecast the scope for export of telecommunica-
tion equipment and allied stores in the next two decades.

6. To recommend a perspective plan for the period ending with
the Sixth Five Year Plan for the expansion of existing facto-
ries and units and for setting up of new ones for manufacture
of telecommunication equipment and allied stores to meet
the indigenous and export requirements, including the optimum
sizes for various units.

An illustrative list of telecommunication equipment and stores indicat-
ed in 3 above is attached.

3. The Committee will rcgulate its own procedure and will have
power to co-opt other members, should they find it necessary at any
stage.

4. The Committee would be required to submit its report to Govern-
ment by the end of September, 1972,

5. The Committce may appoint one or more working groups to assist
it in making detailed studies of any specific aspect of their term of

reference.
Sd./- (A. S. BHATNAGAR),
Director,

Ministry of Communications.

Copy forwarded for information and necessary action to.

1. Al Members of the Committee,
2. All Ministries/Departments of Government of India,

3. The Information Officer (Shri P. Dhamija, Depuiy Principal 1nfor-
mation Officer, P..B. Shastri Bhavan, New Delhi,

4. The DGP&T, Dak Tar Bhavan, New Delhi-1,
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5. The Chairman-cum-Managing Director, Indian Telephone Industries
Ltd., Bangalore-16.

6. The Chajrman-cum-Managing Director, Hindustan Teleprinters Ltd.
Madras-32,

7. The Chief Project Manage:r, Indian Telephone Industries Ltd.,
(Naini Unit) Mirzapur Road, Allahabad-10,

8. The Managing Director, Hindustan Cables Ltd., P.O, Hindustan
Cables, Burdwan District, West Bengal,

9. The Wireless Adviser to the Government of India, Ministry of Com-
munications, Sardar Patel Bhavan, New Delhi-1 .

10. The General Manager, P, & T. Telecom. Factories, Chowringhee
Place, Calcutta-13.

11, The Cabinet Secretariat, Department of Cabinet Affairs, Rashtrapati
Bhavan, New Dclhi with reference to D.O, letter No. 105/3/15/72-CF,
dated 15th March, 1972 from Shri J. S. Mongia, Joint Secretary, addressed
to Secretary, Ministry of Communications.

Sd/- (A. S. BHATNAGAR),
Director,
Ministry of Communications.

Copy forwarded to RC, C&G,"Admn. and C&P Sections.
llustrative list of equipment and stores required for telecommunications
services,

1. Switching equipment for local and trunk telephone, telegraph, telex,
private and private branch exchanges.

2. Transmission equipment, open wire, carrier, cable carrier, coaxial
cable, microwave, VH.F.,, VHF. & HF. radio, satelite etc.

3. Underground telephone cables, local, trunk coaxial.

4, Switchboard cables and wires, drop wires.

5. Power Plant, float chargers, ringers, standby prime movers, etc.
6. Storage batteries.

7. Open wire line hardware including posts, brackets, sockets, etc.,
insulators, line wires ACSR, Copper clad steel, iron wire, etc.

8. Telephone instruments standard and special coloured, operator
sets, etc., coin collecting boxes, §

9. Underground cable installation accessories, cabinets, pillars, D.P.,
baxes, C.T. boxes; jointing material, gas pressure equipment, ducts.

10. Telegraph instruments, teleprinters, facsimile equipment,
11. Data transmission equipment.



ANNEXURE I .

No. U. 28012/1/72-Fac.(ii)
GOVERNMENT OF INDIA (BHARAT SARKAR)
MINISTRY OF COMMUNICATIONS (SANCHAR MANTRALAYA)
Sardar Patel Bhavan, Parliament Street,
New Delhi-1, the 21st March, 1972,

ORDER

Developments in the field of telecommunication technology have, in
the recent past, been so rapid and extensive that considerable expansion
in research and development activities in this field is required in the cown-
try to fully exploit the latest techniques and to obtain the maximum
economies in the operation of the existing telecommunication network
as well as in providing new services and i improving the existing tele~
communication services,

2. Consideraole stress has been laid on research and development
work in the field of telecommunications in this country since Indepen-
dence. The Telecommunication Research Centre of the Posts and Tele-
graphs Department as well as the public sector undertakings and the
Overseas Communications Department under the Ministry of Communi-
cations have been doing valuable work which had led to substantial
increase in indigenous production of telecommumication equipment and
reduction in imported equipment and know-how,

3. The benefits which have flowed from research and development
have all the world over been the key factor in setting up modern facto-
ries as well as in the improvements in communication facilities. Since
telecommunication technology is undergoing phenominal improvement and
sophistication all ovér the world, all organisations in India operating in
this field have to expand their activities and keep abreast of the progress
taking place in the more advanced countries.

4. The Government of India in the Ministry of Communications have
decided to set up a Committee, consisting of the under-mentioned mem-
bers, to undertake a comprehensive review of the present position prevail-
ing in the various research and development organisations under the
Ministry of Communications and to recommend steps for widening the
scope of research in these organisations and for ensuring that they keep
pace with the latest developments in technology in this field:

1. Prof. M. G. K. Menon, Chairman, Electronics Commission.——
Chairman, . ‘
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2, Shri C, . A.  Cornelius, Chairman;cum-Managing Director,
Indian Telephone Industries Ltd., Bamgalore.—Member.

3, Shri B. S. Rau, Senior Member (T.0.), P, & T. Board—
Member,

4. Scientific Adviser to Defence Minister or his representative.—
Member.

5. Prof, S. Sampath, Deputy Director, Indxan Institute of Tech-
nology, Madras.—~Member,

6. Shri H, J. Mirchandani, Director, Telecommunication Research
QCentre.—Member-Secretary.

5. The terms of reference of the Committee will be as follows:—

1. To review the research and development work bemg done in
the field of telecommunications by various organisations under
the Ministrv of Communications, viz., the Telecommunica-
tion Research Centre of the P. & T. Department and its
Telecommunication Workshops as well as the public sector
undertakings and the Overseas Communications Service, and
take into account work in this field in other institutions and
organisations in the country.

2. To suggest measures whereby work in this field, being carried

out by different organisations in the countrv. can be effectively
co-ordinated,

3. To suggest measures to expand the scope of research and deve-
lopment work in this field in the country and to accelerate
its pace,

4. To locate areas in which the research and development etfort 1s
found to be lacking or inadequate and recommend measuréds
for making good the deficiencies. «

5. To bring indigenous designs and technology on par with those
obtaining in advanced countries.

6. To suggest measures to enable the Telecommunication Researcn
Centre of the P. & T. Department and other organisations
mentioned above under the Ministry of Communications to
progressively undertake research and development work on
par with similar work being done abroad.

7. To recommend steps to build up supporting facilities com-
mensurate with these objectives.

8. To recommend financial support needed for the effective imple-
mentation of the above programmes,

9. To suggest ways and means by which the transfer of design and
development work to production can be expedited.



T

54

10, To suggest appropriate administrative and personnel policies for
efficient implementation of the Committee’s recommendations.

6. The Committee will regulate its own procedure and will have power
to co-opt other Members, should they find it necessary at amy stage.

7. The Committee would be required to submit its report to Govern-
ment by the end of September, 1972,

8. The Committec may appoint one or more working groups to assist
it in detailed studies of any specific aspect of their terms of reference.

Sd/- (A. S. BHATNAGAR),
' Director,
Ministry of Communications.

Copy forwarded for information and necessary action to:— ‘

1. All Members of the Committee.
2. All Ministries|Departments of Government of India.

3. The Information Officer (Sh, P, Dhemija, Deputy Principal
Information Officer), P.I.B., Shastri Bhavan, New Delhx
4, The DG P&T, Dak Tar Bhavan, New Delhi-1.

. The Chairman-cum-Managing Director, Indian Telephone Indus-
tries Ltd., Bangalore-16.

., The Chairman-cum-Managing Director, Hindustan Teleprinters
1.td., Madras-32.

. The Chief Project Manager, Indian Telephone Industries Ltd.
{Naini Unit), Mirzapur Road, Allahabad-10,

. The Managing Director, Hindustan Cables Ltd., P.O. Hindustan
Cables, Burdwan District, West Bengal,

. The Director-General, Overseas Communications Service, Bom-
bay.

10. The Cabinet Secretariat, Department of Cabinet Affairs, Rashtra-

pati Bhavan, New Dethi, with reference to D.O. letter No.
105/3/175/72-CF, dated 15th March, 1972 from Shri J. S.

Mongia, Joint Secretary addreSSed to Secretary, Ministry of
Communications,
11, The Wireless Adviser to the Government .of India. Sardar Patel
Bhavan, New Deihi-1.

12, The Director, Indian Institute of Technology, Guindy, Madras.
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13. The Director, Telecommunication Research Centre, P&T,
Khurshid Lal Bhavan, Janpath, New Delhi-1, '

Sd/- (A. S. BHATNAGAR).
Director,
Ministry of Commurications.
Copy to OC, RC, C&G, Admn & C&P Sections,

Recommendation

The Fourth Plan envisages additional 7.6 lakhs telephones connec-
tions of which only 0.80 lakhs connections were given during the first
year of the Plan viz.,, 1969-70. As pointed out earlier 1.62 lakhs further
connections could be given merely by utilising the existing capacity. The
Committec hope that the rate of additional connections in the remaining
years of the Plan would be stepped up and the overall target fulfilled,

[S. No. 15 (Para 1.17) of Appendix IV to the Second Report (Fifth Lok
Sabha)].

Action taken
Keeping the latest position of the availability of material and financial

resources, a revision of the target was considered in November 'December,

1970. According to these original and revised targets (yearwise)

are as
below:— '

Figures in thousands®

NET ADDITION TO TELEPHONE CONNECTIONS
~ DELS. TELEPHONE SETS

SL Year ORIGINAL REVISED ORIGINAL REVISED
No.

1 @ 3 4 5 6
1. 1969-70 70 8o 95 102 **Actual
2. 1970-71 80 85 109 110
3. 1971-72 150 100 182 130
4. 1972-73 150 125 184 162
s. 1973-74 150 150 190 196
Total te= | 600 540 760 w00

The above targets were fixed in December, 1970, During 1970-71,

we bave been able to add about 90,000 telephone connections (DELs)
compared to the target of 85.000,
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During 1971-72, we hope to achieve the target. of net additions of
1,00,000 lines in the country as a whole. The progress during the 1st
quarter of 1971-72 ending 30th June; 1971 in this direction has been
19684 lines (DELs).

[P & T Board O.M. No. 97-2/69-TPS(XP) dated 11th February, 1972},

Recommendation

The Committee find that although a dispensary was opened at Jaipur
for the P & T employees in 1967, treatment was made compulsory only
with effect from 1st January, 1969 following the Orissa High Court ruling
and an amendment to the Central Services (Medical Attendance) Rules
empowering the Central Government to appoint Authorised Medical Atten-
dants in December, 1968. In the meantime, 10,072 persons received
treatment outside the dispensary and a total swount of Rs, 18.37 lakhs
representing cost of treatment was reimbursed by the Department. The
committee feel that the Department should have obtained legal opinion
from the Ministry of Law and in consultation with the Ministry of H:zalth
the treatment should have been made compiscry ad initio which would
have avoided considerable expenditure on reimbursement of fees for pro-
fessional services obtained outside the dispensary.

{S. No. 16 (Para 1.89) of Appendix IV to the Second Report (Fifth Lok
Sabha)].

Action taken

It may be mentioned that the P & T Dispensary , Jaipur was not the
first departmental dispensary to be opened by the department, The first
departmental dispensary was opened in Ambala a; earlv as 1961 and seve-
ral other dispensaries were started from 1958 onwards. Instructions in
regard to the running of these dispensaries were issued in 1962 in the
form of the ‘Rules for maiatenance of P & T Dispensaries’ which were
finalised in consultation with the Ministries of Health and Finance. Since
these instructions were not in the nature of statutory rule Ministry of Law
were not consulted at the time of their issue. According to the provisions
of the ‘Rules for maintenance of P & T Dispensaries’, the Medical Offi-
cers-in-charge of P & T dispensaries shall be Authorised Medical Atten-
dants for all members of staff and their family members residing within
the area served by the dispensary and drawing pay less than Rs, 500/-
pm. In fact, even before the opening of P & T dispensaries, various
Medical officers at stations where doctors of the State Government were
not available were being declared to be the Authorised Medical Attendants
in respect of P & T employees, with the concurrence of the Ministries
of Health and Finance in each case and no legal objections were raised
by the staff or from any other quarter, Since the P & T dispensaries have
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already been functioning for a long time in various places and no objec-
tions were raised regarding the treatment of the P & T doctors as Autho-
rised Medical Attendants in respect of the P & T employees drawing pay
stations where there are no dispensaries, no difficulty on this score was anti-
upto Rs, 500/- in other places and this was also in conformity with the
practice followed with the concurrence of the Ministries of Health and
Finance in regard to appointment of Authorised Medical Attendants even in
strength is more than 1,000 and the expenditure on medical reimburse-
cipated at the time of opening of the P & T Dispensary, Jaipur and no need
for consulting the Ministry of Law appeared at that time.

As regards the reasons {or not making treatment at the Dispensary
compulsory ab initio, the position is that it was initially felt that the Dispen-
sary should be properly and fuily equipped before treatment there was
made- compulsory and that orders notifying the opening of the Dispensary
were themselves somewhat premature. Later, as already explained conse-
quent on the filing of a writ petition in the Orissa High Court. it was found
that the legal position was also not quite clear. The amendment to the CS
(MA) Rules under whick *reatment could be made compulsory was issued by
the Ministry of Health only on the 30th December, 1968 and thereafter,
treatment at the dispensary was made compulsory with effect from 1st Jan-
uary, 1969,

The observations of the Committee have, however. been noted.

[P & T Board OM. No, 12-15/69 WL(i) dated 11th February, 1972}.

Recommendation

The Committee get a disturbing picture from the study undertaken
by the I’ & T Board Efficiency Bureau. Over a period of 7 vears from
1961-62 10 1967-68, the per capita expenditure on medical reimbursemznt
increased by 389 per cent. In this connection it is interes'ing to note
that the per capita cost of treatment which was about Rs. 81/- per month
at Jaipur before opening the dispensary came down to Rs. 11/- after the
treatment in the dispensary was made compulsory. As establishment of
such dispensaries has helped to curtail the expenditure and reducing the
possibilities of malpractices, the Committee would urge the Department
to come to an early decision on opening dispensaries in areas where the
total nu-iber of P & T staff exceeds 1,000. y:

[S. No, 18 (para 1.91) Appendix IV to the Second Report (Fifth Lok
Sabha)]
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Action taken )

While the number of P & T employees at a station is one of the
important criteria for opening of new P & T dispensaries, there are other
equally important considerations which have to be taken into account.
The Efficizncy Burcau in their Report had recommended the appointment
of selected Authorised Medical Attendants or opening of dispensaries in
stations where the incidence of medical reimbursement is abnormally high.
Action has already been initiated to collect information regarding stations
where the staff strength is more than 1,000 and the expenditure on medi-
cal reimbursement is high. On the basis of information already received,
it has since been decided to open four new dispensaries in the Andhra

Pradesh Circle; several other proposals relating to other Circles are now
under scrutiny.

[P & T Board OM. No, 12-15/69-DL(III) dated, 11th February 1972.]
Further information

While the number of P & T employees at Station is one of the import-
ant criteria for opening of new P & T dispensaries, there are other equally
important considerations which have been taken into account. The effi-
ciency burcau, in their report had recommended the appointment of
authorised Medical Attendants or opening of dispensaries in the stations
where the incidence on medical rcimbursement is abnormally high. Ac’ion
has been taken to collect information regarding stations where the stafl

ment is high. On the basis of the information already received 11 new
dispensaries have since been sanctioned, out of these 6 have started
working. Some other proposals received from the Circles are under scru-
tiny., However, there are some stations where staff strength exceeds 1000,
but per capita expenditure on medical reimbursement is low and it would
not result in substantia] saving if a P & T Dispensary is opened. Hence,

these stations are at present not being considered for opening of Dispen-
saries.

[P & T Board O.M. No. 12-15/69-WL (Medical)-1I dated 7th June, 1972.]

Recommendation

The Commitiee are surprised to find that firm ‘A’ had been entrusted
with the work of transhipping mails from Tuticorin Port to Colombo har«
bour at the rate of Rs. 5.9 per bag as against his tendered rate of Rs. 1,25
per bag with the result that an extra expenditure of Rs. 2.26 lakhs had
to be incurred during March, 1965 to August, 1967. The Committce
would like to know the action taken as a result of the disciplinary pro-
ceedings instituted against the officials concerned.

[S. No. 21 (Para 1.108) of Appendix 1V to the Second Repory (Fifth Lok
Sabha).]



59
Action taken

The case of over-payment for the carriage of mails had been referred
to C.B.L for investigation. Their report was duly examined by C.V.C
who recommended the initiation of disciplinary proceedings for the impo-
sition of only a minor penalty against two of the officers. Following officets
were called upon to submit their explanations in connection with the ovet-
payment to M/s. Machado Bro‘hers for conveyance of mails from Tuti-
corin to Colombo:—

(1) Shri N. T. Janes, formerly ADPS, (Mails)
(2) Shri T, Samuel, ADCPS, (Mails)

~(3) Shri T. S. Srinivasa-11, formerly ADPS, Madras
(4) Shri V. Sivakamiah, SSRM, Madras Sorting
(5) Shri C. 8. S. Sundaram, SSP, Damnad
(6) hri M, Janikiraman formerly RDM, Madras
(7) Shri T. R. Sankaran, formerly RDM, Madras
(8) Shri T. S. Ramamurthy, Head Clerk

Shri N. T. Janes has been let off on the advice of C.V.C. and he
has already retired from service. Shri T. Samuel has also retired from
service and he has aiso been let off as per advice of the C.V.C, 1t has
been decided to administer non recordable warning to S/Shri V. Sivakamiah
and C. S. S. Sundaram. The lapses on the part of S /Shti M. Janikiraman
and T. R. Sankaran are being brought ‘o their notice and they are being
advised suitably.

As regards Shri T. S. Srinivasan-II and his Head Clerk Shri T. §.
Ramamurthy, formal proceedings under Rule 16 of CCS(CCA) Rules,
1965 have been initiated against them by the P.M.G. Madras. Disciplinary
proceedings are in progress.

{P. & T. Board O.M. No, 13-32/71-CF, dated 11th February, 1972].

Recommendation

Incidentally the Committee find that the rate of 28 paise per kilogram
prescribed in the departmental rules was based or the rate; laid down
under the Universa] Postal Union Rome Convention (1905). The Con-
vention provided for three different rates for the conveyance of articles
other than letters, postcards etc., by sea ie., upto 300 nautical miles, bet-
ween 300 to 1500 npautical miles and beyond 1500 sautical miles. The
Department had taken the rate applicable to the distance between 300
and 1500 pautical miles and adopted it irrespective of distance. In this
case the distance between Tu'icorin and Colombo was only 140 nautical
miles for which the rates prescribed by the Rome Convention would be
2/5th of the rate adopted by the Department. The Committee, however,

2630 LS.—6.
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note that the relevant rules had since been amended. The Committee
would like to know why a uniform rate was initially prescribed without
relating it to the distance as recommended by the' Rome Convention, which
continued unrevised for over 60 years. They would also like Government
to arrange for a careful and periodic review of such rates in future having
regard to the basis of their original fixation and the experience gathered

subsequently.

[S1. No. 22 (para 1.109) of Appendix IV to the second Report (Fifth Lok
Sabha) ].

Action taken

It has not been possible to find out the circumstances under which a
uniform rate was prescribed for mail despatches under the gratuity scheme.
This procedure has been in force for several decades. Apparently, at that
time the Gratuity System was adopted only for despatches to distant countries
for which regular sailings were not available. For nearer destinations.
there were 1egular steamer centracts with the BISN and other companies.

2. The suggestion of the Public Accounts Committee for careful and
pericdical review of such rates will be kept in mind. In fact, such a
review was duly conducted in 1969, 1970 and 1971, At the time of such
reviews in future, due regard will be had to the basis of the original [ixation
and the actual experience in the application of the rates.

(P. & T. Board O. M. No. 13-32/71-CF, dated 11th February, 1972)]

Recommendation

The explanation of the delay in the Postmaster General's office as due
o “the concerned officer being on long earned leave”, “the concerned file
having been linked up in"some other connection™, “misrouting of file” “and
incomplete submission of the case by the dealing Assistant™ are hardly
copvincing. While the Committee note that responsibility could not be
fixed on any particular individual for the delay. they trust that the Depart-
ment would take suitable remedial measures so as to avoid such costly
delays.

[SI. No. 24, (Para 1.120) of Appcndn IV to the 2nd Report (Fifth Lek
Sabha)}.

Action hken

Sunable instructions have becn issued to heads of Circles to call and
finalise the tenders in time.

[P &T Board OM No. 29- 8/69-NA dmcd llth Fcbruary 1972]
Reconuqnd-tiol

The Comnmittce do not sece any force in the argument that tenders for
the year 1967-68 were accepted in parts 1o effect economy when there
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was no permissive clause therefor in the tender call notice issued by the
Department. The Committee hope that such acts of indiscretion will not
be committed and that the department would be well fortified by suitable
conditions in the tender call notice in future.

[Sl No. 25 (Para 1.121) of Appendix IV' to the 2nd Report (Fifth Lok
: Sabha)].

Action taken

The observations of the Committee have been brought to the notice ot

the Departmenta] officers who have been asked to take witable note of
the directions in future,

[P. & T. Board O. M. No. 29-8/69-NA, dated 11th February, 1972].
Recommendation

The Committee are urhappy to note the slow progress of recovery of
telephone dues pertaining to the period upto 67-68. Out of the dues upto
1967-68 amounting to Rs. 342.06 lakhs outstanding as on 1st July, 1969
only a sum of Rs, 39.92 lakhs could be recovered upto Ist March, 1970.
As by the efflux of time it becomes difficult to realise the dues especially
from private subscribers, the Committee would urge the Department to
initiate a special drive to recover the arrears. They would suggest that
the matter shouid be resolved without further delay in so far as the arrears
relate to Government subscribers. In respect of other subscribers it may
be advisable to prepare Coasolidated arrears bills with relevant particulars
for the working conncctions and systema‘ically pursue them with parties
concerned so as to effect recoveries expeditiously.

ISl No. 26 (para 1.132) of Appendix 1V 10 the 2nd Report {Fifth Lok
Sabha)].

Action taken

Effeorts have continually been made to reduce arrears all the time.

The steps already taken in regard to realisation of the arrears upto 1967-68
are detailed below,

(a) A specinl drive was made during August, 1970 to November, 1970
for liquidating the arrears ia respect of bills issued upto 31st March. 1968
before the end of No. 70 vide the Sr. Member (F) d.o. letter No. 23-1/70-
TR dated 24th July, 1970 (copy enclosed) to all Heads of Circles/Telephone
Districts, As a result of this drive. the arrears upto 1967-68 which as on
Ist July, 1969 stood at Rs, 342.06 lakhs, Rs. 302.04 lakhs as on 1st April.
1970 and Rs. 259.65 lakhs as on 1st July, 1970 were reduced to Rs. 220.56
lakhs by the close of November, 1970,

(b) ¥ November “70, the Secretary(C) addressed a D.O. letter No.
4-4/70-TR, dated 26th November, 1970 (copy enclosed) to Heads of Fifteen
Circles/Telephone Districts which were found te be laggibg behind, urging
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that they should take personal interest in the matter énd ensure expeditious
liquidation of the arrears.

(c) A {resh drive to liquidate the arrears was made in May-June ‘71
vide the Member (Finance) D.O, letter No. 4-2/70-TR dated 11th May,
1971 (copy enclosed) addressed to all Heads of Circles stressing the need
for making all out efforts to realise the arrears expeditiously. As a result
of this drive, the arrears in respect of the bills issued up‘o 31st March, 1968
were further brought down from Rs. 220.56 lakhs as at the close of
Nowumber, 1970 to Rs, 169.01 as on 1st July, 1971. These outstanding
have further come down to Rs. 155.46 lakhs as on 1st October, 1971.

(d) On 15th June, 1971, a circular letter No. 4-43/71-TR (copy en-
closed, was issued to all Heads of Circles/Telephone District bringing home
to them the observations made by the Minister (C) as follows:—

“The result will matter with me. Low realisation will mean low
degree of interest. It will keenly watch the performance of
all the concerned.”

{e) A decision has beer taken accepting in principle that the outstand-
ings of the following types in respect of bills issued prior to 15t April, 1966.
should be written-off.

(i) Where the claim though outstanding from 1st April, 1966 on
our books, whether against a working or a closed connection,
cannot be substantiated for want of records (for example, trunk
catl tickets, etc.)

(ii) Where a claim has remained unenforced for an unconscionably
long period say from 1st April, 1966, after which it will be
iniquitious to ask the party to produce proof of payment which
the party claim to have aircady been made by them; and

(ili) Claims involving pe‘ty amounts pursuance of which might be
un-economical and is likely to militate against the maintenance
of pood relations with the subscribers.  Powers have been
delegated to Heads of Circles/Telephone Districts to write-off
the arrears of the types referred to vide Memo No, 9-21/70-TR
datsd 1st January, 1972 (copy enclosed).

lmfouowmgfunherstcpsmbcmgtakmforthedeam of
old arrears- :

(i) A special drive has been started with effect from 1st January,
1972 to last upto 31st March, 1972 for clearing the arresrs
for the years upto 197071 with greater emphasis on liquidut-
ing the arrcars in respect of bills issued uptox 318t March. 1968
vide letter No. 4-48/71TR (Pt.) dated m Mh' 157‘
(wopy enclosed)-
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(ii) Regarding outstanding against Defence Department it i pro-
posed to bold a meeting with Defence Authoritics and discuss
ihe ways and means for expeditious set lement of arrears,

(iif) In regard to outstandings against other Governmiesnt Depart-
wments, the Minister (C) has ordered letters to be issued 10 con-
cerned Ministries of Government of India and Chiet Minister
of State Government with full details. The Hcads of Circles
have been addressed for details of outstandings.

[P. & T. Board O.M. No. 23-21/70-TR, (PT.) Dated February, 11th
1972].

Copy of D. O. No, 23.1/70-TR dated July, 24, 1970 from Shri §. D.
Nargolwala, Sr. Member (Finance) Government of India, Department of
Communications, Posts and Telegraphs Board, New Deihi.

for quite some time, Secretary and ! have been impressing on tne
Heads of Circles the urgent necd for speedy liquidation of all areas or tele-
phone revenue, especially the arrears in respect of bills issued in earner
years. You have been asked to pay sustained personal attention to the
matter,

2. We have lately not only placed the Telephone Revenue Orgaitisa -
tion directly under Heads of Circles but also brought it into closer tcuch
with the subscribers by decentralising it to the divisional level, so as to
enable you to control the collection of revenue more effectively. You wib
appreciate that the responsibilty for realisation of dues in arrears and timely
recovery of current dues, which has always devolved on you has, with the
organisational change brought about recently, ncw assumed a new dimen-
siou,

3. 1, however, regret to find that even after the ncw anaingunents have
been in operation for a considerable period, the position as vegards owr-
standings is showing no sign of coming anywhere near the tolerance limits,
our 3 months’ old outstanding stood at nearly Rs. 6.5 crores as on Ist
January, 1970. The Public Accounts Committee have observed recently
that the arrears of telephone revenue are ‘substantial’ and have desired
that & special drive may be launched for liquidating ali such arrears upto
67-68 within the next few months, ‘

4, All out efforts should accordingly be made to accomplish this hv
the end of November, 1970.

5. All complaiats regarding wrong billing should be promptly dispused
of; your credit comtrol (payment noting) should be placed on a sound foot-
ing and disconnections enforced rigorously against defaulting accounts.

6. Dues against Government subscribers should be realised within the
targe’ date by personal contacts and correspondence at the appropriate
levels. '
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7. All realisable arrcars against closed private connections should be
cleared through legal notice, personal contact, correspondence, etc.

8. Cases which need legal action should be progressed immediately
keeping in view where necessary the requirements of the Linfitation Act
as explained to you separately under Umga Shankar's D,O. letter No, 20-
73 /70-TR dated 25th June, 1970

9. As to the non-realisable arrears against closed private connections
these should be processed for write-off by the competent authority in the
usual way care Being taken to see that matters are taken up urgently al
the appropriate level so as to ensure that the write-off materialises positively
by the target date indicated above.

10. I hope that you will ensure that al] arrears upto 67-68 are cleared
by the end of November 70 as desired by the Public Accounts Commit-
tee and, as far as your Circle is concerned, there are no residual dues left
unsettled by then which might occasion a fresh adverse comment from
the Public Accounts Committee. I may add that all concerned may be
warned that any failure or laxity in the liquidation of the arrcars within
the target date will be viewed very seriously.

11. I shall be grateful if you will send a special report on the 25th of
¢very month commencing from September, 1970, onwards, showing the
progress made during the preceding month. This report should be addres-
sed to me by name,

12. Kindly acknowledge receipt of this letter,

INDIAN POSTS AND TELEGRAPHS DEPARTMENT
OFFICE OF THE DIRECTOR GENERAL, POSTS AND
TELEGRAPHS

No. 4-4/70-TR. Dated, ut New Delhi, the 26th November, 1970..
My gdear,

The arrears of telephone revenue have been causing us a lot of concern..
Although my predecessor and Senior Members in the Board have, very
often, been writing to you on the subject, it seems that no substantial
progress has been achieved to liquidate the arrears. The position in States
such as Delhi, Assam, J & K, Bihar, Orissa and West Bengal is particu--
larly bad.

2. The serious position of the arrears is evident from the fact that
in respect of the total amount of Rs.........lakhs due to be collected at
the end of March 70 the percentage of the amount remaining uncollected’
at the end of June '70 was as high as....The Minister for Commu-
nications was constrained to remark that the arrears were quite consider-
able ar| efforts should be made to realise the same quickly.
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3. T quite appreciate the back-log which hinders progress in the liqui-
dation of arrears but you will realise that for’a total] liquidation, the re-
coveries have to be far in excess of the current billing: The position of
arrears will continue to remain unsatisfactory unless, side by side, which
with the recovery of current arrears, the back-log is also cffectively pur-
sued either by recovery or by write-off, as the case may be.

1 3

4. 1 would, therefore, urge you to take a personal interest in the matter
and ensure that the arrears are liquidated early, as desired by the Minister
for Communications. The aim should be to see that when the next review
is made you should be able to report substantial improvement over the past
performance.

"

Yours sincerely,
Sd./ N. C. SRIVASTAVA.

ANNEXURE

Amt. due : Percentage

on 31-3-70 of outsten-

ding as on

1-7-70

1. J&K . . . . . . . . 56-42 89
2. Dethi Phones, . . . . . . . 193° 14 79
3. Assam . . . . . . . . 131.38 67°6
4 W.B. . . . . . . . . . . 6743 67 4
s. Orissa . . . . . . . . 3736 62°3
6. Bihar . . . . . . . . 65°58 “%7's
7. U.P. . . . . . . . . 127°17 50°2
8. Rajasthan . . . . . . . . 2722 498
9. M.P. . . . . . . . . 7266 49°2
10, Calcutta Phones . . . . . . . 89° 65 483
11, Maharashtra . . . . . . . 48-69 38-0
12. Gujarat . . . . . . . . 4759 317
13. Punjab . L . . . . . . 73° 84 27° 4
14. Bombay Phones - . . . . . . 126- 34 27°3

15. Andhra. . . . . . . . . 1461 26-0
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CoPY
D.O. No. 4-2/70-TR
GOVERNMENT OF INDIA
DEPARTMENT OF COMMUNICATIONS
(POSTS & TELEGRAPHS BOARD)
S. R. Mehta, Mcmber (I;‘inance).

Dated at New Delhi, the 11th May, 1971.
My dear

Kindly refer to my predecessor’s D.O. letter No. 23-1/70-TR, dated
the 24th July, 1970 stressing the urgent need for speedy liquidation of
telephone revenue arrears. It was, inter alia, desired therein that a vigorous
drive should be launched and all the arrears in respect of the bills issued
upio 31st March 1968 cleared by 30th November, 1970. Monthly pro-
gress of reports had also been called for.

2. We have since received the reports for all the months up to Novem-
ber ‘70 and reviewed the position. It was observed that out of the total
arrears of 266.86 lakhs as on 1st July 1970 for the years upto 1967-68,
an amount of Rs. 45,31 lakhs only has been cleared during the drive period.
The amount cleared represents 17 per cent of the arrears due for collection.
It had been expected that if not all, at least a major portion of the arrcars,
especially thcse of the earlier years, would be completely wiped out. But
the results achieved fall much short of our expectations.

3. Heads of several Circles have intimated that the slow progress was
due to various reasons, like existence of pockets of arrears due to decentra-
lisation, non-availability of records, staff problems and delay in finalisation
of cases under litigation, etc. etc. While I do appreciate that there would
be some difficulties in clearing very old arrears, I feel that the difficulties
shouid not be insurmountable and they could, to a great extent, be over-
come by proper cc-ordination and planning. It is felt that at least 50
per cent of the arrears, if not more, could have been settled if concerted
effor's were made,

4. On a review of the details of the outstanding bills for the years
upto 1959-60 received from some of the Circles, it has been observed that
in several cases outstandings of even very petty amounts (less than Rs.
5;- in each case) have been allowed to hang on for years together. Cases
were also not wanting in which the arrears though already considered to be
irrecoverable were yet to be processed for write off. All such cases indi-
cate that the efforts made by the field officers lacked the zeal and vigour
with which the drive should have been made. Therefore, there is need
for a still more vigorous drive for liquidation of the arrears upto 1969-70

with greater and special emphasis on the arrears for the years upto
1967-68.

5. A special drive should, therefore, be made and at least three fourths
of the arrears cleared before 1st July 1971. For this purpose, you sheuld
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review the position, lay down the target for each Division and watch
fulfilment thereof.

6. The field officers who accomplish the targets fixed for them should
be suitably commended and those who fail to do so repremanded. A

special report indicating the results of the drive should be furnished by
31st July 1971,

Receipt of this letter may please be acknowledged to Shri Uma Shankar,
Deputy Director-General (Accounts) in the Directorate.
Sd/-
(S. R. MEHTA),
Member (Finance).
To

Shri
All Heads of Circles/Telephone Districts

COPY
GOVERNMENT OF INDIA
DEPARTMENT OF COMMUNICATIONS

(POSTS AND TELEGRAPHS BOARD)
No. 4-43/71-TR

New Delhi-1, the June 15th 1971,
To

All Heads of Circles Telephone Dist's, (By name).
SuBJECT:—Liquidation of telephone revenue arrears,

The arrears of telephone revenue have been causing a lot of concern
to the Department, and the Secretary(C) and Sr. Member(Finance) have
often written to the Heads of Circles on the subject, but the progress
achieved in liquidating the arrears has not been to the extent desired as

much as the three months old outstandings still continue to be very heavy
of the order of Rs. 6 crores.

2. In November '70 the Secretary (C) had addressed several Heads of
Circles where there were huge arrears and the percentage of the amount
remaining unrealised at the end of June 70 in respect of the bills jssued
upto March '70, was high, No doubt the position has slightly improved
since then, it still remains far from satisfactory.

3. Besides the liquidation of the past arrears recovery of current dues
also needs to be taken proper care of. A fully efficient unit is expected

to recover 100 per cent of the amount billed for at least during 3 month
following the moath of issue of bills.
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4. An assessment was recently made in respect of bills issued during
Nov. ‘70 an dremaining outstanding at the end of December ‘70. It
was seen that in the case of a few units only (namely Bangalore, Hydera-
bad and Madras Telephone Districts and Kerala Mysore and Tamil Nadu
Circles), the colleciion efficiency was up to the mark. In the case of
certain units, namely, Andhra Circle, D€lhi, Ahmedabad and Calcutta
Tclephones, the collection efficiency was near the mark. In respect of others
units, the efficiency was low ,runging between 21 per cent o 89 per cent..
This showed that proper and timely follow-up action was not being taken
after issue of the bills in the case of the Circles/Telephone Districts where
the collection efficiency was low.

In this connection, the Minister for Communications has observed.

“The results will matter with me. Low realisation will mean low
degree of interest. I will keenly watch the performance of all concern-
ed.’!

In view of the Minister's cbservations. the Heads of Circles/Districts
should immediately review the posiion in respect of individuay TR,
Units with a view to pin-pointing those which are lagging behind in this
regard. The machinery employed for ‘follow up’ action after the issue
of bills should be geared up, where necessary. No laxity or the part of
the TRA Unit and ’‘or the Exchange authoriies should be tolerated in
regard to the realisation of revenue. Necessary steps should be taken
and it should be ensured that the colleciicn efficiency in each and every
unit and for the Circle ‘District as a whole is stepped up to the optimum

point.

A monthly review of the performance of each TR Unit should be:
made and each unit informed of the performance cf the cthers compared
to itself. Good work done by units should be appreciated and those
showing indifference or in-attention should come in for adverse notice. The-
adverse comments on bad performance will goad the less efficient/unit
into greater activity. The aim should be to introduce an element of’
healthy competition among the various units to induce them show better

results,

In the monthly report to the Directorate, a special para should be:
incorporated indicating the result of the review madc and action taken:

thereon.

5. In his observations, on the review of “telephone revenue billing,.
collection, and arrears” for the month of November ‘70, the Minister was:
critical about the case in which the telephone dues become irrecoverable.
Great care has, therefore, to be taken to see that the revenue billed for is
promptly realised as far as possible. In cases where the subscribers go
into default and their telephones should be disconnected, the defaulters
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chased promptly, and all efforts made to recover the dues. The correct
and timely issue of the bills also helps in keeping the outstanding low. It
is necessary that steps should be taken to minimise delay in advising the
TRA Units, of changes in the status of an installation (i.e., opening, shift-
ing, trausfer together parts etc.) If delays in these matters are allowed

to occur, bills are issued belatedly or sent to the wrong address jeopara-
dising the chances of their settlement,

In cases where inspite of the necessary follow up action for recovery
of the dues, the outstandings cannot be recovered and they have, per force
to be written off, it should be ensured that he departmental officers were
not responsible for a situation in which wri.e-off has to be done.

6. Receipt of this letter should be acknowledged.
Sd/-
UMA SHANKAR,
Deputy Director General(A).
BHARTIYA DAK TAR VIBHAG

Office of the Dak Tar Mahanideshak (DGP&T)
No. 9-21/70-TR ‘

New Delhi-1, the Tth January, 1972.
To

All Heads of Circles, Telephone Districts.

SuBJECT:—Write-off of irrecoverable Telephone dues in respect of bills

issued prior to 1st April 1966-Delegation of financial powers to Heads of
Circles/Districts.

The President has been pleased to delegate to the Heads of Circles/
Districts, the powers to write-off the irrecoverable telephone dues of the
following descriptions relating to both Government and Private Telephones

in respect of bills issued prior to st April 1966, to the extent noted
against:—

Description Extent of Financial powers.

For bills issued  For bills issued
prior to 1-4-§8  subsequent to
31-3-58 but
prior to I-4-66

(i) Outstandings against a working cr closed con- Upto Rs. 4000,- Upto Rs. 2000;-
noction. where payment has not been forth- in each case. in cach case.
coming despite all efforts and the party has
disputed the bill (s) and wants details of claim
but details cznnot be given for want of relevant
records (for examples, Trunk Call Tickets etc.)

(ii) Outstandings against a werking cr closad con-  Upto Rs. 4cco/~ Upto Rs. 200¢/8

noction where the party claims 1o have made in each case in each case.
the payment but does not have receipt (s) at
this distant date.

(iii) Outstandings involving petty smounts against Ra. 200/- in Rs.  2co/- im
working or closed comnection where all possible  cach case. cach case.

efforts made to realise the dues have proved
futile and further pursuance is considered un-
economical and hence not worth while,
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2. The Heads of Circles/Distric's before resorting to write-off will

screen all cases of the description detailed in Para 1 above, carefully,
The write-off sanctions will be issued under the personal signatures of
the Head of the Circle/District and contain the following certificates besides
the usual one appended to sanctions to write-off:i—

“All the cases detailed in the sanction have been carefully screend to

my satisfaction and 1 hereby certify that:—

(i) The need for such write-off has arisen not from fraudulent mani-
pulation or misplacement of the relevant records but from nor
mal administrative exigencies;

(ii) Suitable action wherever necessary for omission or negligence
on the part of staff concerned which led or contributed to the
loss, has been taken;

(iii) Adequate measures have bsen taken wherever necessary to
prevent a repetition of such losses in future; and

(iv) only those cases where bills were issued before 1st April, 1966
and appeared as outs'andings in the books have been includ-
ed in the sanction,”

3. This issues with the concurrence of P & T Finance vide their U.O.

No. 45-FAI/72 dated 5th January 1972

(Sd.) UMA SHANKAR,
Deputy Director-General(A4).

Copy forwarded to:—

1. The Accountant-General, P & T Delhi,

2.

The Director of Audit and Accounts, P & T Delhi, Calcutta, Nagpur
Madras, Kapurthala, Hyderabad, Jaipur, Lucknow, Patna, Bangalore,
Bhopal, Trivandrum.

3. P & T Finance (D).

. 3. Budget, CI, O & M (Insp. Orgn.) Sections of the P & T Directorate,

(5d4) K. L. GOYAL,
- Asstt, Director General (TR).
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BHARATIYA DAK TAR VIBHAG
OFFICE OF THE DAK TAR MAHANIDESHAK (DG P & T)
No, 4-43/71-TR(Pt.)
To
All Heads of Circles/Telephone Districts (By name).

SuBJeCT:—Arrears of Telephone Revenue—Recommendations of the
Public Accounts Committee—Special Drive for liquidation of

The Public Accounts Committee in Para 1.132 of their Second Report
1971-72 (Fifth Lok Sabha) have observed as follows:—

“The Commit'ec are unhappy to note the slow progress of recovery
of telephone dues pertaining to the period upto 1967-68. Out
of the dues upto 1967-68 amounting to Rs. 342.06 lakhs out-
standing as on the 1st July, 1969 only a sum of Rs. 39.92
lakhs could be recovered upto 1st March, 1970, As by the
efflux of time it becomes difficult to realise the dues especially
from private subscribers, the Committee would urge the
Department to initiate a special drive to recover the arrears.
They would suggest that the matter should be resolved with-
out further delay in so far as the arrears relate to Government
subscribers. In respect of other subscribers it may be advis-
able to prepare consclidated arrears bills with relevant particu-
lars for the working connections and systematically pursue

them with parties concerned so as to effect recoveries expediti-
ously.”

2. In pursuance of the above recommendations, all out efforts should
be made to liquidate to the arrears not only upto 1967-68 but also those iy
respect of bills issued upto 31st March, 1971 without the least possible
delay, For this purpose. a special and a very vigorous drive should be
started with effect from 1st January, 1972 and should continue for three
months upto 31st March, 1972. There should be greater emphasis on
liquidating the arrears in respect of the bills issued upto 31st March, 1968
and it should be ensured that there is no residue of such arrears left at
the close of 31st March, 1972. In this connection, your attention is invited
to my D.O. letter No. 4-43/71-TR dated 15th June, 1971 addressed to
all Heads of Circles by name wherein the observations of the Minister
about the importance and urgency of this matter were brought home.

3. Action on the following lines should be taken:

(2) Immediately on receipt of this letter, suitable instructions
should be issued to all concerned and the preliminary prepara-
tions completed in time. for the drive to start in full swing
with effect from 1st Jamuary, 1972,
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(b) All pending complaints regarding wrong bills should be dis-
posed of immediately and arrangement be made to ensure
expeditious disposal of billing complaints received thereafter.

(c) Outstanding against Government Subscribers.—Apart from en-
forcement of timely disconnec'ions in the event of non-pay-
ment, personal contacts should immediately be established
with the concerned Government Departments /Officers at appro-
priate levels with a view to realising the outstanding dues
expeditiously.

(d) Outstanding against Private Subscribers.—(i) Consolidated
bills should be prepared covering all the past arrears with full
details in respect of working connections and sent to the con-
cerned subscribers giving them one month’s time for payment.
After expiry of one month, disconnection should be 1esorted
to where necessary. These cases should be systema‘ically and
vigorously pursued for expeditious recovery.

(i) All recoverable arrears against private closed connections,
should be cleared through legal notice and personal contacts
Cases in which dues are considered irrecoverable should be
processed for write-off.

4, A report showing the progress made and the results achieved should
be submitted personally by the Heads of the Circle by the 30th April,
1972, in the proforma (Annexure 1) enclosed. A statement of irrecover-
able amounts written off during the period of the drive and balance for
which write off proceedings might have been initiated should also be fur-
nished in Annexure TI (enclosed) alongwith the report.

5. The receipt of this letter should bz acnowledged.

(Sd.) UMA SHANKAR,
~ Dv. Director General (A),
ANNEXURE 1

Report on the results achieved during the drive from 1-1-72 to 31-3-72 for liquidation
of the tclephone revenue arteirs.

“Years of Positiou of outstandings as ori
Acrears . 1-1-72 1-4-72
’ ) " Gavernment Private Government . Private
. .. Mbscribers subscribers  subscribers - subscribers
upto !959-60 .

61—62 )
62-63 '
63-64
64-65
and so on
upto 1970-71
ToTAL. .

- e A i 1 e i

Reasons for the arrears remammg unrealised at the close of the drive, if any.

Yearwise Reasons
_ARRFARS Head of the Circle.
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ANNEXURE II

Statem:nt of irrecoverable amounts written off etc. duting the period of special drive with
effect from 1-1-72.

Amount year of
: issue wise

{A) Total amount written off during the period of

drive :
(B) Particulars of Balance of irrecoverable amounts

for which write-off proceeding initiated.
"Telephone ] Total amount State at which case held in

No. involved for final write-off

Head of the Circle.
Recommendation

‘The Committee take serious view of the large scale short recoveries
and failure to issue bills dealt with in the Audit Para. Although these have
been attributed to failure of human element the Committee would like to
stress the need for providing necessary safeguards such as surprisc checks

to ensure correct and prompt baumg and receovery of dues fully and in
time,

{SL No. 27 (para 1.133) of Appendix IV to the 2nd Report (Fifth Lok
. Sabha).]
" Action taken e

‘Short Recoveries’ and ‘Failure to issue bills' occur on account of non-
observance of the prescribed procedures and also due to failure or laxity in
exercising the prescribed checks and counter-checks. These checks and
counter-checks are constantly kept under review and modified wherever
necessary. All the subordinate authorities are being circularised reiterating
the need for following the existing checks apd counter-checks and devising
and implementing surprise checks to ensure correct and prompt billing and
recovery of all telephone dues fully and i time. A copy of the instructions
issued under Direclorate letter No 23/2!/70—TR(P! Y dated 11-2- 1972 is
attached,

[P. & T. Bord O.M. No. 23-21/70-TR(Pt.) Dated: Fcbruary 1ith, 72.]
INDIAN PoOsTS AND TELEGRAPHS DEPARTMENT
OFFICE OF THE DIRECTOR GENERAL POSTS AND TELEGRAPHS

No. 4-1/72-TR., New Delhi-1, Dated the 11th February, 1972.
To

All Heads of Circles/Telephone Districts,

SuB: “Short recoveries” and “Failure 1o issue brlls‘ —recommendation:
«of the PAC,

The P.A.C. have taken a scrious view of the persistent occurrence of
cases of ‘Short recovery’ and ‘Failure to issue bills’ on the Telephone



74

Revenue side. In para 1.133 of their 2nd report 1971-72 (Fifth Lok
Sabha), the Committee have observed and recommended:

“Although these have been attributed 1o failure of human element,.
the Committee would like 1o stress the need for providing
necessary safeguards such as surprise checks to ensure correct
und prompt billing and recovery of dues fully and in time.”

2. In pursuance of the above recommendations, all-oug effort should.
be made to see that the causes leading to ‘short recovery’ and or ‘failure to-
issue bills’ are immediately put an end to. The first essential step in this
direction is to tighten up the existing prescribed checks and test checks in
regard to the billing of the following charges:

(a) Local call charges,
(b) Rental of telephoncs and accessories etc; and
(¢) Trunk call charges

3. Local call charges—

Attention is invited in this connection to this Directorate’s Circular letter
No. 5-63/70-PHB(1) dated 28-9-1970 prescribing :

(a) The detailed procedure for taking the meter readings especially
for the consideration that no completed revolution was missed’
and how the completed cycles should be exhibited in the-
Register of Local Calls (Meter Reading Register) to be sent
to the TR Unit for billing;

(b) The following checks to be made/exercised in connection there-
with. ‘
3.1. (i) The Exchange Officer to send a list ot telephones in respect of

which one or more revolutions were completed during the quarter and the-
‘TR Unit to check the list with the Register of local calls,

(ii) The Inspecting Officer to furnish to the TRA Unit a list of 100’
working telephones with the meter readings as on the date of inspection in
the TRA Unit to check and sec that the meter readings shown therein are
broadly correct.

(iii) The Inspecting Officer to check the proper maintenance of meter
reading records in the exchanges; and

(iv) The TRA Unit to maintain a list of heavy callers and keep a
watch over the bills of such subscribers.

3.2. It should be ensured that the said instructions and the checks are-
scrupulously followed/made by all concerned.

3.3, According to the new procedure introduced on the busis of the
Billing Committee’s Report, all the particulars relating to the meter read-
ings,credit,debitandnetlocalcalhetc.wiﬂbt'ﬁlledbydlemeterckrk‘
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in the Register of Local Calls (Meter Reading Register) which will be
completed by him upto the costing stage. The meter clerk should take
particulars care to ensure that :

(i) the ‘last reading’ in the register tallies with the ‘present reading’
in the previous quarter’s register.
(ii) The No. of gross calls as worked out correctly represents the
difference between the ‘present’ and ‘last’ readings,
(ili) The number of net chargeable calls equals the gross calls minus
credit calls (including free calls) plus debit calls. '
(iv) The evaluation of local calls has been done correctly.

{v) Page-wise totals and cross-totals are correct and the total of the
money column represents the correct charges with reference to
the net chargeable calls,

3.4. On receipt in the TRA Unit, a test check of 25 per cent of the
items should be conducted by the Accounting Clerk who should check the
entries in all respects and put his initials against each Telephone No. whose
entrics are checked. The Head Clerk of the Section should personally
ensure that the prescribed check has been carried out and completed. It
should also be seen that the total amount of local calls billed for as per the
Bills Register has been reconciled and tallied with the total value of the
local call charges to be billed as worked out in the local Call Register. He

should sign with date on the last page of the Local Call Register in token of
having done so.

4. Rental of telephones and accessories—

‘Short Recovery’/‘Failure to issue bills’ in respect of such charges
generally occur on account of non-receipt or delay in the receipt of
A /Note is complete in all respects and the chargeable distance

therein. In this connection, the pusition should be tightened up as indicated
below

(1) Any delay in the issue of or despatch of completed A/Ns to
TRA Unit, should be seriously viewed.

(2)' The A/N issuing officer should personally ensure that the
A/Note is complete in all respects and the chargeable distance
and the rate of rental! are shown therein.

(3) When cases of delay of more than one month in the despatch of
completed A/Notes to the TRA Unit are brought to the notice
of Heads of Circles, the delay should be viewed seriously,
responsibility fixed and suitable action taken in each case.

(4) The OYT Scheme was introduced in 1949-50. The prescribed
period of 20 years in respect of OYT telephones opened during
194951 still working would have expired in 1969—71. After
the expiry of that period, rental was chargeable at non-OYT

2630 L.S.—7
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rates. The cases of all OY'T telephones provided is 194951
shoutd be reviewed arid it should be ensured that the renta] has
been suitably revised. In this connection, Directorate’s instruc-
tiogs issued under detrer No 2-43/67-TR dated 18-5-68 should
be referred to.

(5) A Reégister of ‘Guaramteed Conmmections should be maintained
in-esch TRA unit and a watch kept that the charges due are
recovered from year to year upto the dateof -expiry of the
period of guatantee.

(6) Check of Telephone Directory in the TRA Unit with the
Subscribers’ Record Card should be strictly enforced to ensure,
inter-alia, that no unauthorised telephone exists for which rent
is not being recovered.

(7) Internal review of the Subscribers' Record Cards should be
strictly enforced to ensure that rental for each telephone and

- ' accessory provided to a telephone is billed for correctly and
timely and there is no failure to issue any bills, This work
should on no account be allowed to fall in arrears,

(B) A complete list of the PBXs, PXs, non-exchanges lites etc. as
working on the 31st March is to be furnished by the Engineer-
ing authorities to the TRA Unit before the 30th April. Any
failure or delay in this regard should be viewed seriously, The
A.Q, incharge of the TRA Unit should ensure that on receipt,
the list is checked with the Subscribers’ Record Cards and
discrepancies, if any, reconciled.

" S, Trunk Call Charges—(i) Under the existing orders the test check
of 10 percent of valued tickets for smaller exchanges and 25 percent of
such tickets for bigger exchanges, in respect of the valuation dope in
TRAO, is provided. In respect of T.C. tickets valued by the exchaunges,
the test check is to be done for 10 percent of these. It should be ensured
that this work is not skipped over or omitted to be done on any account.

(ii) In the case of those exchanges wherc the valuation, sorting and
listing is done in the local Trunk Exchange, » reconciliation between the
total No. of tickets used in the Exchange on each day and during each
billing period with the total No, of tickets listed and transferrcd to the TRA
Unit for billing plus the PCO tickets and non-chargeable tickets taken to-
gether should be made and this is the responsibility. of the Exchange
Officer. The reconciliation between total No. of tickets received in the
TRA Unit duly listed and the total No. of tickets billed for as per the Bill
Register as also between the amount of the listing sheet: with the amount
of T.C. charges billed for as per the bill Register is the responsibility of the
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‘TRA Unit, It should be ensured that the required reconciliation is pro-
perly done in the exchange and in TRA Unit respectively,

6. In addition to the above chetks and counter-checks which are
already provided for in jthe various miles and orders at present, surprise
checks as sugge!sud by the, PAC, should, plso be- devised and enforced by
the DET/A.O. as the case may be, to ensure corrcct and prompt billing
and recovery of dues.fully and in time,

. 7. These instructions, will, also apply mutatis mutandis to billing of
International calls, Telex Calls, Intelex calls and leased long distance
Circuits,

8. The receipt of this letter may kindly be acknowledged.

UMA SHANKAR
Deputy Director General (Accounts).
Recomm=-= =41y

The Committee are concerned to find that the instructions issued by
the Department in June, 1967 which provided for taking meter readings
every fornight were missed by the staff and that the readings were continu-
ed to be taken monthly with the attendant risk of failure to bill a complete
cycle as recorded by the four digit meters. They would like the Depart-
ment to review the position in this regard in all the STD exchanges and to
take appropriate action against the staff responsible for the failure, The
Department may also examine the cases of heavy callers in these exchanges
to see whether there was failure to bill a complete cvcle by comparing the
bills for a few quarters and effect necessary recoveries, '

{S. No. 28, (para 1.142) of Appendix IV to the 2nd Report (Fifth Lok
Sabha)]
Action taken

The position has been reviewed and lower formations have been
addressed ta ensure that meter readings of all subscribers in telephone
exchange systems having STD are taken fortnightly as per instructions
issued in June, 1967. They have also been instructed to take appropriate
action against the staff who failed to comply with the instructions.

The Circles/Districts were also directed to examine all cases of under-
billing stemming from failure to bill a complete cycle over the period 1st
July, 1967 to 1st September, 1971. Reports have been received from all
the Units to the effect that such cases have been sorted out and recoveries
have been effected in a majority of cases. N

Copies of this office letter No. 27-4/71-PHB (3) dated 14th Septem-
ber, 1971 and 31-23/64-PHB dated 13th June, 1967 are enclosed.
{Annexure A & B)

[P & T Board OM No. 27-4/71-.PHB dated 11th February 1972.]



ANNEXURE ‘4>

*“BHARTIYA DAX TAR VIBHAG”
OFFICE OF THE DAK TAR MAHANIDESHAK

(DIRECTOR GENERAL OF POSTS AND TELEGRAPHS)

No. 27-4/71:PHB(3)' Dated at New Dellu',_ the 14th Septéember, 1971.
To ‘

A

All Heads of Circles/Telephone Districts.
Sir, '

Instructions were issued vide this office letter No, 31-23/64-PHB dated
the 13th June, 1967 regarding taking meter readings of all subscribers in
telephone exchange systems having STD every fortnight in view of the fact
that four digit meters are still not replaced by five digit meters. It has been
brought to our notice that in a number of telephone systems the readings
were not taken fortnightly with the result that under-billing resulted in
case of number of telephone subscribers. The Public Accounts Committee
has taken a very serious view of this fact and has desired that appropriate
action should be taken against the staff responsible for its failure. You osre
requested to examine all cases of under-billing of the above nature from
1st July, 1967 till 1st September, 1971 and send details of the same to this
office indicating at the same time the action taken against the stafl respon-
sible for the lapses. This may be treated as most urgent as a report is to
be sent to the Public Accounts Committee,

Yours faithfully,
Sd/-

D N. RAMACHANDANT
_ Deputy Director ‘General(T).
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' ANNEXURE ‘B’
INDIAN POSTS AND TELEGRAPHS DEPARTMENT

OFFICE OF THE DIRECTOR GENERAL OF POSTS AND TELE-
: GRAPHS DAK TAR BHAVAN, SARDAR SQUARE,

" Parliament Street, New Delhi-1,
No. 31-23/64-PHB S < - “13¢th June, 1967
23rd Jyaishtha, 1889 (Saka)-

Ton S
All Heads of Circles/Districts,

SusJeCT: Complairts about excess .meter-calls at STD_ stations.

The complaints ‘aboﬁt excess metef-calls, “especially ‘from stations
havmg STD haVe been mvesngated and as a result fonowmg mstrucnons
are’ issied:—

(1) The meter-readings of all subscribers in teléphone exchange
systems having STD should be.taken every fortnight and enter-
ed in a register. The meter reading clerks should be allotted
different sets of Numbers every fortnight or month. In this
connection, the previous instructions issued vide No. 31-23/
64-PHB dated 29th March, 1967 are to be modiﬁed as stated
above,

(2) Any spurt observed in the meter reading should be brorght w
the notice of the Assistant Engineer. Action will then be
initiated to check up the subscribers’ meter ‘and subscribers
line. The possibility of a fault causing the “line held-up” and
allow the meter to operate continuously may have to be inves-
tigated. A telephone inspector should be deputed to find out
any special reason like marriage or illness at the subscribers
premises, which could be the cause for such a spurt in the
meter reading. The matter should be reported by the Assis-
‘tant Engineer, Phones to the Divisional Engineer, Phones who

- would examine amy possibility of a technical defect and record
his detailed findings in a register kept for the purpose.

7
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(3) Action should also be taken to give due publicity to the fact

that STD calls are metered on time-basis and as such the subs-
criber must make sure that he disconnects properly after his.
STD call is over,

Please acknowledge receipt, )
' (Sd.) MARCUS DELIMA,
: - Deputy Director General (T).
Copy to All Divisional Engineers Telephones,/Telegraphs,
Copy to all Sections in the Directorate.
Copy to file No, 5-46/66-PHB.
Copy for Guard file, '

[

' (S8d.) S. G. WATWE,
Deputy Chief Engineer(MX)

Recommendation
The Committee would like to know the reasons for such' Widaspread
under-billing in as many as 432 cases involving Rs. 9.71 lakhs during the
period of a year and a half between March, 1968 to ' August 1969. The
Committee hope that pending replacement of 4 digit meters By 5 dlglt
meters which should be expedited, the instructions issued on 28-9-1970
-to obviate the possibility of under billing would be strictly followed,

IS. No. 29, (para 1.143) of Appendxx IV to the 2nd Report (5th Lok
Sabha)).

El -

Action taken

The main reason contributing to widespread under:billing was ‘“Non-
availability of meters of adequate capacity” thereby all the calls made by
a subscriber were not accounted for,

Secondly the under-billing under reference stems from failure to take
meter readings once a fortmight as enjoined in our instructions of June,
1967. "

Vide this ‘dffice letter No. 27-4/71-PHB(2) dated 14th Secptember,
1971, the field units have been once again directed to follow the provisions
of P. & T Directorate letter No. 5-63/70:PHB(I) dated 28th September,
1970 so that the possibility of under billing is obviated.

(Copies of this office letters No. 27-4/71-PHB(2) dated 14th Septem-
ber, 1971 and 5-63/70-PHB(1) dated 28th Scptember 1972 are enclos-
ed). . .(Annexures C&D)

[P&T Board O.M. No. 27-4/71-PHB dated 11th February, 1972.]



ANNEXURE.‘C
“BHARTIYA DaK TAR VIBHAG”
OFFICE OF THE DAK- TAR MAHANIDESHAK
(DIRECTOR GENERAL OF POSTS AND TELEGRAPHS)

No. 27-4/T1-PHB(2)  Dated at New Delhi, the 14th September, 1971,

To

All Heads of Circles/Telephone Districts.
SuBJECT:—Under-billing of subscribers due to not taken into account of
completion uf cycle that is crossing of 9999 reading in four
digit meters—replacement of four digit meters by five digit
meters at STD stations.

Sir, .-

Your attention is invited to instructions contained jn our letter No,
5-63/70-PHB(1), dated the 28th September, 1970 on the above subject.
1t has come to the notice of the Public Accounts Committee that the -ins-
tructions issued regarding periodicity of meter readings have mnot been
adhered to in some. of the STD stations which -resulted in under-billing and
the Committee has taken a very serious view of this lapse., You are,
therefore, requested to bring to the notice of alf concerned, the instructions
contrined in the above circular once again, and to see that the imstructions
therein are followed strictly. Action should also be taken to replace four
digit meters by five digit meters, especially on the heavy calling subscribers.
The allotment of five digit meters is being made in the Directorate by TPS
Section and action should, therefore, be taken to approach that Section for
the required allotment.

2. Attention is also invited to this office circular No. 27-3/71-PHB(4)
dated the 17th May, 1971 instructing that a test week should be observed
once in every quarter in all telephone cxchanges in STD stations and the
subsoribers found to be making more than 5,000 calls should be sorted
out. . The readings of meter of such subscribers are to be taken once a
week. instead of once a fortpight, It is very necessary that these instruc-
tions are also strictly adbered to.

Yours faithfully,
(Sd.) D. N. RAMCHANDANI,
Deputy Director General (T).
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ANNEXURE D .

Registered
INDIAN PosSTS AND TELBGRAPHS DEPARTMENT

OFFICE OF THE DIRECTOR GENERAL OF POSTS AND
TELEGRAPHS

No. 5-63/70-PHB(1) Dated at New Delhi, ihe 28th September, 1970,
To

All Heads of Circles/Telephone Districts.

SuBJECT: ~Under-billing of subscribers due 10 not taking into .accoum
completion of the cycle i.e. the crossing of 9999 reading in
four digit meters replacement of four digit meters by five digit
meters at the S.T.D, stations.

Your attention is invited to the instructions contained in this office
letters No. 31-23/64-PHB, dated 29th March, 1967 and 13th June, 1967.
In spite of these instructions, cases of under billing of subscribers have
come to the motice of this office where, while computing the number of
calls during the quarter, a complete cycle or two of 10,000 calls has been

missed. This can lead to loss of revenue apart from avoidable disputes
with the subscribers,

2. In order to safeguard against such omissions, the following procedure
should be adopted especially in S.T.D. exchanges where 4 dxgxt meters are
installed. N

(1) Whenever a meter has made a complete revolution ie, the
reading has crossed 9999, the subsequent reading in the Regis-
ter of “fortnightly readings™ should be underlined m Red Ink
and the letter ‘R’ used to indicate completion of a revolution.
If the meter has crossed 9999 once, twice or thrice during the
quarter, letters R1, R2, R3 respectively should be recorded
against subsequent readings.

(2) After the fortnightly readings are taken and recorded in the
prescribed Register of fornightly readings, the readings
should be carefully gone through by the Supervisor of the ex-
change for checking the revolutions (i.e. recording of R1, R2,
R3 etc)) and spurts and each page of the register should be

date initialled by him at an appropriate place specially reserved
for the purpose.

}

{3) At the time of furnishing the final meter readings for a quarter
to the T.R.A.O., the entries against each telephone number in
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the ‘fortnightly reading’ register should be carefully reviewed

. and in respect of those telepbone numbers where the meter has
~ completed one or more cycles (revolutions) a red line should

. be drawn under the telephone number.

(4) (i) While transcribing ‘present reading’ in the Register of local

calls to be sent to the T.R. A.O, for the quarter, in the case
of telephones of which the meter has completed one or mors
rounds, the digit 1, 2 or 3 representing one, two or three com-
plete rounds, as the case may be, should be added as a first
digit on the left-hand side of the actual present reading figure.
This digit should invariably be written in Red Ink in both
the copies of Local Call Register, i.e., the Exchange Copy as
well as the perforated copy to be sent to the T.R.A.O.

While computing the calls made by such subscribers during the

quarter, the number of calls should be worked out taking into

account the Red Ink digit as explained in the example given
below:—

xample:—
In an exchange of four digit meters, the closing reading for the

quarter ending 31st March, of telephone No. 624058 was
7777. During the quarter ending 30th June, the meter com-
pleted two rounds and the reading as on 30th June was 8888.

The readings in the Local Call Register would be recorded as
follows: —

“felephone Previous Present Calls regis-
No, (M/R) (M/R)* tered
624088 7777 28888 21113
(ii) In the Jocal call register of the subsequent quarter (i.e., quarter
ending 30th September) the present reading in the above case
will become ‘previous reading’ which should be recorded as
8888 only and not as 28888 (i.e., the red ink digit should be
omitted)
(5)

The casc of the telephones of which the meters have completed
one or more round, should receive special attention while
compiling the local call statement to be sent to the T.R.AO.
The officer-in-charge of the exchange should ensure that the
crossing of 9999 (i.c., the completion of round in the meter)
is correctly recorded in the register of “fortmightly reading”
and correctly transcribed in the local call statements for the
T.R.A.O: in the manner prescribed in item (4) above.

*The digit *2° represents 2 rounds completed by the meter during

the quarter. The digit 2 is to be written in Red Ink.



: B4.

(6) The quartesly register of local calls furnished by the exchange
JTo-the T.R:AQ; should be acotmpagied’ by ‘a list:of telephones
1 respect 1of which-one or:more sevolutiens were completed
during the quarter. --Fhe:nunsber of compieted-rounds should
be indicated against each telephone. This list will be sent by
~the officéi-in-charge ‘of the Sxchiange under his signiture, A
copy ‘of ‘this"list should mvanably be kept.in the Exchange
for inspection ‘at ‘any time. “This list Will be a “due’ return to
tccompany- the register of local calls. and in case there is no

“-tefephone’ number for which the. mieter has completed a round
"during the" quatter, a' ‘Nil’ list should accompany 'the local call
‘register. This list will be checked by thé TR.A.O, with the
- register’ of Jocal calls to see that number of completed cycles
is exhibited ‘therein correctly.” A certificate of check having
been carried:out should be recerded on'the List by the appro-
" priate 'supervisory staff to-be nominated by the Accounts
' ‘Officer for the purpose ‘and counter-signed by the Senior
Accountant, The List so completed should be fled separatcly
and kept in the custody of the Senior Accountant for sub-
-sequent reference as and when necessary.

(7) As stipulated in para (1) of letter-No. 31-23/64-PHB, dated

-13th June, 1967, the meter reading clerks should be allotted
. different sets of Numbers every fortnight or month.

(8) Under Rule 269 of P. & T. .Manual Vol, XIV, Inspecting
Officers are required to furnish to the TR.A.O, a list of any
100 working connections in the exchange, they visit, to emable
the T.R.A.O. to see whether rental is being recovered in- res-
pect thereof. While compiling the list of such numbers in- the
exchange, the Inspecting Officer should also indicate agginst
each telephone number, the meter readings as on- that - date
against these numbers, - Such occasional surprise checks will
enable the T.R.A.O. to see that the meter readings being fur-
nished by the exchange in the register of local calls are broadly
correct.

The Inspecting Officers should also check the records mentioned
above whenever they visit the Exchange.

(9) The T.R.A.O. should maintain a list of heavy callers, say, sub-
scribers who make calls to the tune of over 5,000 calls per
yuarter. A watch should be kept in the TRA Branch over the
bills of these subscribers from time to time 50 as-to ensure the
possibility of a complete round failing to be billed for is not
overlooked. Tn case the number of calls agsimst these tele-
phones are found to be on the low side in any quarter, the
maner should be taken up with the Officer-incharge of the
‘exchange to ensure the corrections of the calls.
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3. Instructions had been 1ssued to replace the existing 4-digit meters
by 5-digit meters specially on’ the heavy traffic subscribers, It is observed

that progress in this regard has been quite:slow. Afllotments for 5-digit
““‘metetsis bemg ‘made by the Directorate (TPS Settion) 'from time to time

“bn' recéipt 'of” information ‘about availability of-3-gigit meters -fromt M/s.
~ndian,

elephbne Industries. - On receipt -of ~sucly!allottnent, ' immitdiate
steps ghould be taken to place the necessary indents on M/s. Indian Tele-

phone Industries or the Chief Controller of Telegraph: Stores and further

action” shbuld be takeh to instal these meters for the heavy traflic sub-
secribers: wih ‘least possible delay.

4 A quarterly progress report in respect of number of subscribers fitted
with 5-digit meters should be sent to the PHB Section of ‘thé Diréctorate
benceforth. The first quarterly statement should indicate the position.as

on 1lst October, 1970.
Receipt of this communication may please be acknowledged.

Sd./- N. V. SENQ1,
Senior Member (T.0.)

Copy t0:=— v
1. TPS/TR/PHA/PHM/Inspection Work Study/TE Vigilance
Branches of -the Directorate. h

2. D{A)Y/D(1)/D(C) /DDG(T) /DDG(S) /DDG(A).

3. DCE(E)/DCE(X)/DPH(T)/DPH(E) /DCE{MX) /DTE/DIT.
4. Director, Training Centre, Jabalpur.

5. Guard file.

Sd./- D. R. BAHL,
Assistant Director (PHB)

Recommendation

The Committee note that as against the anticipated supply of 2.65
lakh § digit meters to replace the 4 digit meters and to meet normal ex-
‘pansion’ requirements during 1969-70 only 30,684 could be procured. As
there is am urgent need for 5 digit meters to ‘dliminate the possibilities - of
jeakage of revenue, Government should take necessary measures to step
up indigenous production’and in"the'meanwhile with the limited availability
of these meters-the P & T. Department should give priority for replace-

ment of 4 digit metres in heavy exchanges. 'The Committee would also

nuggest that Government may consider the matter in all its aspects to- ex-
plore the ways and means of meeting urgent requirements of 5 digit

“meters.

[S. No. 30 (pera 1.144) of Appendix IV to the 20d Report (Stb Lok
Sabha).]
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Action taken

- 1T supplies have continued to be lower than anticipated originally.
In the year 1971-72 they have. promised only 25 ,000 5 digit meters for
‘replacement. To augment the suppli¢s, an order for import of 200000
5 digit meters have been placed and the supplies have commenced.

\

With this total of 2,25,000 meters, about 50 per cem of the equipped
subscribers telephone lines at STD stations as on 30th September, 1970
and 100 per cent of all Telex subecribers will be covered. This work of

replacement of 2.25 lakh meters is expected to be completed before the
end of 1972,

{P- & T. Board O.M. No. 27-4/71-PHB, dated 11th F'ebruary, 1972.]

Recommendation

That the arrears of rentals for the telephone, telegraph and speech cir-
cuits provided for the exclusive use of other Government Departments since
1955-56 could be brought down from Rs. 85 lakhs to Rs. 19.32 lakhs
after the non-recovery was pointed out by Audit, shows that the P. & T.
Department were not taking effective steps in recovermg the dues in the
past. The decentralisation of telephone revenue work in the two P. & T.
circles in 1967-68 cannot adequately explain in the delay in recovery over
a period ranging upto 15 years. The Committee hope that in future re-

covery of dues would be effected promptly on the commissioning of the
circuits,

{SL, No. 31 (para 1.153) of Appendix IV of the Second Report (Fifth
Lok Sabha).]

Action taken

Prior to May, 69 there was no specific provision in the Rules for the
withdrawal, as such, of the Circuits due to non-payment. Provision was,
however, made vide 1.T.R, 481 introduced with effect from 30th May,
1969 and following the same, instructions have been issued laying down
the procedure regarding withdrawal of circuits of the parties who fail to
pay the dues in time. In this connection copies of the Directorate’s
letters No. 49/10/70-(T)(1)/TR. dated 20th March, 1971 and 20-20/69-
TR, dated 30th March, 1971 are enclosed. The Heads of Circles have
been once again addressed on 15th November, 1971, to implemeat the.
instructions regarding disconnection (copy enclosed). :

[P. & T. Board O.M. No. 23-8/71-TR, dated 11th February, 1972.]
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GOVERNMENT OF INDIA
DEPARTMENT OF COMMUNICATIONS
(POSTS AND TELEGRAPHS BOARD)
No, 49-10/70-T(1)/TR
New Delhi-1, March 20, 1971
OFFICE MEMORANDUM

SusJect:—Withdrawal of Rented Telegraph T.P. and Telephone Circuits
for failure to pay rentals in advance.

Rule 481 of the Indian Telegraph Rules provides that all rentals (for
Rented Telegraph and Telephone Circuits) are payable in advance and
failure to do so may result in the withdrawal of the Circuit. The rule,
however, is not being properly followed as the growing arrears on account
of the Rental Telegraph and Telephone Circuits will indicate,

2. With a view, therefore, to make withdrawal of Circuits compulsory
and eflective in all cases of non-payment, it has been decided as follows:

(i) Bills for rentals for circuits should be issued on the first of the
month preceding the month from which the rental period is to
commence (rental should commence from the 1st of the
following month).

(i) Subsequent to the issue of bills and after watching recovery
thereof, for 15 days, a registered A.D. Notice should be i<u-
ed to each defaulting party, who has not paid the bill(s), inti-
mating that if no payment is made within 7 days from the date
of issue of the notice the service on the circuit will be with-
drawn, :

(iii) After watching payments for 7 days subsequent to the issue of
Registered A.D. Notice, a Disconnection List of circuits for
which payment have not been received, should be prepared (in
triplicate) and two copies sent to the concerned - DET/DE
Phones who has been nominated for recovery of advance
rental issue of opening Advice Note etc., for the purpose of
withdrawing the service on the circuit.

(iv) On receipt of the Disconnection List, the concerned DET/P
will withdraw the service on the circuit without any further
warning and return one copy of Disconnection List to the
issuing Officer after noting particulars of action taken on each
item included in that list. ' ‘

3. The abave procedure will take. immediate efieet. All Billing/En-
gineering authorities should be instructed accordingly.

4. The receipt of this letter should please be acknowledged.
$d/- (N. VASUDEVAN),
" Director of Accounts.
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Copy to:—
1. All Heads of Circles/Districts:
2. All Divisional Engincer Teographs/Telephones.
3. T-1 Section, OSD(MR}) of: the Directorate:,

Copy in advance, forwarded for isformation and necessary action to
all Divisional Engineers.

§d/- (K: L. GOYAL),
Assistant Director General (TRp.

INDIAN POsTs AND TELEGRAHPHS DEPARTMENT

OFFICE OF THE DIRECTOR GENERAL POSTS AND TELEGRAPHS
No. 20-20/69-TR

Dated New Delhi; the 30-3-1971
To

‘The Divisional Engineer Phones
Nagpur. (TP Section)

SUBJECT:—OQutstanding in respect of Telegraph/T.P. and Wireless Circuits—
Clearance of—

Refernce your office letter No, TG-11/V1/18 dated 12th February 1971,

2. Rules 481 of L.T.Rs provides that al]l rental for Telegraphs and
Telephone Circuits are payable in advance and failure to do so may result
in the withdrawal of the Circuits. Sub-rule 2 of the I.T,R, lays down that

these Circuits will be restored only on payment of all dues and charges for
reinstallation.

3. The three months old outstanding as on Ist April 1970 was
Rs. 31.20 lakhs and as on Ist Dccembgr, _1970 ag per statement received
with your letter under reference, remained the same.

4. Instryctions laying down the procedure to be adopted for the with-
drawal of circuits for non-payment of current dues have been issued vide
this office Jetter. No, 49-10/70-T(1)/TR dated 20th March, 1971. Those
instructions will cover the currest dwes. As regards the old arrears, a
Registered A.D. Notice should be isswed to each defaulting party, giving
one month’s time to clear the dues warning him that if no payment is made
within one month from the date of issue of the notice, the service on the
circuits will be withdrawn without any further notice, whatsoever. If no
payment is reesived by that date a Disconnection List of the Circuits in
respest. of whigh payment has not been received. should be prepared and
twa copies theseof sent to the Divisional Engineer who issued the opening
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A/Note .of the circuit for withdrawing the service on the Circuit with ins-
tructions to withdsaw: the service on 'the circuit without any further notice
and return ope copy of list within one week of -its date of issue after not-
ing particulars of action taken (date of withdrawal of service’.

Please acknowledge receipt of this letter.

Sd/-(N. VASUDEVAN),

Director (Accounts).

Copy to the Postmaster General, Bombay, Immediate compliance of the
above instruction should be ensured.

Copy is forwarded to all other Heads of Circles for ensuring compliance
of disconnection orders by .all Divisions in their Circles as soon as dis-
connection lists are received.

8d/- (K. L. GOYAL),
AD.G. (TR).
s. RAGHAVACHARI

[Dy. Director General (A).]

Bhartiya Dak Tar Vibhag OfO the Dak Tar Mahanideshak (DGP&T)
D.O. N. 29/9/71-TR New Delhi-1, the November 15, 1971.
Dear Shri

The arrears on account of rentals in respect of Telegraph, Telephone
and Wireless circuits and Telex, Intelex charges as on 1st July, 1971 in
1cspect of bills issuved upto 31st March, 1971 are verv heavv the ali India
figure being. of the order of Rs, 2.07 crores. The need for expeditious
realisation of these arrears need hardly be emphasised. In this connection,
however, your attention is invited to the instructions issued under this office
niemos. No. . 49-10/T (1) TR dased 20th March, 1971 and 20-20 /69-TR
dated. 30t -March; 1971 layng dowa the procedure for issue of Registered
A.D. Netices 10 the ‘defaulting parties giving them one month’s time for
payment of the past arrears:and 15 days:time in respect of current dues.
Instructions wewe also issued thevein requiring that in the event of non-pay-
ment the circuits should be withdrewn. It is presumeq that the said ins-
tructions have since been implemented. This may kindly be confirmed.

2. List of the parties together with the amounts due from them year-
wise, whose circuits have not yet been withdrawn despite the instructions
referred to above together with the reasons for not taking action so far,
may kindly be furnished so as to reach this office latest by the 15th of
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December, 1971. The action now proposed to be taken for expeditious
realisation of the dues/withdrawal of the circuits in the event of non-pay-
ment may also be intimated,

3. The receipt of this letter inay please be acknowledged,

Yours sincerely,
. 8d/- (S. RAGHAVACHARY)),

Recommendaﬂbn

“The Committee note that rental for cable laid for other departments
in recoverable @ 18 per cent of the capital cost per annum or at the stan-
dard prescribed flat rates, which ever is higher. Such cases of short re-
covery of rent on flat rate basis as have been noticed reveal that there is
no systematic arrangement of verifying the correctness of initial recovery
after the capital cost becomes known. The Committee hope that strict in-

structions would be issued to guard against such lapses involving short re-
coveries in future”.

(SL No. 32 (para 1.154) of Appendix IV to the Second Report (Fifth
Lok Sabha).]

Action taken

With a view to guarding against irregularity of the type referred to, we
have since issued instructions that the Advice Note Issuing Authority should
personally ensure that a certificate to the eflect that a comparison has been
made between the rental on ‘Capital Cost basis” and that on “flat rate
basis” and that the higher of the two has been charged, is invarably fur-
nished on the relevant Advice Notes. Similarly, on the Telephone Revenue
side, it has been made the personal responsibility of the Superviser attest-
ing the entries of the Advice Note in the Subscriber's Record Card to see
that the requisite certificate is available on the Advice Note and that a note
threof is made in the Subscriber’s Record Card. Further in cases where
rental on “Capital Cost basis” ig certified to be higher than that on “Flate
rate basis”, the Telephone Revenue Accounting Unit should work out the
rental on “flat rate basis” at the prescribed rates and see that the same is
not higher than the rental on the “Capital Cost basis”.

A copy of the instructions issued in this regard undcr No. 23-8/71-TR
dated 20th December, 1971 is enclosed.

[P & T Board OM. No, 23-8/71-TR dated 11th February, 1972.]

.

L 29
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BEARPYA Dax Fik Visuac
OFFICE OF THE DAK TAR MAMANYDESHAR (DOPLT)
No. 238/71-4R New Deihi-1, the December 20th 1971.

To
All Heads of Circles/Telephone Districts.

SUBJECT:—Rental for cables provided for the exclusive use of other Go=
vernment Departments or a private party,

Rental for cables laid for other Government Department is recoverable

@ 18 per cent of the Capital cost per annum or at the standard prescribed
flat rates, which ever is higher.

2. Some cases however came to notice in which rental was recovered
on Capital Cost basis although the. rental on Flat rate basis was higher.
The Public Accounts Committee have taken a serious view of the omission.

3. In the cases of the above type i.e. cases in which the rent on capital
cost basis or rent on Flat rate basis which ever is higher is to be charged.
Rental is required to be worked out both on capital cost basis and on Flat
Rate basis and the higher of the two charged. A certificate is also required
to be furnished on the opening Advice Note to the effect that a comparison
has been made between the rent on capital cost basis and flat rate basis and
the higher of the two has been charged.

On the receipt of the advice note the TRA Unit is required to see that
the above certificate is duly furnished on the relevant opening Advice
Note and if there is any omission in this regard, the omission is to be
pointed out to the Advice Note issuing authority to rectify the position.

4. To guard against occurrence of the irregularities/omissions of the
type mentioned in para 2, the Advice Note Issuing Authority should per-
sonally cnsure that the required certificate is invariably furnished on the
relevant Advice Notes. Similarly on TR side, it will be personal respon-
sibilitv of Supervisor attesting the entries of the Advice Note in the Subs-
cribers’ Record Card to see that the requisite certificate is available on the
Advice Note and a note thereof is made in the Subscribers’ Record Card.
Further, in cases where rental on Capital Cost basis is certified to be
hisher than that of flat rate basis. the TRA Unit, should work out the
rental on flat rate basis at the prescribed rates and see that the same is not
higher that the rental on the capital cost basis.

S. Strict compliance with the above instructions should be ensured by
all concerned.
(N. VASUDEVAN),
' Director of Accoumts.
Copy to OSD (MR) PAT. Directorate.
2360 LS—8
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Recommendation

The Gommittee are surprised that the detailed estumates had been pre-
pared and sanctioned and stores indented for without ever a preliminary

- survey of the proposed route,
[SI. No. 33 (para 1.164) of Appendix IV to the Second Report (Fifth Lok
' Sabha)].

Action takea

Investigations are in progress with a view to fix responsibility on the
officials concerned who failed to carry out a detailed survey before the
sanction of the detailed estimate. The results of the investigations and
the action taken thereon will be intimated as soon as these are finalised.

[P&T Board O.M. No. 97-8/69-TPL dated 16th December 1971.]
Recommendation

The Committee are distressed to note that according to the Audit Para
as many as 78774 objections were raised upto the end of 1967-68 re-
mained unsettled at the end of August, 1969. The Department, however,
informed the Committee that the number was less and that the matter had
been taken up with the Accountant-General, Posts and Telegraphs.

[Sl. No. 35 (para 1.170) of Appendix IV to thc 2nd Report (Fifth Lok
Sabha)].

Action taken

As a result of steps taken by the Department to settle the audit objec-
tions, the number of outstanding objections raised upto 1967-68 which
stood at 78774 on 31st August 1969 has been brought down to 31,335 on
31st August 1971, The figure 31,335 includes outstanding objections relat-
ing to M.Os and Customs duty for the year 68-69 and 69-70.

As regards the discrepancy in figures reported in para 26 of Audi
Report 1970, the matter was taken up with the Accountant General, Posts
and Telegraphs, who has agreed that in future the figures of outstanding
audit objections and inspection report items will be got verified from the
Department and duly accepted figures will be included in the Audit Report.

[P & T Board O.M. No. 30-22/71-B dated 4th February, 1972.]

PosT—s i

The Committee need hardly stress the necessity of settling the Audit
Objections promptly.  Personal discussions with the Audit Officers at
the various levels could be helpful. The position of outstanding objec-
tions should be reviewed periodically at the Board’s level on the basis of
reports obtained from the various units.

(Sl. No. 36 (para 1.171) of Appendix IV to the 2nd Report (Fifth Lok
Sabha)).
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Action taken

All-out efforts are being made to settle the audit objections promptly
-and suitable instructions have been issued from time to time to the Heads
of Circles etc. Stress has been laid on personal discussions at all levels
between the audit offices and the administrative|executive officers concerned.
The recommendation of the Committec has also been brought to  their
notice. The position of outstanding audit objections is reviewed periodi-
cally by the Members of the Board in the Expenditure Control Meetings.

{P. & T, Board Q.M. No. 30-22/71-B, dated 4ih February, 1972].

Recommendation

The Committee consider it necessary that the department should go
into the reasons for the persistence of Audit objections of the nature
brought out in the Audit para and take suitable remedial measures to
obviate them. They would, in particular, like to draw attention to want
of sanction to establishment or continuance of establishment want of sanc-
ction to miscellaneous and contingent expenditure and want of sanctions
to estimates or excess over sanctioped estimates. The Committee do not
favour continuance of posts without prior sanction of competent autho-
rity and post facto regularisation which carry with it the risk of diluting
the standard of scrutiny of justification for the posts. They would accord-
ingly urge that the procedure for issuing sanction be streamlined to ensure
that prior sanctions are obfained invariably.

[SI. No. 37 (para 1.172) of Appendix 1V to the 2nd Report (Fifth Lok
Sabha)].

Action taken

Instructions have been issued from time to time to the Heads of Circles
and other Administrative Offices for speedy settlement of specific 1ypes
of objections and avoidance of objections of the nature brought out in the
audit para. The recommendations of the Committee have also been
brought to their notice.

Strict instructions have also been issued to ensure that sanctions for
temporary posts or for continuance of such posts are issued before incurr-
ing expenditure on them. In this connection it may be stated that most
of the audit objections relating to continuance of esteblishment arise from
non-receipt of copies of sanctions in Audit Offices from the executive
offices. With a view to streamlining the procedure and eliminating of
cases of non-receipt ol sanction, instructions have already been issued that
copies of sanctions should not be sent to Audit as and when issued but the
Same should be despatched to Audit at the close of the month with a cover-
Ing statement. The attention of the Circles has again been drawn to these
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Instructions. It is hoped that this measure will considerably bring dowm
the number of objections of this ‘category.

[P&T Board OM. No. 30-22/71-B, dated 4-2-1972}

Recommendation

The Committee are unhappy about the pendency of Inspection Reports
for over ten years. As suggested earlier there should be a periodical
review of the position at the Board’s level. The higher Departmental
Officers inspecting the various units should also look into the position of
pending audit objections and inspection report with a view to giving
necessary directions for their expeditious disposal,

[SI. No, 38 (para 1.180) of Appendix IV, to the 2nd Report (Fifth Lok
Sabha)]

Action tsken

The need for speedy clearance of outstanding items in the Inspection
Reports was impressed upon the Heads of Circles by the Secretary (C)
in Circular D.O.. letter No, 30-14/71-B dated the 15th September, 1971,
A copy of the instructions issued is enclosed (Anncxure 1). The views
of the Public Accounts Committce were also communicated to them for
being brought to the notice of officers/disbursing offices 'under them vide
letter No. 30-23/71-B dated the 16th October. 1971 (copy at Anncxure
21, Ac regards the 27 Reports which were more than 10 ycars old
and were included in Audit Report (P&T) 1970, the present position of
outstanding items is under verification and a further Note will be submit-
ted to the Public Accounts Committec,

As regards the suggestion that the position of outsand’ng items in
Inspection Reports should be reviewed at the Board's level it may be stated
that the position is already being revirwed periodically by the Members
of the Board in the Expenditure Control Meetings. Instructions have
been issued to Circles ete,, vide letter No. 30-23/71-B, dated the 16th
October, 1971 that effective steps should be taken to liquidate those
items which are more than 10 years old through periodic scrutiny by the
Higber Inspecting Officers at the Divisional or Circle level. A copy of
the instructions issued is at annexure 2.

[P. & T. Board O.M. No. 30-23/71-B, dated 11th February, 1972).
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ANNEXURE 1
N. C. SRIVASTAVA

D.O. No. 30-1471-B
DIRECTOR GENERAL

OFFICE OF THE DIRECTOR GENERAL

PosTS ANp TELEGRAPHS,

New Delhi-1, the 15th September, 1971.
My dear,

The ever increasing number of Audit objections has been the cause
of serious concern for the P&T Department. The P.A.C. has been ad-
versely commenting upon this state of affairs from year to year. Instruc-
tions issued in the past have failed to achieve the desired result and the

Department continues to be the target of criticism in this regard from
the P.A.C.

2. A statement showing the Audit objections and Inspection reports

issued upto 3ist March, 1969 and pending as on 28th February, 197!
is enclosed.

3. A test-check of the pending objections in a few disbursing offices
in some Circles, has revealed that the bulk of the objections raised for
want of sanction to establishment, want of detailed coutinzent bills,

vouchers, and payee’s receipts etc. and for non-recovery of recoverable
advances, can be avoided if:

(i) Sanctions for the temporary posts or continuation of such posts
arc issued before incurring expenditure against them;

(ii) Detailed contingent bills. vouchers. payee’s receipts, stamped
acknowledgements or certificates of payment etc. are furnished to the Audit
Office with the periodical Accounts; and

(iii) Full particulars of the vouchers on which advances were paid are
noted in the bills in which these advances are adjusted,

4. T would suggest that the officer responsible for co-ordinating this
work in the Circle Office should keep a close watch on the pending objec-
tions, conduct a periodical revicew and put it upto the Head of the Circle
through 1.F.A. The Head of Circle should pick out a few old objections
with a view to fixing responsibility for the delay in settlement, as already
suggested in Shri Uma Shankar's d.o, letter No. 30-20/69-B dated 23rd
June, 1970, .

5. T have no doubt that with a little personal interest in the matter
on your part, the number of objections can be brought down substantially.
I would therefore, request you to launch a drive to liquidate ‘the backlog
of pending audit objections and ensure that maximum efforts are made
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to avoid such accumulation in future, Now that the branch Audit Offices
have been located at the headquarters of the Circles, it should not be.
difficult for you to tackle this problem by arranging close liaison with
the Audit. I shall watch the results of your efforts with interest. !
The receipt of this letter may be acknowledged to Shri 8. Raghava--
chari, Dy. Director General (Accounts).
. ; Yours Sincerely,
(N. C. SRIVASTAVA),

Shri....covvvvnnnn e

Statement showing Audit Objections & Inspection Reports issued upto 31-3-1969 and
as on 28-2-71.

(Value in thousands of Rs.)

SL Cirdle Audit Objections pending  Inspection Reports
Na. 23 on 28-2-71 pending as on 28-2-71

No. Value No. Value

12 3 4 5 6
1. Andhra . . . 4966 4131 294 1956
2. Assam . . . 3340 5468 124 S30
3. Bihar . . . B 2230 6351 242 1119
4. Delhi | . . . 793 792 29 132%
5. Guijarat . . . 615 773 86 301
6. INK . . . . 402 1590 44 299
7. Keralo . . . 1861 6030 §4 143
8. Mysore . . . 237 1328 42 189
o, Maharalrra . : 4623 11997 222 636
10, MP. - . . . 7858 7981 143 771
11, O.~va- : . ' 3462 5362 130 785
12, Punjab : . . 1404 1650 108 514
13. Rajusthan - . . 3052 3008 123 606
14. Tamilnadu - . - 856 358 7 253
1s. UWP. - : : . 14025 129304 496 4090%
16. West Bengal . . 4233 7299 209 977
17. G.M.T.Bombay - p 1306 8043 17 95
. 18. G.M,T.Calcutta - . 652 4595 16 97
19. GMT Delhi . . 920 37177 46 404°

20. GMT Madras - . 114 599 4 -3
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1 2 3 4 5 6
21. GMT Hyderabad - 63 28
22. DMT Bangalore - 421 1222 7 181
23. DMT Ahmedabad 19 3
24. DMT Poona 81 25
25. T&D 430 76 3 10
26. Telecom Factories 183 143 48 202
27. Telecom. Stores 112 243 20 23
28, Stores Account 116 180 1t 12
zo. D.G.P&T 122 74
23, RDT Madras 423 1446 3 8-
31. RDT Calcutta 277 81
32. RDT Bombay 9¢ 13
32, RDT New Dihi - 196 239
31, GMP Calculta 6= 271
15 CCP Malras 1o 1017 4 238
v COP Bargalore
37, CUP Aga 1656 2924 19 125
. NW N:w D:h 25 3
o MW Ceadu 11 413
Cr DA Madias 216‘ 1401 3 63
41 CvDn Banghiore 17 39 3 4
120 Base Cirele - 3
2 ACCTRyunder N
Audn - . 106 31
it TTC Jabalpur 1% 4 3 P
460 PTC Mysore - r It
46, DLW Calcutta
47 Sr.LECal. -
4. DDPLI Cal. 2 1o
19. Customs Duty 2648 345
50. §.R. C vil Delhi and
Bombay - . fo 29
$I. TCO Cal.

e S




2 3 4 5 6

‘§2, GMP Madras

§3. Forms & Seals a.

§4. PTC Sshartanpur -

s5. CivilCircle I Delhi

56. Civil Circle IV Delhi

57. Mis.

TOTAL - 64785 104767 2631 14693

dopted.

#Position as on 28-2-71 not intimated by Branch Audit Office hence figures on 31-8-7



ANNEXUERE 2

INDIAN PosTs AND TELEGRAPHS DEPARTMENT

COFFICE OF THE DIRECEOR GENERAL OF POSTS AND
TELEGRAPHS

No. 30-23/71-B Dated, New Delhi, 16th October, 1971
To

All Heads of Circles, /
Telephone Districts/
Other Administrative Units.

SuBJEcT:—Recommendations contained in para. 1.180 of Second report
of the Public Accounts Committee 1971-72 regarding delay
in disposal of Inspection Reports.

1. The recommendations of the Public Accounts Committee {1971-72)
contained in pera 1.180 of thei- second report on para 27 of the Audit
Report (P&T) 1970 regarding delay in disposal of lnspection Reports
are reproduced below for information and necessary action.

“1.180. The Committec are unhappy about the pendency of Inspec-
tion Reports for over ten years. As suggested earlier there should be a
periodical review of the position at the Board's level. The higher Depart-
mental Officers inspecting the various units should also look into the
position of pending audit objections and inspection reports with a view
to giving necessary directions for their expeditious disposal”.

2. In this office letter No. 30-17.70-B dated 21st Janwary, 1971, a
specific mention was made of the outstanding Inspection ReportsItems
which were more than 10 years old. Stress was aiso laid on effective
steps being taken to liquidate those more than 10 years old though
periodic scrutiny by the higher Inspecting Officers at the Divisional or
Circle level. The unhappiness of the Public Accounts Committee as
expressed in its para. 1.180, reproduced above, may kindly be brought
to the notice of the officers|Disbursing offices under your control and it
may be ensured that the pending Inspection Reports items are settled
without agy avoidable delay. A Special report may be fumished in
respect of the reports outstanding for more than 10 years within a month
of receipt of this letter.

3. In para, 4 of this office letter No. 30-17/70-B dated 21st January.
1970, your attention wes also drawn to the increase in the number of
cases rclating to §ommgn types of irregularities. It was desired that the

9.
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irregularities may be rectified and action also taken to guard agminst their
recurrence. lg is once more stressed that vigorous efforts be made to
bring down the number of such irregularities to the barest minimum.

4. Receipt of this letter may please be acknowledged,

$/d. illegible,
Director (Budget)

Recommendation

The Department intimated to the Committee the results of the study
of cases rclating to common types of irregularities pointed out by Audit
and the measures taken into avoid similar irregularities only in respect
of three items. The Committee would like to be apprised of results of
the study of other items as well.

[S. No. 39 (para. 1.181) of Appendix 1V. to the 2nd Report (Fifth

Lok Sabha)]
Action taken

The results of study of common types of irregularities in respect of
items at (), (g) and (h) had already been submitted to the Committee
ag indicated in their Report. Information with regard to items at (i)
and (j) was furnished on O.M, No. 7-4. 70-NB dated the 23rd Ju'y, 1971
and No. 33,1/71-Pen. dated the 8th September, 1971 respectively.

2. Results of study and action taken in respect of items at (a), (b),
(c), (d) and (f) are indicated below:—
(a) Annual physical verification of stock of articles not conducied.

The following instructions have been issued to the Heads of Circles
in June, 1971,

(i) Physical verification of euch item of stock whether serviceable
or not should be conducted as per rules.

(ii) For all such items complete records should be maintained.

(iii) Whenever any disposal takes place, the stock records should
be corrected promptly. The quantity and value of the dis-
posed material should also be recorded in the registers.

(iv) All items of stores particularly which are likely to be pilferred
be kept in a properly locked and secure godowns,

(v) The Inspecting Officers should invariably check up as to whe-
ther the above procedures are being followed or not.

(vi) Any lapses on the part of any officer in carrying out theee
instructions would be viewed seriously,
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A copy of the instructions issued under Circular letter No, 24-7/71-NA.
dated the 19th June, 1971 is enclosed (Annexure 1),

(b) Security bonds not obtained/nor renewed or not kept on
record,

The rules on the subject are quite clear. Rules from 191 to 268 of
P&T Manual Vol II (copy at Annexure 2) give detailed instructions in
regard to obtaining security bonds, getting them remewed from time to
time, their custody etc. If the rules are followed strictly by the concern-
ed authorities, there should be no scope for any complaint in this regard.
What is required is strict implementation of the rules. It has been
impressed upon the Heads of circles that all subordinate authorities should
ensure that the instructions in this regard are duly followed so that such
irregularitics do not occur in futurc. A copy of the instructions issued
under letter No, 20-4/70-SPBI dated the 12th November, 1970 cnclosed
{Annexure 3).

(¢Yy Health Certificates Wanting

According to the existing procedurc, the instructions in regard to
obtaining and maintaining health certificates are contained in D.G's
General Circular No. 3 dated the 23rd Muy, 1968 (copy at Annexure 4).
According to these instructions there is no nced to affix the health certi-
ficate 1o the first pay bill of a Governmunt servant. It is only required
that a certificate to the effect that the medical certificate in the prescribed
form has been obtamed in respect of the Government servant, should be
furnished to Audit along with the first pay bill of the Government servant.
The procedure for furnishing the certificate in respect of Gazetted and
non-razetted officers is as follows:—

In respect of Gazetted Officers the above certificate to the effect that
# medical certificate has been obtained should be furnished by the com-
petent authority to whom the medical certificate has been submitted and
should be attached to the first pay-b'll.  In respect of non-gazetted officers,
the drawing and disbursing officers should furnish such certificates along
with the first pay bil] of the Government servants concerned.  Instructions
also exist that in cases where the competent authoritics authorise the drawal
of pay and allowances of newly appointed Government scrvants for a
period not cxceeding two months without a medica! certificate, a certificate
to that effect should be furnished in the fiest pay bill. The first medical certi-
ficate is required to be kept in the Service Book and a suitable entry has
also 10 be made in the Service Book under the sionature of the Head of
the Office that the official has furnished the certificate. If the concerned
authorities fo'low these instructions strictly there should be no cause for
any complaint of any irregularity whatsoever. The attention of the Circles
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has been drawn to these provisions vide circular letter No. 20-41/70-SPBIL
«dated 2nd November, 1979 (Annem 3).
(d) Overpayment of Children's educational Allowance and tuition

fees/Register for Children’s 'education Allowarlce not main-
tained properly.

Adter going into typical cases in respect of the above irregularities,
-detailed instructions were issued to the Heads of Circles under letters No.
19/11/70-PAT dated 26th November 1971 and No. B 16011/16/71-WL
dated 20th September 1971 copies of which are at Annexure 5 and 6

respectively,
(£) lIrregularities in maintenance of service books and leave accounts.

The rules on the subject are clear and no difficulties in this regard
are experienced by any of the Circles, The relevant provisions have
been brought to the notice of the Circles and it is hoped that the Circles
will ensure that audit objections on this account are reduced to the
minimum in future. It has been impressed om the Circles vide
letter No, 51-16/71SPB-IJ dated 12th July, 1971 Annexure 7 that
a systematic review of leave accounts by the Head of the Office should
be arranged, as enjoined in Rules 284, 288 and 290 of Financial Hand
Book Vol. I and S.Rs, 197 to to 203 (extracts at Annexure 8). It has also
been impressed on the Heads of Circles/Administrative Offices under letter
No. 20-41/70-SPBI, dated 2nd November, 1970 (Annexurc 3) that they
should take proper corrective measures in this regard so that there is no
scope for audit complaint.

3. Case regarding item (1): Reimbursement of inadmissible medicines
Is pending with the Ministry of Health. The case regarding item” (k):
Irregular payment of O.T.A., Leave Salary and TA” is still under exami-
nation. Action taken Note with regard to these items will be submitted
separately.

[P & T Board OM. No. 30-23/7{B dated 11th February 1972}



ANNEXURE 1
INDIAN PoSTS AND TELEGRAPHS DEAPRTMENT
OFFICE OF THE DIRECTOR GENERAL OF POSTS AND
TELEGRAPHS
No. 24-7/71-NA, Dated, New Delhi, the 19th June, 1971
To ..
All Heads of Circles;General Manager Telephones/District
Managers Telephones.
SusJECT:—Irregular maintenance of stock registers of unserviceable

store and non-conduct of physical verification of stock in the
Store Depots leading to theftslosses of stores etc.

In a recent visit to a particular station the Minister of Communications
has noted that the stock records for unservicable stores are not maintain-
ed properly. On investigations it has been noticed that although the
materials were kept in locked godowns, their records were not being

maintained properly and as a result the conviction of the suspected officials
was found difficult.

Under Rules 358 of the P&T Manual Vol, X, the Sub-Divisional
Officers are required to carry out the detailed verification of each item of
stock at least twice a year. The failure in this particular Sub Division

to get the physical verification done was also pointed out by the Audit
several times.

In order to avoid recurrences of this nature, senior Member (TO)
desires that the fol'owing steps should invariably be taken in future:—

1. Phvsical verification of each item of stock whether serviceable
or not should be conducted as per rules.

[P

. For all such items complete records should be muaintained.

3. Whenever any dispesal takes place, the stock records should
be corrected promptly. The quantity and value of the disposed
material should also be recorded in these registers.

4. All items of stores particularly which are likely to be pilferred
are to be kept in a properly locked and secure godowns.

5. The Inspecting Officers should invariably check up as to whether
the above procedures are being followed or not.

Any lapses on the part of any officer in carrying out this instruc-
tions would he viewed seriously.

Kindly acknowledge receipt of this letter.
103
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ANNEXURE 2
RULE 191 OF P. & T. MANUAL VOLUME Il

CLASSES OF OFFICIALS REQUIRED TO GIVE SECURITY AND
THE AMOUNT OF SECURITY

191. Owing to their pecuniary and other responsibility, the following
classes of officials are required to give security noted against each for the
faithful discharge of their duties but any person whose responsibilities are
unusually heavy may at the discretion of the Director-General, be called

upon to furnish a security for a larger amount :—

(t) CIRCLE AND ADMINISTRATIVE OFFICES

- - Rs.
(a) Cashieis ™ - 1000
ol il
&) Clerks, dealing with Cash 400
{C) Manager, Asstt. Manager and clerks in Ruturned Letter
v Office 400

s
(d) Packers, Stampers and Peons in Returned Letter Offices 300

(e) Class IV staff of circle office and postal store depot
wa  who were employed to get Cash from Post office or
™7 who handle valuable articles of stock. . 300

"
(f) Record Suppliers, Daftarics and Selection Grade Daf-

taries in P & T Forms and Seals stores Aligarh and
other Postal stores depot. 300

(&) POST OBFICES AND R.M.S.

(s) D:partm :ntal Sub and Branch Postmasters N 400
{b) Clerks 400
{¢c) Accountants 400
(d) Record Clerks In RM.S. 400
(e) Accountants 400
{f) Sorters and Mail Guards 400
{g) for appointment in the Post Offices and

Candidates
frous & canqidats. G g““"‘“’m ,;a‘:.?';?‘i;"'m“"‘“
. P

but the Security should be taken before appointment. 400
(h) Head Postman, Overseers and all officials who are

specislly requirzd to convey or escort eash from one

office to another or 10 and from a tressury or sub-

treasury 750

(i) Postmen and Village Postmen (including acting

postmen & village postmen) 350

*Note :~Postinien or other officials attached to sub-offices who be red to convey
or escort cash between a Sub office and a Snb-trwurym,yneed”g: furnish secu-

rity for more than Rs. 350 - but in no case should they be entrusted with
% larger sum of money that fixed for payment on money orders.
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(iy Mail peons, letter Box'peons, van peons, packers, Ex-
press messengers, Departmental runners and those por -
ters and jamadars whose duties are analogous to those Rs.
of gwken or who are required to convey or escort
cash.

350

Note :—A porter or & jamadar of the RMS who has furnished securfty should bot be
entrusted with a larger sum of money than Rs. 600 - at a time.

(k) Extra-Departmental (Sub and Branch Postmasters) 400

(1) Stamp-Vundors Twenty times the stamp-
vendors pay subject to
2 maximum of Rs. 300

(m) Munshies in combined offices whose duties involve

monetary responsibilities. 300
(n) Whole-time attend: nts of RMS rest houses and Ins-

pection quarters. 300
(o) Clerks ‘n Departmental Mail Motor Organisation 400
(p) Tradesmen (skilled and semi-skilled) and cleaners

in Departmental Mail Motor Organisation 300
(@) Dak Sewaks 400

(r) Extra-Departmental Delivery Agents who are autho-
rised to deliver unpaid and insufficiently pre-paid articles
registered letters and parcels and to pay money ord-

ders 300
(s) Extra-departmental Mail carriers and part time run-

ners who carry bags containing cash 300
(t) Stock holders in Stores. 400

Note :~1n cases of departmental offic’als working in the treasury branch of a post office
involving higher mometary responsibilities no additional security should be
rcquired for this purpose from them.

(&) FELEGRAPHS

TRAFFIC 1~
CTO Caleutta Rs.
(a) Accountants 1500
(b) Cashicrs 1000
(c) Cashier (stamp vendor) 1000
CTO Bombay
(d) Accountant 2000
(e) Cashier (Stamp Vendor) 1500
(f) Assistant Casheir (stamp-vendor) $00
(8) Caying (Clerks) Cashiers, CTO Bombay and Calcutta 1000
(h) Cashier, CTO Madras 1000
(i) Accountant C.T.O. Agra 500

(1) LSG Clerk (Accountant) CTO Agre $00
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CTO NEW DELHI

Rs,
(k) L.S.G. Accoutitant 10060
@) LSG Cashier 1000
(m) Cash Clerks 1000
(n) Asstt.to LSG Cashier ) 750
(0) Cash clerk in deposit Accounts section 500
(p) Pay Clerk 750
(3) Accountant and Assistant accountant in other Tele-
graph offices in charge of Gazetted officers and stamp
vendors in Depar:mental telegraph offices 300
(r) Telegraphists and Telegraph office clerks other than
those mentioned above. 300

(s) Class IV officials in departmental telegraph offices
who handle cash, including cycle durwans attached

1o telegraph offices Rs. 250 ~ in the form of

fidelity bonds on personal
bonds or in sccyrily
according to Rule 194
(@) & (b), if they so
choose,

Note :=~No security should be demanded from chowkidars, Extra-departmental chow
kidars and Part-time chowkidars.

(t) Despatch riders—
ENGINEERING :—

Rs. 100

{a) Cashiers and Store-keepers Ammount will be

by the Head of a cirdc
or any suthority directly
sub-ordinate to the Di-
rector-General acoor-
ding to the local respon-
sibilities in each case.

(b, Telephone operators & Accounts clerks. Rs. 300

Note :=—Telephone operators may be granted exemption from furnishing security under
condition similar to those laid down in rules 192 {5) and (6), 220, 221 exception
below rule 223 and rule 242.

{¢) The following officials in stores and workshops organi-
sations :-—

]

Godown clerks

Godown Sircars l

Godown Progressmen |

Clerks in charge Uniform and stationery both in the i
G.M.’s office and workshops

Insp:ctor watch and ward,

Sub-inspector watch and worid

Head Watchmen }

Watchmen

Stock Holders

(d) Clerks in circle store depots
(e) Clerks in the offices of Accounts officers, stores &
Workshops.

s 833 3¢
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Ef) Mechanics, C : Rs.25/- 7| Theése officals may be
§) ablejo nters and Barterymen employed in an officiat- | -equ red to furnish secu-
ing [temp, capacity Rs. 25/~ rty at the discuss’'on of

. i the Divl. E-g. (Tele-~

(h) Linemen employed in an offg/:emp. capac'ty Rs. 12/- , raphs ) or an officer of
. . the equ.valent rank,

(i) Sub:nspec:ors employed in an offg./temp capaci'y J

. Rs.50/-
(i) Cash Section of Calcutta Telephone Disirict,

\i) Cashier - . . . » Rs.10,000/-
(ii) Asstt, Cashier »  Rs. 5,000/~
(iii) Cashclerks (Ex. BTC) - . . . *  Rs.2,000/-
(iv) Cash Clerks (P&T) : . . : +  Rs,1,000/-

(k) Telegraph B 1gi1ecring Accountants in Sub Divisions Rs. 400/«
(1) Cash Sec:ion of Bo.nbay Telephone Dis.rict.
(i) Head Cashier

Rs. 5,000/~
(ii) Cash Clerks - Rs. 1,000/-
(IV) GENERAL
(a) las:allation Caretakers of P&T Offices Baild.ngs +  Rs.400/-

(b) Compounders «  Rs, 500/~

When however, the serurity is given in the form of a security deposit of
cash in Post Offices Savings Bank or of Government Promissory Notes or
of Post Office Certificates or in any combination of them, the amount of the
sccurity shall be two-third of the amount of security mentioned above,
unless otherwise specifically provided. These provisions are not applicable
in th: casc of stamp vendors and Extra Departmental Delivery Agents who
are required to furnish security.

For corrections to Ru'e 191 please sce P. 6 and 7.

Delete Rule 193 of P. & T. Manual Volume II.
Rule 191

1. Under the heaiing “Pos' offices and MS"'—

(1) Af*eritem (a)insert the follow ng as item (8d)—
‘Treasurers and Ass sant
Treasurers in Post Offices Rs. 1,000/~

(i} For item (d) subst'tute the following ==

(d) (") Record clerks and sub-record clerks in RMS
draw rg spec al pay for haadl rg cash - +  Rs.1,000!-

(ii) O her record clerks . . . . + Rs, 300/~
(i) Foritem (0) substitutethe follow ng tem

(0) (i) Clerks in Ma'l Mo'or Serv'ce drawng special
pay for handl r g cash. . . . +  Rs.1,000/-
(ii) Other clerks in Ma'l Mo or organisation ++ Rs.400/-

('v) No'e (i) bejow item (t) shall be deleted.
2630 L.S.—9,
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3. Under heading “*Telegraphs® after item *r° insert the following te-
(tr) Telegraph office clerks working as cashiers © -« Rs. 1,000/~
3. Underthe heading “Engineering’’—— )
(i) In item(a)delete the words ““Cashier and**.

(ii) Afrer item (A) insert the follow ng to—
(aa) Cashiers - . + Rs.1,000/-

(iii) Under i xtem (c)the followmg shall be mserted at the ton,
Cashier . + Ras. 1,000/~
(iv) For ncm (&) substxture the followirg
(e) () Clerks in the office of Accounts officer s‘ores
and workshops work ng as Cashiers - . +  Rs. 1,000/~

(e)(ii) O her clerks in the office of Accounts oﬁicer.
Stores and Wo:kshops - Rs.300/-
(v) Af:er item (1) insert the follow'rg item =

{m) Clerks in Telephone D s'r'¢’s. 0 ber than those
mentioned in item (j & (1) work rg as cashiers +  Rs. 1,000/~

4. Under heading ““General” insert the follow ng e

(¢) Cashierin T.R.A.Qs. - . . . . - Rs. 1,000 00
(d) Cashier in P&T Trainirg Centres - . : - Rs.1,000 00
() Cash’ers in thz Pos'al S:ores Dzpo’s . . - Rs. 1,000 00
{f) Cash'ersinthe offic: of D recior Coax al Trunk

Cable Proj=c , Bi1glore . Rs. 1,000 00

Rule 191, as inserted by Correction Slip No. 428 dated 1-5-1966.
Under (ii) Post Offices and RM.S,

(i) Initem (b) after the words “clerks™ the following may be added:-
“(including clerks in Postal Stores Depot)™

(ii) For existing item (t) substitute the following:
*(t) Clerks in Postal Stores Dcpots, Calcutta and Nasik and Posti
Storcs, Forms and Seals Depots, Aligarh. .. .Rs. 400/-"
Under “(iv) General™ for existing item (a) substitute the following:--
{a) Caretakers of P. & T. Offices/Instaliations /Buildings . .
400/-.
Officials exempted from giving security

192. (1) Officials drawing a pay of Rs. 150 and sabove may. o
the discretion of the Head of the Circle or any authority directly subordinat
to the Director-General, be exempted from furnishing security, each cux
being decided on its merits.

(2) Retired Government servants temporarily employed as departmen?
sub and branch postmasters and clerks or in any oth~r smaller posts, suc!
es postmen, mail peons, etc. may be exempted from furnishing security onl
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if they are in rectipt of a pension., Hcads 6ircircles may also at their dis-
cretion employ such retired Government servants as stamp-vendors without
requuring them to furnish securiry, ’ '

' NoTE~—Minors, i.e., persons who have not attained the age of 18
years cannot be appointed to posts for which security is required.

(3) Heads of Circles may, at their descretion, exempt any extra-

departmental agents or class of extra-departmental agents from the obliga-
tion to furnish security, '

(4) Indian Military pensioners arc not required to furnish security
when employed in any capacity in the Department.

(5) An official with ten years' pensionable service or more and belong-
ing to a class from which security is not taken, if appointed or transferred
to a post for which security is required, may at the discretion of the Head
of the Circle or the Administrative office ag the case may be exempted
from furnishing security provided that his past service has been satisfactory.

(6) In identical circumstances an official who has already furnished
security but from whom an additional or fresh security is required under
the rules, may be exempted from furnishing the additiopal or fresh security
at the discretion of the Head of the Circle,

193. Deleted.
Nature of security

194, The secutity given must be in one of the following forms :—
ta) A security deposit of cash in the Post Office Savings Bank.

(b) A security deposit of Government promissory notes or Post
Office Certificates,

(¢) A persopal bond with two sureties.

I the security is in the form of a security deposit the savings bank,
it may be depusited by the officer himself or by any other person or persons
on his behalf. Post Office certificates may be accepted as security at their
issue price not for their face value. The security taken from acting post
men and village postmen must 2 ways be in the form of a personal bond.

195. The first two forms of sccurity mentioned in the preceding rule
nay be combined, Under the general rule relating to sccurity deposit
accounts in the Post Officc savings bank, the balance of such an account
May never excecd Rs. 5,000, It will not be pussible, therefore, when the
amount of the security required cxcecdsdeRs, 5,000, to ;dopx the fornt\ gf
savings bank . deposit; but the sccurity deposited in such a case must be
cither wholly in (I;?emmcm promissory netes or in Post Office Certificates,
or both or made up partly by a cash deposit in the savings bank, and partly
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by a deposit of Government promussory noies or of Post Oftice ceruficates
ur ootn, ‘

1%0. A thoroughly responsibie  insurance Company » a rostaj o
Leiegrapu Co-uperauve Sociely approvea Dy tde Heug of a Circle Nay be
aCcepled as surety (Wioul a secund surely) oOf a dcpartmential empioyee
©r OL an extra-Gepartineatal agent or of & candidate fof empioymen. i the
Department, providea Wie teiius i the appiopriale peisonal bond form are
cumpued Wi, When secunity is luriusued 1 uns way, it wil Dot be

Decessaly for supervising olficers 10 indke the enyuiries ordered in rules
212—215.

Secwrity in cash or Governmens Promissory Notes or Post Office Certificales

1¥/. When an capivyee furnisheg securily in obe or other of the forms
(a) and (b) reterred io in ruie iv«4 or in botn together, it will noi be
newessary for him to deposit the whole amount required at once. He may,
W begin with, deposit (cither in cash or 1 Government promissory notes
Or in Post otiice certificates, or in any combination of Lhe three) day sum
which is not less than onc-tiurd of the amount of the security required,
dud make up the balance by coatributions of not less thas one-sixtn of his
bay 1o be deducted from his pay and crediied to a security deposit account
in the savings bank. When tne security is furnished in cash by a person
who is an outsider on behalf of the official, the whoie amount should be
deposited and paymeais by instakments should not be permitted. In the
case of candidates and extra-departmental agents who desire to furnish
secunty in cash or Gowernment promissory notes or in Post Office certificate,

or in any combination of the three, the whole amount must be deposited
at once.

198. In the case of a telegraph employee, deductions on account of
securily deposits should be made by instalments of not less than one-tenth
of pay, except in the case of linemen from whom the deduction from pay
on account of security deposit will be made in twelve equal instaimeats.

NoTe.—So far ag linemen, batterymen and peons of the Engineening
brauch are concettcd, lne provisions of this rule ate upplicable ouly to
officials employed in an officiating or a temporary capacity, who may be
required to furnish a security at the discretion ot the Divisional Eayineers,
Telegraphs.

199. In the case of a security deposit account to which sums are added
by instalments, wheu the balance of the account amounts to such a sum
that the addition of another instaiment wouid raise it above the limit of
Rs. 5,000, the balance or a sufficient portion of it should be withdrawn for
the purchase of Government promissory notes or of Post Office certificates
through the Post Office, so as to admit of the deposit of further instalments
to credit of the account, The Government promissory notes or Post Office
certificatss so purchased must be deposited as security in place of the sum
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withdrawn f{om the account. Interest on the security deposit will be added
to the principal until the full am3unt of security required has been reached,
after which the interest will be paid to the depositor,

Personal Bonds

200. When an officer. elects to furnish security by means of a personal
bond with two sureties, the bond to be executed must be in the form
appropriate to the case; and the sureties must not be in service of the De-
partment or dependent on any departmental employee or near relatons of

the principal unless they have independent or self acquired property of their
own,

Change in the name of officials who have furnished security bonds or in
the names of their sureties.

200-A. When the name of an official who has furnisheg a security
bond is changed, a note regarding the change including the nsw name should
be made on the bond and this note should be attested by the principal and

the sureties. A similar procedure should be followed when any of the
sureties changes his name.

Execution of fresh Bond on Re-employment

201. If an employee who has furnished a personal securitv bond is re-
instated after he has heen dismissed. he will be required when re-instatad
lo furnish a fresh personal security bond.

202. Similarly, fresh security will have to be furnished bv any person
who after resignine his post or after his services have been dispensed with
for any cause including the abolition of his post. is re-employed, even
temporarily, in a post in which security is required.

Security on promotion

203. An official. who has once given satisfactory security will not be
called on to give further security when promoted to a higher post, but when
an officer who has furnished personal security or security in cash or Govern-
ment promissory notes or Post Office certificates for a sum less than Rs. 500
or two-thirds of that amount, ac the case may be. is anpointed to a post in
which he has 1o convey or escort cash between post offices or to or from a
head office nnd a treasury or svb-treasury, he will be required to furnish
further security so as to hrine the total un to Rs. 500 or two-thipds of that
amount according to the form in which the se~uritv is eiven excent that,
if the officer has rendered saticfactary cervice for not less than 10 vears,
%o mav. at the discretion of the Head of the Circle or the Adminictrative
offirse ha  oxemnted from furnichine  further cocuritv.  Althouoh the
resnonsihility of a noetal servant mav be in~reas~4 an hic neamation hic nnst
<ervice in the Derartment and the lonser experience of his character and
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career are held as equivalent to the additional security that would be requir-
ed and taken from a person newly appointed to the same post from outside
the Department, N
204. The security given by sub-postmasters and clerks promoted to be

deputy postmasters, assistant postmasters or postmasters, holds good on
their promotion.

205. An official belonging to a class from which security is not taken
should not, if it can be avoided, be appointed to officiate for any length of
time in a post belonging to a class from security is taken, un'ess he
has furnished sccurity,

206. A head postmaster who has not already furnished any security
may be exempled from doing so, if, for special reasons, he is appointed to
offictate in a post the holder of which is required to furnish security,

206-A. Senior postmen or mail guards who have heen exempted from
furnishing security, may, at the discretion of the Head of the Circle, be
¢xempted from furnishing fresh security when appointed permanently or to
work as clerks or sorters. Junior postmen who have less than 10 years’
service and have furnished sccurity, shoulj when appointed permanently
or in an officiating capacitv as clerks. be required to furnish fresh security
for the amount and in the form applicable to clerks but the Head of a Circle
may, at his discretion. exempt an individual from furnishing the security
for an amount greater than that for which security had been furnished by
him as postman. When <uch officials are only temporarity promoted to
officiate in a higher erade. the old bond may be allowed to continus.

Forms of bonds

208. The following form; of bonds are in ts¢:—
(i) Post Office.

1. When the security is in Government promiscory nntes, Pod O e ceri
‘ ficates or cash.

Section 1:—To be cxecuted by deputy and ansistant postmasters, sub
and branch postmasters, clerks in Dead Letter Offices and in post offices,
tecord clerks, accountants, sorters and mail guards of the Railway Mail
Service and candidates.

Section 2:——Te be execoted by candidates

peons. letter-box peons, van-peons, packers (in Dead Letter Offices of mwd
offices), porters whone duties are analogou: to those of packen, carpeoters
coachmen and others who are required 1o convey e escont cash, ang 1o
stampers and peons in Dead Letter Offices.

Section 4:—To be executed hy postmen and villipe postmen,
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Section 5:——To be executed by extra-departmental agents.

Section 6:—To be executed jointly by a person depositing security in
Government promissory notes or Post Office certificates or opening a security
deposit account in the Post Office savings bank on behalf of a deputy or
assistant posttmaster, sub or branch pos'master, clerk in a Dead Letter Office
or in a post office, record clerk, accountant, sorter or mail guard of the

Railway Mail Service or a candidate as well as by the postal official or
candidate himself,

Section 7:—To be executed jointlv by a person depositing security in
Government promissory notes or Post Office cerificates of opening a
security deposit sccount in the Post Offize savings bank on beh2lf of a

postman or village postman as well ag by the postman or village postman
himself.

Section 8:—To be executed jointlv bv a person depositing security in
Government promissory notes or Post Offize centificates or opening 8
security deposit account in the post office savin»s bank on behalf of a postal
servant, such as an overseer, mait peon, letter-bax peon, van-peon, packer
rin a Dead-Letter Office, or a post offize). porter whose duties are analo-
eous to those of a macker. carpmter and coachman who is required to
convev or escort cash, and on behalf of a stamper or a peon in s Dead
Tetter Office as well as hy the Postal emplovee himself,

Section 9:—To be cxecuted by stamp-vendors.

H. Personal Securitv Bond

Section 10:—To be executed by Depu'y and assistant postmasters sub
snd branch postmasters, clerks in Dead Letter Offices any in post offices,
record clerks, accountants, sorters and mail guards of the Railwav Mail
Service and candidates.

Section 11:—To be executed by candidates,

Section 12:—To be executed by postal servants, such as overseers, mail
neons, letter-box peons, van-peons, packers (in Deag Letter Offices and
~ou offices), porters whose dutics  arc  anatopous to those of packers.
.arpenters and coachmen. who are required to convey or escort cash, and
" siampers and peons in Dead Letter Offices.

Section 13:-—To be excouted by postmen and village postmen.
Section 14:=-To be exccuted by candidates, postinen and village post-

men .

Section 18:--To be executed by acting postmen and village postmen
Section 16:~-To be executed by cxtra-departmental agents.
Section 17:—To be executed by stamp-vendors.
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(ii) Telegraphs
Section 20:~-Deduction Agreement Bond for linemen.

Section 21:—Cash Deposit Bond,
Section 22:—Government Securities or Post Office Certificates Bond.

Section 23:—Government Securities executed by one person on behalf
of another. .

NoTe 1.—In case in which a personal security is demanded from any
Class IV servant of a departmental telegraph office, the personal security
bond will be obtained on form Section 12 (bonds for overseers and mail
peons, efc.), with necessary varbal alterations making the form suitable
for departmental telegraph office. The bond, after it has been scen and
arpproved by the Head of the Circle concerned, will be kept in the custody
of the officer in charge of the telegraph office in which the Class IV servant
in question is employed.

NoTE 2.—The agreements in forms Secction 20, Section 21, Section 22
and Section 23 may be executed tw 2 Head of a Circle ar Divisional
Engineer, Telegraphs, or any authority directly subordinate to the Director-
Geaeral who will sign on behalf of the President of India.

Examination of bonds of emplovees depositing security in cash, Govern.
ment promissory notes or Post Office Certificates.

209. In the case of security deposited in cash, Government promiss~ry
notes ot Post Office Certificates or in any combination of these forms, the
officer concerned must examine the bond exeonted and sce that it is in the
correct form and that it has been properlv executed.  He must alsn satish
himself (a) that the amount deposited to begin with, whether in cash. Gov-
ernment promissorv notes or Post Office Centificates, or in anv combination
of these forms, is in accordance with the provisions of rules 197: (b tha
in the case of acash deposit. the savings bank pass-book has been delivered
to the officer in charee of the office required to keen it in safe custody (see
rale 227): and (c) that in the case of a denosit of Government promisson
antes or Post office certificates. the promissorv note or notes have heen
endorsed and delivered over or thay the Post office certificates have been
formally transferred to the proper authoritv (see rule 226).

210. When the officer concerned has examined the bond and satisfic
himself on the noints mentined sbove, he will write on the bond a certificate
s one of the follnwing forms, st the case mav require:—

When the whole amount of the security jx  deposited ~t ont
“Certified that this bond hac been examined and found in
order: and that T have <atisfied myself that the amount of the
security required, Rs. (amopmt). has  heen  denosited: R-
(amount) in the Post Office savine« bank. Rs. (amount) in
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Goverument promisecry potes and Rs, (amount) in Post office
certificates.”

When the first deposit is only part of the security—*Certified that
this bond has been examined and found in order; and that 1
bave satisfied myself that R¢, (amount) has been deposited
as a first deposit; Rs. (amount) in the Post Office savings bank,
Rs, (amount) in Government promissory notes and Rs,
(amount), in Post Office Certificates, Rs. (amount), the
balance of the security required, must be recovered by instal-
ments in accordance with the rules on the subject.”

The oflicer concerned must sign the certificate, adding his designation
and the datc, and then send the bond for custody to the officer in whose
custody the bond should remain.

NoTe.—In the case of a security furnicshed b officers employed in first
class head offices, the postmaster will perform the duties of examining the
bond and recording the certificte required by the above rule.

Signatures 10 be affixed in presence ot a departmental officer

211, When security is furnished in the form of a personal bond, the
signatures of the princ’pa’ and of the suretics must be affixed to the bond in
the presence of two withesses. on: of whom must be a departmental officer
other than the principal and, in the cass of the Post Office, above the rank
of postman. The departmental officer and the other witness must siem the
hand in evidence of having wilnessed the signatures of the principal and
sureties,

Enquiries as to the colvency of perconc  offeriny  themselves  a«
sureties

212. Before any personal bond is accepted. the officer concerned,
must have enquiries made in order to ascertain the sureties are substan-
tial persons. able, without doubt, to make pood the sum  in which thev
are bound by the bond, and that none o them is a minor or of unsound
mind; whenaver practicable these enquiries will be made through the
local revenue authorities.

213, 1f the result of the enquiry is <atisfactory, the officer concerned
wilt draw up, in each case, a memormndum to be attuched to the  bond
<howing in detail the nature and results of his cnquiries. He will then
write on the margin of the bind the wordy “Suretics satisfactory as per
morandum  anncxed”, and his signature, office and the date, and for-
ward the bond 10 the officer in charge of the office by whom the pav  of
"he principal is drawn
Note:—This rule applics also to personal security honds executed by
vfliciale emploved in first class head officcs when the surcties live outside
the sistion: when the sureties hve within the station, the poumaster must
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himself make the necessary enquiries, record their naturg and result in
a memorandum to be attached to the bonds, and write the prescribed
endorsement on the bonds,

214. When the surcties of ap employee reside outsds the jurisdic-
tion of an officer by whom the bond is to be attested, the bond will be
seat to the officer of the Department under whose jurisdiction the surcties
reside; if the surcties reside at different places under the jurisdiction of
different officers, the bond will be sent to each officer in whose jurisdiction
a surety resides, The officer to whom the bond is sent, will have it
executed by the surety or sureties, write on the reverse a remark certify-
ing, if the result of his enquirv iy satisfactory, that the sutety or sureties
1re satisfactory after the memorandum rcferred to in the precsdng rule
has been drawn up add his signature, oftice and the date, and return the
bond with the memorandum to the officer under whom the principal is
cmployed.”

215. Generally, enquiries as to the solvency of a surety can be best
made at the place of his residence; but when a swrely is  temporarly
living far from his home and ¢nquiries cannot be satistactorily made at
the place of his residence, they will be made also at his home.

Death. insolvency or withdrawal of sureties

216. An official who has given security, is bound to give prompt
information if a surety dies, or becomes insolvent or changes his resi-
dence. Failure to repont the death or insolvency of a surety when it is
koown to the oprincipal will render the lutter hable to suspensiog and
removal from service,

217. Euch vear in the momth of April the officer in whose jurisiiction
or ander whom. the officials who have furnished personal bonds are
working will obtain from them a certificate (Form Stc. 39) to the effect
that the surcties are alive and solvent. 1t is left (o the officers concerned
to take disciplinary action against any official, who fails to return the
certificate properiy filicd in within the date fised for the purpose. If =
surety has chaaged his residence  pafticulyr of the new residence must
also be mentioned in the certificate.  The submission of a false certificate
will rcader the principal liable 1o suspension and removal from service
These certificates will hy kept on record for two years only ie. for the
vear to which they relate and the following vear by the officer in whosc
custody the hond remains.  Caws in which any surety is reported to b
dead or as no loaeer solvent must immediately e reponied w0 the Head
of the Circ» or the Administrative Office av the case may be

218. In the case of personal security bonds of officials who have
been prometed to the appomtment of head postmasters the certificatc:
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will be obtained by the Head of the Circle concerned and kept on record
in his office.

Note 1.—Euach officer under whose custody the bonds are kept will
verify every year the existence and solvency of the sureties of at least
one bond, if the personal sccurity bonds of officials within his jurisdiction
do not exceed 40, or one. bond for every 40 such bonds or fracton of
that number, if the personal sccurity bonds of official within the jurisdic-
tion exceced 40. In cach casc a note stating the result of the verification
under the signature of the officer coucerned will be attached to the bond.
The verification may be mad: with the assistance of the Inspector or
local Postmaster or any other rispomsible local official,

Note 2.—The certificates in respect of the security bonds of officials
promoted as Inspectors of Post Offices or Railway Mail Service or Head
Clerks to Superimendents of Post Offices shall however, bz obtained for
a period of one vear ufter their confirmation in the post,

219. When o surcty dies, becomes  insolvent or withdraws from his
sructyship or when a bond is lost and the principal has  Jess than  ten
years' service, the latter will be reguired to fumish fresh scourity,

220. When o surety dies or betomies incolvemt or whzn o bond s
lost and the principal has ten years service or more, fresh surety may.
at the discretion of the Head of the Circle o- the Administrative Office
as the case may bs dicpanssd with ¥ the principal’s past service has been
satisfactory,  Exemption should not, however. b gratted 1o officials who
have been adjudged tnsolvent or who are habitually indebeted.

221, “When g surct withdraws from iy surctiship and the principal
s ten years' service or more. am enguiry must br mad: o ascortain
te cause of the withdrawal,  If the withdrawa” is explzined ¢ the satis-
Liction of the Officer i whose custndy the bond remains, he will note this
f1ct o1 the bond and fresh secur’ty may, at the discretion of the Head
the Circle or Admenisteative Otfice, by dispensed with if the principal’s
vt oseevicr has been satisfactory. 16 the withdrawa! < not explained
ansfactorily, the case must br reporied 1o the Head of the vcircle or the
Ashninistrative Office for orders

Note ——Exemption from fumiching ccurity granmed to an official cither
under this role or Rule 220 i Babl: to bhe withdrawn of it i
subscguently found that the official has hecome  nsolvent ot
indebted.”

222 1a 4 case where socunity s deposited in cash o Governinemt
fomissory notes of Post Office certificates on behall of an emplovee, the
Ut of the deposit must not he refunded it after the cxpiry of six
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months from the date of death or insolvency, or from the date of the
notice of withdrawal.

223. Rules 216 to 222 apply also to the bonds of postmasters and
inspectors which are kept in the office of the Head of the Circle.

Exemption:—The provisions of rules 216 to 222 do not apply to the
bends of Insurance Companies and Postal or Telegraph Co-operative Socic-
ties. When in the case of an official who has furnished thrist form of secu-
rity, the Compuny or the Society yive notice of lapse of the bond issued by
them or withdraw from their suretyship, the principal should be required
to provide fresh security unless he hag 1§ years’ service or more, in which
casc further security may be dispensed with if his past service has been
satisfactory,

The provisions of rules 220 and 221 above do not apply to the case of
cxtra-departmental agents.

224. “The Head of the Circle or the Administrative Office may, at
any tme. call upon any official, who has furaished personal security. to
furnish other personal secunity in lieu of it".

Pledge of the Securuy

225, “The security deposit account in a Post Office Savings Bank,
Post Office Certificates or Governmem sccurities should be  pledped by
an official to the appointing authonty, if of a Gazetted Status. {n case
the appointing authority is a non-Gazetted Officer, the sccurity should
be pledged to his immediate superior who is of Gazetied Matus, In
addition 1o the security deposit form prescribed by the savings bank
rules. the official must evacuate 4 bond in the form appropriate to the
case”.

226. "The ruley regarding the deposits of Government securities by
employecs of the Deparument will be found in the Posts and Telegraph:
Financial Handbook Volume 17,

Pass-Booky of Security Deposit Aceonty
2270 Al the pass-hooks appertuning to scecurity deposit accodnts ©f
emplovees will be kept by the officer in charge of the office by whom the
pay of the depositors i« drawn, tocked in 2 tin box with the security bond:
to whicn they relate, the number of cach account being entered in the
register of bonds {Form Sec. 19).

In offices other than Post Offices where Sccurity deposits are deducicd
in monthly inwta’.aenty from pay. an  additional register for Securin
deposit accoum. saould also be maintained in form AC.G. 43, Depon
tors will, at all times, be at liberty to call tor an examine their pass
books in order to satisty themsclves that any deductions have been credit
ed w0 their accounts,
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228. When an empluye: who has turnished sccarity m the form of a
security Jeposit in the savings bank, is transferred to the jurisdiction of
another office, the office in whose custody the savings bank pass-books

are kept will arrange, wherc necessary, to have them transferred to the
proper office,

229. 'The Departmem will have nothing tv do with payment of interest,
for which the depositor will apply to the savings bank direct, the pass-
book being given to him for the purpose. The officer in whose custody
pass-books arc kept, must see, however, that pass-books are presemted at
the post office as soon as possible after the 15th June, each year in order
that the neccssary entries about interest may be made i them,

230. When an application is received for the refund of the balance at
credit of a sccurity deposit account in the savings bank, the Authority
to whom the account is pledged, may authorise the refund of the amount
after satisfying himself that the Department has no claim against the em-
ployee (pledg.r). In 0o cose should 4 tefund be 7uthorised before the
expiry of six monthy afier the vacation of his office by the employee.
NoTe:—If the official concerned vacates office and procecds on leave

preparatory to retircment, the period of 6 months should be cal-
culaied from the date of commencenment of such leave.

231. A Divisional Engincer, Telegraphs, and a  Supenntendent in
charg: of a d:partmental telegraph office may, under the conditions men-
tioned above, authorise the refund of sccurity deposits of telegraph em-

ployees except in cases of resignation without notice and dismissal from
service, ‘

Custody of Security Bonds

232. All accepted bonds of postal officials, duly endorsed by the
Superintendent or first class Postmaster, will be kept by the postmaster of
the bead post office who draws the pay of the official by whom the bonds
were executed, All bonds (whether of permanent or temporary officials)
will be entered in the prescribed register (Form Sec. 19) and kept with
the register in steel or ifon shcet almirahs m the joint custody of the
Postmaster and the Acconntant, “lf the surety is a Co-operative Socicty,
Insurance Company or uwn organisation of such companies the official
should be required to furnish a declaration of such companies the official
should be required to furnish a declaration agreeing to the deduction of
premium doe on the bonds with money order commission, if any. from
their pay or leave salary. The Postmaster should ensure that all bonds

which wre in his custody are current and premia duc thereon are paid
on Gue dates.

233, In the case of telcgraph cmployees, the security bonds in the
usual form taken from lLinemen will he kept in the Divisional Engineer’s



120

or Accounts Officers, Tclegraph Stores and Workshops, or "Controller
Telegraph Stores Office. The security bonds of class IV servants in depart-
mental telegraph office will, after they have been approved by the Head
of the circle concerned, be kept in the custudy of the officer in charge of
the telegraph office in which the class 1V servant in question is employed.
In cases where Government promissory notes or debentures are lodg:d
with the Accountant-General, the security bonds executed must be sent to
the office of the Accountant-Generul, Posts and Telegraphs, for custody.
All other bonds will be kept with Divisional Engincers or Accounts
Officers Telegraph Stores and Workshops or Controller Tclegraph Stotes
or Heads of Telegraph Oftices or Heads of Circles as the case may be.
All bonds will be entered in the prescribed register (Form Sec. 19) and
must be, examined and verified annually at the begioning of the year.

234. When aa official is transferred permanently to the  jurisdiction
of another officz, the officer in charge of the office in which his bund i
kept will forward the bond to the proper office in a registered cover, and
make a note of the fact against the entry of the bond in the register.
In such cases, the bond should invariably accompany the transferred offi-
cial's last pay certificate.

235. When an official is transferred temporary from the jurisdiction
of one office to that of another office, the officer in charge of the former
office will forward, in a registered cover, to the latter office a certificate
to the effect that the transferred official’s security bond is on record there,
The amount of the security bond must be mentioned in the certificate.

Note:—The bond of an official promoted to be a head postmaster (per-
manent or officiatrag) will be deposited with his immediate supo-
rior and wili be retained there cven if he reverts from his head
postmastership.

Nure 2:—The proccedings connected with the  wverification  of  securnity
bonds sometimes take time, specially in the case of offic ating
persons. It may thus happen that though a security bond
has been furnished, it 15 not on recorg for a moath or morc
after the person’s appointment.  Ip these cases, the pay due
must not be allowed o remain undrawn; but as a check tha
the bonds furmshed are subseyuently received, g few pag:
should b: rescrved at the ¢nd of the register of security bond-
for the cniry of the names of all offinatmg persons and o
pencil entry added agsinst the names of those who haw
furnished security bonds which have not, however, bro:
received for record, Whep the bond is reccived, the penc
entry will be crased and the particulars of the bends - then
entered in the usual way. W there is delay in the receipt !
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a bond, the attention of the Superintendent concerned should
be drawn to the matter.

Custody of Post Office Certificates Deposited as Securlty

236, Post Office Certificates pledged as security by postal officials,
except those promoted to the post of a Head Postmaster or lnspecior will
be made over or sent for custody to the head postmuster by whom the
depositor's pay is drawn. If the Post Office Certificates are tendered for
this purpose at a sub or branch officc, the sub or branch postmaster will
grant the depositor a preliminary receipt and will send the Post Office
Certificates to the head or account office in the account or b.o. bag emered
in the daily account. The Head Postmaster will grant the depositor a
formal acknowledgement of the receipt of each Post Office Certificate in
exchange for the preliminary receipt and he will alvo imimate receipt of
the Post Office Certificate to the Divisional Superintendznt,

Note:—Post Office Certificates pledged as secunty by officials promoted
0 the post of Head Postmaster or Inspector will be sem for
custody in the office of the Head of the Circle along with the
sccunity bond on confirmation ip the post to which they have
been promoted.

237. The Post Office Certificates must be locked 1n a tin box with
the security bonds to which they relate after the paruculars of each of

them have been entered in the register.  The box should be kept in the
othce sale.

238, Whea the depositor 15 transferred to the junsdiction ot another
head office, the postmaster or the office in whose custody the Post Office
Centificates hmve been kept, will forward the Post Office Certificate or
Certificates with the security bond relating thereto to the new head office
n a registered cover and make a note of the fact agamnst the proper entry
in the register.

239. (a) Pou Office Ceruficates pledged as  security by telegraph
ofticials will be kept by the Head of the Circle in the case of offices
charge of telegraph masters and telegraphists, and in all other casss by
the officer m charge of depantmental telegraph oftices,

{b) Post Officc Cerntificates pledged as o security by officials of the

Telegraph, Engincering branch will be kept by the Drvisional Engincer,
Telegraph, concerned m office cash chest

Alteration o} Form of Security

240. Security furnished by an cmplover of the Department in  the
form of a personal bond with surcties may be replaced at any time by
the deposit in either of the first two forms of security mentioned in rule

194 or in both together, of not less than two-thirds of the amount appli-
cable in the case concerned to security given in those forms. [If the
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whole amount of the security in the new form is not deposited at once,
the balance must be made by instalments of not less -than one-sixth of
the employee’s pay. In other respects the deposit of cash or Government
promissory notes or Post Office Certificates will be subject to the provi-
sions of rules 195, 197 and 199.

241. Officials who have furnished personal bonds with surcties should
be encouraged but not compelled to open private savings bank accounts
ad to deposit small sums from time to time as they can be spared, with
a view to replacing the bonds in the manner described in the prccedmg
rule when the necessary amout has been accumulated. -

242. If an official wishes to substitute a personal bond with two
sureties for a security deposit in cash or Government promissory notes
or Post Office Certificates, he should give six months’ notice i writing of
his intention to do so, and in such a casc the amount of the deposit will
not be refunded to him until afier the expiry of the period of six months
after the personal bond comes into effect, 1If he has ten years' service
or more, the Head of Circle or Administrative Office may, at his discre-
tion, excmpt him from furnishing fresh security in the form of g personal
bond, provided that his past service has been satisfactory.

Disposal of withdrawn Bonds

243. When a personal bond executed by an employee is replaced by
another kind of security under rule 240 or in respect of which a surety
withdraws from his svretyship after the prescribzd notice, or which is
withdrawn from any other cause, the bond should be preserved for three
years and mav then be destroved. No endorsement of any kind must be
made on the bond. The same course will be followed in the case of a
bony relating to 8 security deposit in cash or Government securitics when
the deposit is returned to the depositor,

244. A note, showing how the bond has been disposed ‘oi, will, n
every case, be written by the officer m whose custody the bond remains
against the eniry of the bond in the register.

246. When a surety gives potice of his intention o terminate his
suretyship and the principal is required to furnish a fresh bond (sce rules
219 and 220), the necessary enquiries should at once be commenced with
a view 10 the immediate execution of the new bond on the expiry of the
period of notice. I it is found necessary in any case to have the fresh
bond executed within the period of nntice. the following sentence should
be added to the body of the bond:-—

“The conditions of this bond shall have effect on and from the
(date of termination of period of notice)".

and against this addition the principal and the sureties to the fresh bond
should be required to place their signature.



123

PROCEDURE WHEN AN OFFICIAL DIES, LEAVES THE DE-
PARTMENT OR IS PROMOTED TO AN APPOINTMENT THE
INCUMBENT OF WHICH IS NOT REQUIRED TO FURNISH
SECURITY.

247, When an official, who has given sccurity, dies, or is promoted to
an appoiniment the incumbent of which Is not required to furnish security,
or leaves the Department, the following procedure will be followed:—-

(a) The bond will be preserved for o minimum period of three
years after which it may be destroyed, if there is no proba-
bility of its being of any usc. A note, showing how the bond
has been disposed of, will be written by the officer concerned
agaimst the entry of the bond in the register.

(b) If the security is in the form of a security deposit in  the
savings bank, in Government promissory notes or in Post
Office certificates, the return of the deposit will not be autho-
riscd by the authority to whoin the security is pledged or
the Administrative Officc until after the lapse of six months,

{c) The sccurity bond of an official who is promoted as an Ins-
pector of post offices or Railway Mail  Service or  Head
Clerk 1o Superintendent of post offices should be preserved
in the Hoead Office or the Head Record Office, 1w the case

may require, for onc year after his confirmation,

Persamy wiose Securiey iv inadmissible
249, The security of professionsl money-lenders shouid o 1o account
vooallowed, nor should soldiers be made sureties in secunty bonds. I is
Lot advisable oo acrept fadies us surcties of anmy male surety can be
raned, unless the Indies are single or widows,

Appoinimenr 10 Povy reguiring Security

2500 Subect 1o the provisions of rule 92 of s volume and of
note b rule 97 of the Posty and Tolepraphs Munuael Volume 1V,
wocandidae whether vutader o depaitmental, muy be appointed oven
porarts, toon post for which o securnity is required from him, unless
b untl he has furaished the reguired secunty, When the vacanesy o
filled is » permament one, and no candidite who has already firmshed
Aty of who b prepared o furpth it at once, s available o il
appoeisung authonty  mav, al hdiscrction, appoint L sach gopest
sporandy an outside candidate who has sprecd in wrting te furnach
wourity within one month, or 2 departmental candidate who has been
somed an o permanent post and has agread o wnting o furish the
withen three monthe, from e dats of appointment. e speosad
Crnstances the Head of the Circle o they  Adirantroinge odne man
Cont suel g candidate an evienenen of b time o cweedios e

S LS 0
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months in the casc of an outside candidate, or six months in the ¢hse of
a departmental candidate already confirmed in a permiancat post from
the date of appointment. If the candidate fails to furnish the siguived
security within the stipulated period, he shall be discharged or reverted,
as the case may be. No candidate shall be appointed to such a post
permanently from a date carlicr than the date on which he fursished
satisfactory security,

Note:—The Note below rule 97 of the Posts and Telegraphs Manual

Volume 1V, is an exception to this rule,

251, Ruile 250 applies equally also to a postai employee required to
fumish an additional sccurity under clause (h) of rule 191—(ii) Pout
Office.

252. An official who has been confirmed in o permancnt post but on
the conditions mentioned in rules 216 mmd 217, and who is required 1o
furnish a fresh security under rule 219, shall not be allowed to hold
or coaminuc to hold charge of a sub or branch office until the [resh secu-
rity is furnished and shall if he fails 1o furpish it within the time allowcd
to him. bc liable 1o suspension and removal from service. A declaraticr
accepting such liability should be obtained by the appointing authority
from all such officials. The declarations sholl be attached to  then
character sheets in which a note, duly signed and dated. should be mad.
to the effect that the declaration ha< been appended. The declaratun
should be in the following form: —

] hereby declare that | have read rule 252 of the P. & T. Manu.’
Volume Il. imd clearly understand that | become hable
the provisions and penaltics prescribed thervin™,

Note:—A similar declaration as that prescribed in rule 252 should al-
be obtained by an appointing authority from cxtra-department.]
agents at the time of their appointments to psts requited secur:
Such declerations when obtained should e kept  with  th.
security bonds,

253 In meking appointment, whether  permancnt or uoificiating. o
a post for which security has to be furnished. the officer makiag 3¢
appointment should specify the deseription of bomd or agreement requir !
and specifically siate n the order of appoinimen; whether the perv
appointed has furnished security or not. :

254, Cancelled
255. Cancellea.
256. Canceled.
257. Cancelled.
Forefeiture of Securitv Deposits

258. The security furnished by an employee will be hable to forfci-
ture at the discretion of the Director-General or  other  officer dulv
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authorised by him in the evenr of the employee quitting the service with-
ost properly accounting for all moneys, stores, and valuables m his cus-
tody and without satitsfactorily adjusting his accewnts or without pormis-
sion or without giving at least threc months’ notice.

259. When the whole or the part of the security deposit of an official
is to be forfeited the form of sccurity bond must be seat to the Head
of the Circle or the Administrative Office as the case may be for neces-
sary action, with full particulars of the grounds on which such forfeiture
s recommended, When the whole of a security deposit in the savings
bank has to be credited to Government in recovery of depantmental claims
or as forfeited by order of the competent authority, the whole wnount
should be drawn out of the savings bank, the amount being brought into
the cash account of the officer responsible stating in the entry how much
is in adjustment of objections, advances, ctc. and how much forfeited to
Government, When only a part of the deposit has to be credited to
Government, that part only will be drawn and treated in the same way,

Unclaimed deposits

260, Deposits of employees that remain unclaimed for three yeans
Jfier their  refund becomes  admussible (for instance after  an employee
jcaves the Depantmenty are to be credited to Government  under  the
head “Miscellaneous Revenue ™

261, When such a deposit is afterwards claimed, 4 full explanation of
e crrcumstances must be submitied by the claimamt 10 the  Directoe-
feneral who may authorive refirad of the amount.  Heady of Circles or
e Administrative Office oy the case may be and  Divisional  Engineers,
Tolegraphs, are responsible for the due disposal of all unclaimed deposirs
cad should maintarg o revord of such deposits in Form Sec. 28

Part 1 Securite Deposits of Contractors

262 The rules regurding wcunty deposit of contractors for the Jdue
Ctiment  of contrset will be found in the Posts  and  Dckegraphs
Fonal Aecount Code Volume |

20} Deleted,

261 I —Post Office certificates pledged as security by the cantractors
M e made over or sent for cusiody 1o the officer by whom payment are
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! ot of aif agrec.
wally made to the contractors. He will also ke‘cp‘ vopies
ltl;tsmts };xacutcd by the contractors, the originals being kept in the costody

of the officer executing tht contracts, .

263 ,/2.—Savings bank pass-books relating to the securities furnished
by mail contractors should, in the first instance, be reccived by the Head of
the Circle, who should forward them after scrutiny, for safc custody to the
head post offices concerned which draw and disburse the subsidy of the
contraclors,

263 /3.—Fidelity Bonds of Insurance Companies relating to securities
furnished by contractors of treasury work in post offices, which can be
accepted as security only with the concurrence of the Ministry of Finance,
will be kept in the custody of gazetted officer in the office of the Heads of
the Circle. He will be responsible to sec that the bond is renewed in time
by the contractor

264. Security bonds furnished by contractors ar other must bear the
stamp prescribed by law, The stamp on g sccurity bond is payable by
the party exccuting it and not by Government in any case, and any necessity
which may exist for such a document to be executed on behalf of Govern-
ment should not, under the exemption contained in the present Stamp Act,
cxempt the person who would have been liable to pay for the stamp for
such hability.  All agreements entered into by contractors for the execution
of work or for securing the due performance of contracts are exempt from
stump duty.

Note.—The agreements referred to above do not, however, include the
zereements for convevance of mails executed by the mail contractors,
Such agreements must be stamped in accordance with the provisions laid
down ia the Indian Stamp Act as amended by the State Governments,

265 Depoats that remain unclaimed for three years after their refund
becomes admissible (for instance, after g contractor fulfils his contract).
should be dealt with in accordance with the provisions contained tn rufes
260 and 261,

Part HH-—Srecurity deposis jor pavment of chargey on press telegrams

266. The rules regarding deposils accepted from newspapers or now -
agencies (o cover the ot of press telegrams accepted without prepaymer!
will be found in puragraphs 344 and 345 of the Posty and  Telepraph.
Manual Volume X1, Ecach depositor will execute a bond in Form Se. 0°
(Depositor's bond for cost of press telegrams accepted without pre-pas-
mentey cither for cach or Government securifics  or State  and Municio.
Debeatures or Post Trust Bonds,

Neie 1 —State and Mumicipal Debentures and Post Trust Bonds sho.
be dealt with in accordinee with the procedure  Taid down in the Chap

on security deposit of the Posts and Telegraphy Initial  Account 0
Volume 1,
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Note 2.~The deposit will be refunded when the last account with the
Depatrment is completely clearcd—vide rule 268 below and also the rules
on the subject in the Pos and Telegraphs Initial Account Code Volume I11-

26. Bonds cxecuted by depositorg for the cost of press telegramg sent
without prepayment should be entered in the register of such deposits main-
tained 0 departmental telegraph offices,  Government sccurities, etc., de-
posited for safe custody are to be entered in a register to be maintained
in departmental offices in Formg Sec. 19.

268. Deposits received from the public or from newspapers or news
agencies in connection with yeceptance of messages from them without pre-
payment. may be refunded on the authority of the Head of the Circle,
it being understood that no refund will be allowed without the previous cer-
tificate of the Audit officer to the effect that the corresponding credits are
outstanding.  In the case of deposits for press messages without prepay-
wment. however, in addition 1o the certificates to be obtained from the
Audit office, y certificate should also be obtained from the Telegraph Check
Office 1o the efect that no bills are outstanding against the newspaper or
news agency.



ANNEXURE 3
ispian PosTS AND TELEGRAPNS DEPARTMENT
OFFICE OF THE DIRECTOR OF POSTS/AND DIRECTORATE, NEW

DELHI
To
All Head of Circles,
All Heads of Telephone Districts,
All other Admn. Offices, o o
No. 20-41/71-SPB-1. . Dated, 2ud November, 1970,
Sir, .

It has been brought to notice during the course of test audit of the

accounts of P & T Doepartment during 1968-69 that the following common

type of irregularities are on the increasc.—

(1) Security bonds not obtained not renewed or kept on record.

(2) Health certificates wanting.

(3) lrregularities in maintenance of service' books. and leave ac-
counts.

Effective steps are required to be taken to cdsure that such irregularilies
are not allowed to recur.  In this connection attention of all concerned i-
invited to rue 191 of P & T Manual Vol 11 wherein it has been lai!
down that owing 1o their pecuniary and other responsibilities: certain classes
of officials mentioned therein are required to furnish socurity for faithful
discharge of their dutics.  As regards production of Health certificate, rule-
contained in F.R. 10 and detailed instructions contsined in SR 3. 4 and
4-A may be sinictly adhered to. Lastly, Rules 283—290 contained in
P & T FHB Vol 1. may kindly be followed with regard to maintenanc.
of service books and leave accounts. It should be impressed on all b
ordinate authorities that they must cnsure that the instructions in  thy
regard are duly followed by onc and all so that such irregularities do nov
occur in future, It should also be ensured that all relevant documents
kept under proper custody. '

Yours faithfully,

(84.) RAJAGOPALAN
Asstiy Director-General (SPN

Copy 0:—
AGP&T Simia.
B/SPB-II-STB-1 & li/NCG/TF Admn. Sectiges of the Date,
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‘ ANNEXURE 4
INDIAN POSTs AND TELEGRAPNS DEPARTMENT

OFFICE OF THE DIRECTOR-GENERAL OF POSTS AND
TBLEGRAPHS, NEW DELHI-1.

D. K- Gencral Circular No, 3. Dated the 23rd May, 1968.

Submizsion of Health Certificate on firsy appointmeny along with pay bill
to audip~=Change in procedure etc.

A copy of the OM. No. F.25(24)/66, dated 24th August. 1966
izwed by the Ministr yof Finance (Depit. of Expenditure) is reproduced
 low for the information and guidance of all concerned.

2, It has further been decided in consultation with the Ministry  of
F inance:—

(1) that the medical certificate produced by & Gazetted Officer on
his first appointment should be preserved along with his dossier
and .

(2) that in the case of non-gazetted stafl the first medical certificate
should be kept in the Service Book of the Govt. servant con-
cemed but 2 sutable entry should also be made in the service
book, under the signature of the Head of the Office that the
official has furnished the certificate of fitness.

14-2/67-5PB/1)
Copy of Ministry of Finance { Deptt. of Expenditure) O.M. No. F. 25(24)-
PV /66, dated the 24th August, 1966,

SURIECT ~=Productnon of Redith certificales on furst appaitment in service.

1 vt e ma————

ia terms of FR 10, 4 pervon appointed 10 8 post in Government ser-
.t bay to produce a medical certificate of fitness, which is required to
h attached 1o his firt Pay Bill. A smilar provision is found in the Rule
130 of Central Tresswry Rades. This means that the cntire proceedings of
“e Medical Board /Civil Surgeon who examined the Goverament servant
: the purpose of medical examination are required to be sent along
“1th the pay bill 1o Audit.
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2. The question whether it is necessary to submit the medical certifi-
cates in original to audit along with the first pay bill has been considered
and it has becn decided in consultation with the Comptroller and Auditor
General, that the cxisting practice of affixing the medical certificatc to the
tirst pay hill of a Government servant should be dispensed with. However,
to meet tae requirements of aduit, a cortificate to  the coffect that the
medical certificate in the prescribed form has been obtained in respect
of the Government servant, should be furnished to Audit along with the
first pay bill of the Government servant. The procedure for furnishing
this certificate in respect of Guactied and non-gazetted officers will be as
follows;—

(ir In respect of Gazetted Officers, certificates  furnished by the
compeient authority to whom the medical certificate has been
submitted should be attached to the Fiest Pay Bill,

(iir In rspact of non-caretted officers, the drawing and disbursing
officers should furmish «uch certificates along with the first pay
bills of the Geverament servants coneerned. 2]

3. Where the competent authorities under Government of India deci-
sion No. 2 bolow Rule 10, authorise the drawal of pay allowances of &
newly sppoinvred Governmen servang for period not excecding two months
without a medical certificate of health, o certificate to this cffect should
be furni-hed in the fird pav hill,

4. Where any officer has been declared “temporarily  unfit”
competent madical anthority and retained in service in accordance with the
orders ivued in the Government of Iadia, Mimistry of Home Alfairs, O.M
No, § 2 STRPS dated the X2pd Julv, 1957 e peniod for which the
officer hae macn dectared “temporarily enfit” should be intimated to zudi

Dated the 11h March, 19068,

b\ it

2402 675PB4

Advoncr com jornwarded oo
A Hemas o0 Cirdles and Al Heads of Admn, Offices
Copy abso forwarded to;
(i) PAT PAP Adm SPA STA WK STB NCGISPB IFPETE ( &A
SAM ot of tne Directorate.
(i) B(CR) Scctions, P & T Dite, for issuc of correction  shp t
P & T Financisi Hand Book
(S4.) O. P. SHARMA.
Assistant Director-General (SPN )



ANNEXURE 5
INDIAN PosTS AND TELEGRAPHS DEAPRTMENT

OFFICE OF THE BIRECTOR GENERAL OF POSTS AND
TELEGRAPIIS

No. 19/11/70-PAT

P

Dated the 26th Noventher, 1971
To

ANl Heads of Circles/
Telephone Districts anud
other Administrative Otffices

SuBJECT  —Public Accounts Committee —40dit Reparr (P & Ty 1970—
Over pavmem of Children Fodveation Allowan. e,

The audit in ity report ior 1970 has rrporied Gl 1n sozie Circles gases
of over-payments of Cheldren Bducution Allowsnce has besn noteed. D
has been pointed out by the audit that in mod of the cases the remier for
the payment of Children Pducation Allosanae has not becn mrontained
properly,

2. The Heads of Circles concerned wer, sddresd toantimate the niture
of irregubaritics aoticed i tese casey. T rervios Lecnived from e crrclos
indicate following commaon type of srreguisrties

(1) Register for C.F AL ol manteedd properly,

Gy CEA wis pad inoa ovalits where ot was not ud msable,

tu CEA was paid without proper ~enfivation of (oo date of bith
of the child (h) whether the wiwol o recogmised o7 ot (o)
whether the child s receipt of any scholarship (dy particu-
lars furmished by officials from Schoo. authoritics.

tny) CEA wae poa oven whep e chid was w thdran fom
the schooi

{v) C.E.A was paid even when the child was enjoymyg free lody-
ing and Boarding

(viXC.E.A, wax pind oven  for those perinds for which ne
way preferrad by the officials converned,

3N is requestad that suitable instractions may Kindhy be issocd 1o 2l
ubordinate units 1o cxervise strict cheek on all cases of Children Educaiion
Allowance and it should be ensured that rregulanties eferred 1o abone
shonld pot recur and the nstructions issucd by this office from tune 1o

Jlasm

3
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lime relating to the paymeat of C.E.A, are strictly followed. In this con-
nection attention is invited to this office letter No. 13/1/70-PAT dated
280 July, 1971 with which copies of the instructions issued on the sub-
ject were sent to the circles etc., for their guidance. The receipr of this
leer may please be acknowledged.
(8d.) P. CHANDRA,
Assn. Chief Engineer (TE.)

Copy to B Section of P & T Dte.. w.r.t.
their OM. No. 30,/23/70-B dated 16th October, 1971,

(Sd.) P. CHANDRA,
Asstit, Chief Engineer (TE).



ANNEXURE 6

-~ Copy ot 'a leuer No. B 16011/16/71-WL dated 20th Septcmber, 1971
from P & T Dte.,, WL Sec. to all Heads of Circles etc.

SUBJECT: ~Public Accounts Commisiee—Audit Repart (P & T) 70-
Overpayment of Tution fees,
8ir :
I am directed to refer to your reply to this office letter of even number
dated 23rd June, 71 on the above subject and to state that it has been
observed that in most of the cases of over-payment of reimbursement of
tution fees over-payments were made due to wrong interpretation of Rules.
Fhus it appears that the sanclioning authoritics did not exercise as much
care and circumspection as was expected of them cspecially when these
concerned payments.  There are alrcady rules and orden regulating the
wwheme of reimbursement of tuition fees and clarifications are also issued
from time to time. It is the responsibility of all sanctioning authorities to
saysty themsclves that the claims are in order with roference o redevant
rules and orders and that there is no possibility of overpayment heing made
before the claims are accepted and sanctioned, | am thercfore, to request
wou to issue instructions to all concerned that as soom as the claims for
~gdmibursement of tuition fees are received these should be examined in
details with reference to relevant orders before the claims are accepted
-und passed so that there may not be any scope of overpayments being made
in futwee. .

Yours faithfullv.

(4. D. K. AGARWAL.
Director (Welfare).

133



ANNEXURE 7
No. 51-16/71-SPB-11.
INDIAN POsTS AND TELEGRAPHS DEPARTMENT

OFFICE OF THE DIRECTOR GENERAL OF POSTS AND
TELEGRAPHS

New Delhi, dated the 12th July, 1971,
To
All Heads of Circles,
All Heads of Telephone Districts,
Heads of all other Adminivtrative Offices.

SURIFCT:—Maimtenance of service books and leave acvounts,
Sir,

I am directed to say that ane of the common types of irregulanty, s
pointed out by the Audit in course of Audit Inspection, is tha the Setvn
Books and Leave Accounts are not maintained properly.  As ;e
crror creeps in the leave accounts necessitating subsegquent adjustments
This state of affairs is for from des'zable and reflects on the staff dealing
with the Eervice Books and Leave Accounts.  In order to avoid the irrepn-
larities, it is tn be ensured by the Heads of offices that the instructions ro-
carding maintenance of Service Beoke and Leave Accounts are siriet!
followed by all concerned. A systematic review of the Leave Accounts b
the Heads of offices should be arranged as enjoined in Rule 283, 288 an!
290 of Fin. Hand Book Vol T and SRe 197 to 203 of the compitati
of FR and SRs. [t <hould be the personal dutv of the Heads of officr
ete., 'o take appropriate corrective measures in thic revurd w0 that e
lint from Audit in this regard is minimised,

Kindly acknowledge receipt
Yours faithfu'ly,
(Sd. R. RAJAGOPALAN,
Assistant Director General (SPA?

Copy to.—Admn_ Section, P & T Dircctorate.
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ANNEXURE 8
RULE 264, 288 & 290 OF P. & T, FINANCE HAND BOOK
VOLUME—I RULE—284

(1) At g fixed time carly in the year the service books should be taken
up for verification by the head of the office who, after satisfying himself
that the services of the Government servant concerned are correctly record-

ed in each service book, should rccord in it a cetificate in the following
form over his signature:—

“Service verified up to (date) from (the record from which the veri-
fication is made).

NOTE 1.—The verification of scrvice referred 10 above should be in
respect of all services qualifying for pension whether permanent, provi-
stional, temporary or officiating,

NOTE 2.—The following officers, who are not heads of offices, are
authorised to attest the entries and record certificates of annual verification
of services in the service books of the non-gazetted staff of the ofiic - (other

than those of themselves) which are required to be maintained by their
head- of offices:---

{1} In respect of Post Oftice and RMS.

{2) Any otficer in the selection Grade authorised by the Hool of the
othice if there s no aceountant in the Sclection Grade in the 400:

(by Assistant Accountants 1L.8.G) on General Post Offices.

£20 In respect of Engincering Divisions,

Invisional Accountants

(3 In respect of Cwcde and Administrative Offices,

Office superintendent or any official in the Sclection Grade anthorised
Y the Head of the Cirdke

vdy The Jumar and Semor Accountants in the P A& T Acoauniinis
Codiean respect s §ali offives

The above menboned otticers who bave been authotised 1 aitest en-
tries i Service Boaks are atso authorised (i) to maintain these documents
mehuhing Leave Accounts and keep them i therr custodhy and (1o
attest entrics in the Leave Accounts, provided that the head of the oftice

comcerd temains responsshle for the proper muaintenance of and attestition
of entrice in Service Books, Service Rolly and feave Acoounts aad for
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their custody. In order to ensure that the head of the office does excrcise
_general supervision in this matter, the head of the office should inspect
at least 10 per cent of these documents every year and initial them in
token of having done so.
~ “N.B.—In order to ensure that this check is properly exercised and
that every service book is subjected to scrutiny in one year
or another, a register should be maintained by the Head of the
Office to show the particulars of service books brought under
ccrutinry each time by him.”

NOTE 3.—For this purpose the Assistant Postmaster Geaeral or De-
puty Director in so far as the Circle Office, the Dead Letter Oflice and
the Stock Depots arc concemmed, and the Accounts; Administrative Officer
in so far as the Telephone Districts are concerned and the Assistant Direc-
tor General (Administration) in so far as the Dircctorate is concerned
should be considered as the Head of the Office.

(2) The Head of the office in*recording the annual certificate of verifi-
cation should. in the case of any portion of service that cannot be verified
from office records, distincily state that for the cxcepted periods (naming
them), a statemem in writing by the Govermment scrvant, as wcll as a
record of the evidence of his contemporaries, is attached to the book.

When. however. a non-gazetted Government scrvant i« transferred from
one office to another. the head of the oftice under whom he was originally
employed should record in the service book under his signature, the result
of the verification of service, with reference to pay bills and acquittance
rolls. in respect of the period “for which the Government Servant was paid
by him. before forwarding the service book to the office where the ser-
vices are tramsferred.

RULE--288
(a) The service books should be kept arranged alphabeticaily.

(b) Except as provided in Rule 284 Scrvice Books must always be
kupt unfolded; and whenever it is necessary to send i book by post it should
be forwarded unfolded between stiff boards large enough to protect con-
tents and the despatched under registered cover.

(c) On 1he first appointment of a Government servant for whom a
Service Book is required to be maintained under SR, 197 the necessary
book should be opened by the officer making the appointment who should
il in end comemporancously attest the descriptive particulars ©n the fart
page The particulars must be furnished from hix persomal knowledgee
of the newly appointed Government servamt at the time of ppointment
if possible, otherwise they should be obtained through some other Depart-
mental officer named by the officer making the appointmcnt, the serviec
book being sent to him for the purpose. The hook should thea (if neces-
sary) be forwarded for custody 10 the head of the office concerned.
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(d) In cases in which the descriptive particulars are not supplied from
the personal knowledge of the officer making the appointment, he chould,
when he first meets the newly appointed Government servant in the course
of his tours or imspections, make a note of those particulars with n view

to- verifying and attesting, at the carliest opportunity, the entrice already
made in the Government servant’s service book.

NOTE.-—-The “personal marks {or identification” reccrded on the first
page of a Government servant’s service book should include an impression
of the ball of his left thum and of the fingers of the left hand.

(¢) When the owner of a service book dies or resigns or is discharged,
the date of his death resignation or discharge (as the case may bz) should
be entered in his book, The book or roll should be preserved in the cus-
tody of the head of the office for five yenrs and then destroyed.

(f) The descriptive particulars on the first page of & Government ser-
vant's service book should be re-attested cvery five years by the supervising
officer concerned.

NOTE 1.—Officers when re-attesting the descriptive particulars in ser-
vice books under this rule should write in words the cntries relating to
dates of birth im cases in which this has not been done,

NOTE 2.—Assistant Supermtendents and Inspectors of Post Offices and
Railways Mail Service, Sccond (lass Postmasters, Assistant Post Masters
(Acccunts) Telegraph Masters  and Telegraphists in charge of Telegraph
Offices and Engineering supervisors of al} categorics should be treated as
Supervising Officers for the purpose of the re-attestation of entrics jn the
first page of scrvice books of subordinate officials.

NOTE 3 —The re-attestation of catries on the first page of the service
books should be mude by the Superintendent in respect of the Assistant
Superintendents and the nspectors and by the Inspectors of the Superin-
tendent in respect of Lower Selection Grade Officials in Post Offices and
Railway Mail Service.

NOTE &4.—The Sclection Grade Sub-Postmasters (excepling those in
charge of town sub-offices) should be treated as supervising officers in res.
pect of the work connected with the re-atlestation of entries in service
books of those officials whom they are competent 10 appoint.

NOTE 5.—The Manager of 3 Dead Letter Office should be treated »s
a Supervising Officer for the purpose of this rule in respect of the work
connected with the re-attestation of the entries in the first page of service
books and service rolls so far as his office is concerned.

NOTE 6.—Th Senior Accountant of Administration Section of the office
of the Director General should be treated as a supervising officer for tho
purpase of this role in respect of the wotk connected with the re-attestation
of the catries in the firsk page of the service books and service rolls so far
as the stafl of the office of the Director General is concermned.
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RULE 290

LEAVE ACCOUNTS

The leave account of a non-gazetted Government servant (Form A.T.C.~
I or AT.C.-2), will be kept in the custody of the Head of the office in
which he is employed as prescribed in Supplementary Rule 215(b), and
the entries in the leave account attested by the latter, The leave uccount
of a non-gazetted Government servant who is himself the Head of an
Office should, however, be kept in the custody of his immediate superior
who will also attest the entrics in the leave account.

Note 1.—The officers cnlisted in Note 2 below Rule 284 of this
Handbooks are authorised to attest entries in the leave accounts of officials
whose service books they are authorised to keep with them, and also keep
such leave accounts in their custody.

NOTE 2.—A separate rccord in the form given below, should be
maintained by the authority keeping the service records of officials, indi-
cating therein the various kinds of special leave (e.g., special disability
leave, hospital lcave, maternity leave, study leave, leave not due,
commuted leave, etc.) granted to Government Scrvant from time to time,

In case of transfer of an official the new officer responsible for main-
tenance of service records should complete the register with reference to
the entrics in the Service Book.

Register showing Particulars of special kinds of leave granted 1o
Government Servants

‘ Period ! Particulars of Initials |
SI. | Name & desig- Nature © sgnction suthority Remarks
No, % nation of the of From  To competent
official leave . Autho- 1Date | to attest !
‘ . ;o ny entriesn i
' i No. : the Service |
) “Book
! { ;
|
1 S kl 4 ! 5 6 ]

ot s e s i mm——— a1 v ) s o maahA A a2 T a3 bl e ——

Copy of SR. 197 10 203.

5. R. 197 A service book in such form as the Auditor General may
prescribe must be maintained for cvery non.-gazetted Government servant

e
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holdigg a substgntive post op a permanent establishment (or officiating in
a post or holding a temporary post) with the following exceptions:—

(a) Government scrvants the particulars of whose service arc
recorded in g history of servige register maintained by an
audit officer,

(b) Government servants oﬂ'wiatmg in posts or holding temporary
posts, who are recruited for purely temporary or officiating
vacancios (not likely to last for more than one year) wand are
not eligible for permanent appointment.

(¢) Permancnt subordinate non-pensjonable servants in State

railways, for whom a special form of record has been pres-
cribed.

S. R. 198 In all cases in which a Service Book is necessary under
Rule 197, such 4 book shall be maintained for a Government servant from
the date of his first appointment to Governmemt service. It must be kept
in the custody of the Head of the Officc in which he is scrving and
transferred with him from officc 1o office.

Ooverament of India’s decisions.—(1) Consequent on the amendment
of this Rule, the following questions have been raised:-—

(i) Whether it is the intention that the cost of the Service Books
will now be borne by the Government,

(ii) whether or not  the  Service Book is to be supplied to the
Government servan® if the resigns .r discharged from service
without fauylt, and if not, whether the Service Book may be
given to the Governmeny servant on reticement i€ he asks for
it.

A companson of the revised ruic with the old rule will show that the
reference to the Service Book being supplied at  the cost of Government
wrvant has been omitted and also there is no menton in regard to the
Service Book  being  supplied to  the Governmemt  servant in  the
cvemt of his resignation or discharge.  The intention is that the cost of
Scrvica Book should hereafier he borne by the Goverament and that o
«rauld pot be returncd to the Government servan! om Fetitemeni; fesigna-
tun or discharge from scrvice cven in casey where he might have paid for
t already,

IGovernmemt of lodia, Ministry of Finance Office Memo. No. V. 1200)«
- B.IV/SS, dated the Mist Jonuary, 1955

(2) The question whether it would be permissible to supply a certified
2y of the Service Book 1o a Governmont acrvanl nbo asks for it on
quitting Goverment Service by retirement, discharve, or resignation was
under comsideration of the Government 3t hae since been decided that in

630 1S —11
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such cases, a certified copy of a Service Book may be supplied to the
Government Servant on payment of a copying fee of Rs, §.

[Government of India, Ministry of Finance, (Deptt. of Expenditure)
OM. No. F, 12(16)-E.1IV(A)/61, dated the 9th May, 1961.}

S. R. 199 Every step in a Government servant’s official life must be
recorded in his Service Book, and each entry must he attested by the Head
of his Qffice, or, if he himself is the Head of an office, by his immediatc
superior.  The Hcad of the office must see that all entries are duly made
and attested, and that the book contains no crasurc or over-writing, all
corrections being neatly made and properly attested.

Government of India’s Orders—(1) In relaxation of the provision of
S.R. 199, Heads of Accounts Officcs are permitted to delegate to a sub-
ordinate gazetied officer the duty of cxamining and attesting entries in the
Service Books of the non-gazetted staff,

(G.1. F.D. letter No. F. 35/1/R.1, dated the 2nd March, 1929.)

(2) The following officers of the Indian Posts und Telegraphs Depart-
ment who are not Heads of offices, are authorised to attest the entries in
Service Boks (except their own Service Books) which are required to be
maintained by their Heads of offices: -~ _

(i) Post Officc Accountants in the selection grade and Divisional
Accountants (in the Enginecring Divisions);

(ii) Head Rccord Clerks, RM.S.;

(iii) Any Gazetted Officer or a Superintendent in the ‘Grade A’
Circle Officc (Rs. 350-—450 old scale) or any officer in the
selection grade authorised by the Head of the office, if there
is no Accountant in the selection grade in the office.

The above mentioned officers who have been authorised to attest entrics
in Service Books and Service Rofls arc also authorised (i) 10 keep thesc
documents in their custody, and (i) to atiest entries in the leave accounts.
provided that the Head of the officc concerned remains responsible for the
proper maintenance of, and attestation of entries in, Scrvice Books and
Service Rolls and leave accounts and for their custody. In order to ensurc
that the Head of the officc does exercisc general supervision in this maticr.
it is ordered that the Head of the office should inspect at least 10 per cent
of these documents every year and initial them in token of having done s

[FA. P. & T.'s endorsement No, S.A.-82(23)/30, dated the 30th Junc.
1932, No. Fs.B.132-2/32, dated the 15th November, 1933 and FA

(C’s) endorsement No. 132.3/44. dated the 24th November, 1945 |

(3) The Junior and Senior P. & T. Accountants, sttached t0 whatever
offices, are delegated with the following powers:—
(i) To attest entries in Service Books and Service Rolls jncheding
entries about verification of services;
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{il) To maintain Service Books, Service Rolls and leave accounts
and keep them in their custody; and :

(iii) To attest entries in Jcave account,

2. In offices where both Junior and Senior Accouatants are employed
1he entries should be attested by Senior Accountant only.

3. 'The delegation of these powers is subject to the condition that the
Head of the office remains responsible for the proper maintenance and
custody of Service Books, Service Rools and leave actounts and for the
uttestation of entries in these documents; and that he inspects at Jeast 10
per cent of these documents, every year and initials them in token of having
done sa.

[Ministry of Finance (Communications) cndorsement No, SPA. 302-2/

53, duted the 14th May, 1954]

(4) The Assistant Postmastevs (Accounts) attached to Head Post
Offices arc delegated with the following powers in respect of stafl of those
offices except for themscives: —

(i) to attest the entries in Service Books and Service Rolls,
(i} to kcep the documents in their custody;
(iii) to attest the entrics in the lcave accounts; and
(iv) to re-attest the descripise particulars every 5 ycars,
o W

2. This delegation is subject 10 the conditions that the Head of the
Uffice shall remain responsible for the proper maintenance of the service
hooks, service rolls and leave accounts, for the attestation of cntries in
these documents and for their custody and he shall inspect at least wen per
cent of these documents cvery ycar and mitial them in token of havimg
done 0.

[Government of India, Ministry of Finance (Communications) endst.

No. 127/1/60.SPB-11, dated the 30th June. 1960.]

15) The Assistant Accountants 1 Lower Selection Grade) in G.P.Os,
w¢ delegated with the following powers in respect of stafl of those offices
trcept for themselves—

(i) 1o attest the entries in Service Books;
tii) 10 keep th documents in their custody;
(iit) to attest the entries in the lcave wocounts; and
(iv) w0 re-atiest the descriptive particulars cvery S years as required
by rule 288 (f) of the P. & T. FHB. Vol I (Second
Edition).

2 This delegation s made subject to the conditions that the Head of
the office shall remain respoasible for the proper maintenance of the
wrice books and lesve Accounts for the attestation of entries in thesc
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documents for .their custody and that he should ingpect at least ten
) g;.'r cent of these documents every year and initial them in teken of having
ne SO. .

‘[DireCtOr General P. & T.'s Memo No, 127/2/61-SPB-11, dated she 28th
February, 1962 issued with the concumence of Ministry of Finamce ¢C)
Dn, vide their U.O. No. 1317-PT-1/62. dated the 26th Feb., 1962.)

Government of India’s decisions—(1) The deolarations of Governmast
servants clecting the scales of pay and the statemeats sbowing the fixation
of initial pay in the relevant secales of pay in support of the entries in.the
Service Books should be pasted in the Service Books themselves.

[Ministry of Finance U.O. No, 3622-Est.1II/A/SS, dated the ‘10th
May. 1955.]

(2) ‘With a view to enable the Audit Officer to exercisc a check over
the payment of outfit aliowance to non-garetted staff serving in Jadian
Missions and ‘posts abroad, it has been decided tha' a note of every such
payment (i.e., Bill No., amount and date of cncashment) with its authority
should be recorded in the body of the Service Book of the nom-gazetted
Government servant in chronolagical order alongwith other entrics.

[Govt. of India, Ministry of Finance (Deptt. of Expenditure) OM
No. 15(13-E.1iB)/56, dated the 3rd July, 1955,

t3) It has been decided that requests from Goversment servants for
alteration of date of birth showld not be entertuined after the preparation
of their Service Books and im any event not later than the compl.tion of
the probation period or declaration of yuasi-permagency, whichever 1
carlier. The date of birth of a Government Servant may, bowever, he
altered at a later stage by a Department of the Central Government, an
Administrator or s Head of Department, if be is satisficd that a benafide
clerical mistake bas been commitied and that it should he rectified.  Efforts
should. however, be made to settle the matter within the period statc
above.

’ [Government of India, Ministry of Home Affsirs, Officc Memorandun:
No. F.9/1/61-Ests(A). dated the 1Tth November, 194"

Section IV, SR 19—

Insert the following as Government of India's Order (2) below
rule and renumber the existing Government of India's Orders (2) w °
as (3) to (6):—

“(2) The President has been pleased 1o delegate powers to M
Superintendents/Accountants {non-gazetted)  in  the Indinp Aundit o
Accounts Dzpartment Lo attest entries in the service books of nm~g:17r:lh‘~5,
staff, other than thosc on the first puge of he serviee hooks and anci”
verification of the services,
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These powers will not, however, be exercised By them in respect of
emrios in their own service books and will be subject to the condition that
the gazetted officers, who are delegamed powers to attest entries on the

first page of service book, continue to inspect 10 per cent of the service
books and initial them in token of their baving done so,

Insert the words “and leave accounts" after the words ‘im theie own
service books occurring in the first und second sub-paragraphs cf the
Government of India’s order (2) below this rule ag inserted by C.S.
No. 1062 dated 28th Ju'y 1967."

[Governmen: of lodia, Ministry of Finance (Deptt. of Expenditure) letter
No. FMAE.GL/67, dated 215t Avgust, 1967 in reply to Comptroller amd
Auditor General's letter No. 2022-TA}. 698-66, dated 20th July, 1967.]
Dircctor General's Orders: —With regard to the anpual inspection of
at least 10 per cemt of the Service Books and Service Rolls as required by
item (2) of the Government of India’s orders above, an Assistant Post-
master General should be considered as the Head of the Office so far as
the Circle Office, Dead Letter Office and the Stock Depot, are concerned.
For this purpose the Senior Elcctrical Engincer should also be treated as
Head of the Office in respect of the Electrical Engineer-in-Chief’s Office
EstaMishment.
DG, P& T's endorsemient Nos. Es. B-132-1/134 and E/132-3.43.
dated the 2nd Sepicmber, 1955 and the 12th July, 1943 ]

N, R, 200 Every period of suspensiou from emplovment and every
other imerruption of service must he noted, with full details of its duration.
in an entrv made across the pate of the Service Book and must be attested
hy the Attesting Officer. It is the duty of the Attesting Officer to sec
that such entries are promptly made.

Government of India’s decision—~1t has come 1o the notice of the
Ministry of Home Affuirs that the service of the displaced Government
wivants which are being received from the Government of Pakistan w
imes contain the entries thag the scrvices of the persons concerned were
terminated due to various reasons, 1 has been decided that the entries made
in the Service Books of the displuced Government servants by the autho-
nties in Pakistan to the effect that they had been removed. dismissed o
dwharged from service at the time of migration to India or tha the:
had resigned their posts before migrating to India should be ignored for
rutposes of their appointment, seniority and fixation of pay akso after
making a prior reference 1o the Ministry of Home Affaire  These orders
w11 apply to the persons serving in the Indian Aundit and Accounts Depan-
went also.

Mimstry of Home Affairs, Office Memarandum  No 31/44/54-D Gs.
dated the 22nd Mav. 1953, reccived with Comptroller and  Auditor
General's No, 1117-Admn 1 32554, dated the 18th June, 1954



144

S.R. 201 Personal certificates of character must not, unless the head
of the department so directs, be entered in a Service Book but, if a
Government servant is reduced to g Jower substantive post, the reason of
“the reduction must be briefly shown, .

S.R. 202 Substitute the following for the existing rule:—

‘It shall be the duty of every Head of Office to initiate action to show
the service books to the Government servants under his administrative
control every year and to obtain their signature therein in tokem of their
having inspected the service books. A certificate to the effect that he has
~done so in respect of the preceding financial year should be submitted by
him to his next superior officer by the end of every September. The
Government servants shall inter alia ensure before affixing their signatvre
that their services have been duly verified and certified as such. In the
case of a Government servant on forecign service, his signature shall be
obtained in his service book after the Audit Officer has made therein
necessary entries connected with his foreign service'

Director General's Instruction—It is incumbent on every Government
servant to see that his Service Book is properly maintained and it is, there-
fore. necessary that an official should be allowed to examine his Service
Book whenever he wishes to do so. The Head of the office should.
therefore, permit an official to cxamiue his Service Book should he at any
time desire to do so, but such scrutiny of Service Book by the official con-
cemed must always be made in the presence of a responsible official.  As
a token of his scrutiny and acceptance of entrics in the Service Book, the
official should sign his name in the relevant column of the Service Book
and the official who supervised the scrutiny will also endorse his signature
as evidence that the scrutiny was conducted under proper supervision and
the supervising officer is satisfied that it was bona fide and that no un-
authorised changes were made in the entries in the Service Book in the
course of such scrutiny.

(D.G.. P. & T.'s endorsement No. Es. B, 132-2 32, dated the 18th
July, 19331

S. R. 203 If a Government servant is transferred to foreign service.

the Head of his office or department must send his Service Book tp the

. audit officer. The audit officer will return it after noting in it, under hi
. signature. the order sanctioning the tramsfer, the effect of the transfer in
regard to leave admissible during foreign service and any other particulars

which he may consider to be necessary. On the Government servant's re-

transfer to Government service. his Service Book must again be sent to

the audit officer, who will then note in it, over his signature, all necessar

. particulars connected with the foreign service (including the fact of
. recovery of leave and pension contributions). No entry relating to the
time spent in foreign service may be attested by an authority other than

the audit officer.
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First Mma

- The result of stully #nd action taken m.:espect of item at (k) are mﬁh-
cated below:—

(k) Irregular payment of O.T.A., leave salary and T.A.

The existing rules governing the payment of overtime allowance are
quite elaborate apd they provide sufficient safeguard against the mis-use
of the orders. As and ‘when it is found necessaty the rules arc supple-
mented with Administrative instructions to concerned authorities with a
view to minimising the O.T.A. expenditure, In this comnection instruc-
tions issued vide the Directorate letters No. 10-19/70-PElL. dated 7th
June, 1971 and 10-7/71-PE.II, dated 31st January, {972 (copies en-
closed) may be of particular relevance.

As regards irregular pavment of leave salary and T.A. the existing rules
on the subject are quite clear. If the rules are followed sirictly by the
concerned authorities. there should be no scope for any irregular payment
of leave salary and T.A. It will be impresscd on the Heads of Circles
that all subordinate uuthoritics should ensure that the ~ules on the subject
are duly follow:d so that such irregularitics do not occur in future.

[P. & 7. Board O.M. No. 10-6 72-P.E.-11, dated 17-4-1972].

INviaN Posts anp TELEGRAPHS DEPARTMENT
OFFICE OF THE DIRECTOR GENERAL OF POSTS AND
TELEGRAPHS

(SARDAR SQUARE, PARLIAMENT STRELT)
No. 10-19/70-PE-I} Dated  New Delhi, 7th June, 1971
To

All Heads of Circles,
Si BJECT:—-Overtime Allowance.

Under the existing instructions, the overtime duty iy to be ordered when
there is unusual rush of work and the work cannot be postponed till the
foltowi:g day and the overtime allowance is admissible only if the staff
performs the duty in cacess of prescribed normal duty  hours.  Instances
have come to notice where the overtime duty was ordered merely because
the total work hours of the particular branch exceeded the staff hours. The
maodiy operandi in that case was to roughly calculate the work hours per
day and find out the excess work hours by comparison with the available
staff hours on that particular day. Overtime claim was approved for the
hours unto which ‘the work hours exceeded the available staff hours of a
particular day irrespective of the fact whether the work was performed
beyond prescribed hours or whether the staff were physically present in the
office. This practice is irregular, incorrect and objectionablke. Since the
staff i3 sanctioned on the basis of the average work. any excess work on a
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particular day cannot be deemed to have been done on overtime basis
unless the work cannot be kept pending for the next day and it is aetually
performed beyond duty hours on that day. A strict watch is accordingly
to be kept on all such claims for overtime allowance to ensure that the
competent authority orders overtime allowance only in such cases where
the work is of unavoidablc nature and not merely because the work hours
on a particular day cxceed the staff hours on that day. In addition, it has
also be ensured that the staff conecerned actually perform work on
overtime outside office hours b2fore they are entitied to claim over-
time allowamce. Necessary instructions in this regard may be issued
to the concerned authorities under your control and a sttict watch may be
krot while countersigning the overtime claims in Circle Offices/Other
C.Yoes,
V. BALAGURU.

Assistant Director General (PE).
Cop, 10 EB TE/TF Sccuoas.
BHARATIYA DAK TAR VIBHAG

OFFICE OF THE DAK TAR MAHANIDESHAK
(GGP. &T)

No. 10-7 71-PE.IL Dated, New Delhi, 31st January, 1972,

TU
All the Heads of Circles and Administrative Offices P. & T. Directorate
Director (PL1).

SUBJECT:—Puyment of overtime allowance claim for duty performed under
the orders of the competent authority which is found to  be
irregular by the sanctioning authority,

Under the orders issued vide this Directorate letter No, 10-40'69-PE. 11
dated 25th June. 1969. it was clarified that the sanctioning/countersigning
authoritics have the full rigit 10 satisfy themselves about the O.T.A. claims
and as such may reduce. modify or reject the O.T.A. claimg made by the
official on the order of the competent authority.

2. It has been observed that in certain cases the sanctioning authori-
ties have rejected the claims of the officials on the ground that those were
not admissibte under the O.FT.A. orders. In certain cases the amoumts of
overtime aliowance clhaimed by the officials were reduced for the reason
that the sanctioning authority was not satisfied with the  justification
furmshed for ordering overtime duty by the competent authorities. I soch
cases the cfficials who actimlly performed overtime duty were put to mone-
tary loss. It is feht that it certain cases the action taken by the sanctioning
asthorities may not have been fair to the official who performed overtime
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«luty under the orders of the competemt sudverity, With a view to remov-
ing this kind of hardship, the orders contained in this office Memo. Ne. 10-

169-PE.M, dated 25tk June, 1969 have been reviewed and it Bas been
decided that the officials who are ordered by the competent authority to
perform OT duty and who have actually performed such duty satisfactorily
may be paid OTA due to them provided the sanctioning authority is satis-
fied: that the official is entitled to O.T.A_ and the claim is correct according
to the provisions contained in this office Mcmo. No, 10-1/64-PE. dated
12th February, 1964 as amended from time to time. In cases where the
sunctioning authority feels that the autherity competent to order OF has
not exercised his powers judiciously and that excessive O.T. dwty has been
ordered by him without adequate justification, he should refer such cases
to the Head of the Circle or the equivalent authority. as the case may by,
for a decision on the scttlement of the claims in  question. Where the
sanctioning authority finds that the claims have not been preferred correctly
owing to mis-calculation or wrong application of rules he can himself
settle the claims after rectifying the mistake. In cases where the sanc-
tioning authority finds that :m official is not entitled to O.T.A. ander the
provisiens of the O.T. A. otders though the clam is otherwisc in order he may
refer such cases to this Dircctorate through the Head of the Circle for
consideration whether any relaxtion of rules is possible.  While forwarding
such cascs He should clearly indicate the circumstances in which O.T. duty
was ordered by the competent authority.

3. The authoritiecs competent to order overtime should clearly under-
stand that while ordering overtime duty they have 1o be very cureful in the
observance of the provisiong contained m this office O.M. No. 10-1 64-PE,
dated 12th February, 1964 and the amendments . clarifications issued there-
to from time to time. It should be clearly understood by them thar they
may be held liable for the amount of overtime allowance incurred in respaet
of overtime duty that may be found to have been ordered by them irregu-
larly or without adequate justification.

4. These instructions may be brought to the notice of all concerned.
The receipt of this letter may also kindly be acknowledged.

S. This issues with the concurrence of P. & T. Finance vide their
1.0, No. 384-FA-111/71, dated 10th January, 1972.
B. SRINIVASAN,
Sahavak Mahanideshak (M),
Copy to:—
1. Al récognised Unions,
2, TE/TF/EB/FA.III, Budget Scctions of the Directorate.

3. lppection Organisation, P. & T. Directorase,
B. SRINIVASAN,
Sahavak Mahanideshak (M).
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Recommendation

“The Committe: would like to stress that responsibility for losses and
defalcations should be fixed without delay in respect of the remaining 191
cases involving Rs, 1.96 lakhs”.

[Sl. No. 40 (para 1.167) of App. IV to the 2nd Report of (5th Lok
Sabha)].

Action Taken

Out of the remaining 19] cases involving Rs. 1.96 lakhs responsibi-
lity has been fixed upto September, 71 in respect of 41 cases involving
Rs. 48034.23. lostructions have been issucd to the Heads of Circles to fix
without delay responsibility in respect of the remaining 150 cases. The
progress achieved by them will be watched.

[P & T Board O.M. No. 14-2/68-INV | dated 18th December, 1972].

Further Information

It is further stated that between 1.10.71 and 31-12-71 responsibility
has been fixed in 38 more cases involving Rs. 13016.26. reducing the pen-
ding number of cases to 112.

Responsitibty has not becn fixed or could not be fixed in  many
of remaining ca‘es as they are under Police investigation or under trial
in courts,  Heads of Circles have been instructed to fix responsibility
expeditiously in these cases also and their progress will be kept under
watch.

[P & T Board O.M. No, 14-2/68-INV, dated 14th June, 1972}.
Rcecommendation

In view of the high incidence of copper wire thefts, the committee
would urge the Department to complete the replacement of copper wire
on telegraph alignments early. In the meanwhile, the committee hope
that efforts by \he P&T Deptt. and State Governments to arrest thefts and
apprehend the miscreants would be intensified as lack of effective action
so far is indicated by the steep rise in thefts over the years resuiting in a
loss of over a crore of rupees in 1968-69 besides causing widespread dis-
ruption in the vital means of communication.

[S. No. 41 (para 1.192) of Appendix TV to the Sccond Report  (Fifth
Lok Sabha)l.

Action taken

1. The P&T Department hag been attempting to replace copper wire
with wires of alternative material. No new copper-wire lines are being
erected.  The existing copper-wire is being progressively replaced by
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tither coppcr weld or aluminium wire (A.C.S.R.), depending on techni-
cal suitability.

2. So far 56,000 Km. of aluminium wire was procured and used
for replacement on trunk routes. Ap indent for 1,58,000 Km, of alumi-
nium conductors, suitable for use on trunk circuits, has been pending with
D.G.S.&D for more than a ycar: supplies have just started coming in.

3. Aguinst the World Bank loan, about 15,000 km. of copptr-weld
wire is being procured. These have been earmarked for the  National
routes (1) New Delhi-indore (2) Bombay-Indore (3) Bombay-Nagpur-
Durg (4) Bembay-Secunderabad  (5) Madras-Vijayawada-Vishakhapat-
nim-Berhampur, These routes are served only by open-wire systems at
present and as such, copper-weld wire, for a minimum of two palrs is
being provided on each of these routes.

4. Recertly Foreign Exchange to the extent of Rs. | crore has been
allotted for import of arother 14,000 Km. of copper-weld wire, Case for
import of further quantity of abour 50,000 Km, is under examination,

5. There are about Y Lakhs Km. of copper wire in the Country. Al-
lowing for the fact that some i the pairs wiil be dismentaled subsequent
to the commissioning of broad-band system, it is estimutied that we necd
about 6 Lukhy Km of copper-ae’d or aluminium conductor for replace-
ment,

6. An agrcement of collaboration with a Japanese firm has  been
entered into for the manufacture of copper-ply wire (viz. copper-weld) in
H.C.L.. Rupirarainpur.

7. Details have been coilected from the Circles, and Trunk Lines in
each circle have been categuiised for allotment of copper-weld wire and
ACSR wire as these become available for progressive replacement

8. Meanwhile measures ure being taken by the P&T Depit. through
the State Governments to intnsify protective measures and to apprehend
the culprits re.ponsible for the copper-wire thefts. Minister(C) has per-
sonally addresseid the Chief Mristers of States, and the same was follow-
¢d up b a letter from Home Sccretary to the Chief  Secretaries of all
States for giving greater attenticn to this problem and for apprenhending
the culprits.  Departmental officers have also been directed to intensity
lialson with the concernced Police Authorities. Circle Heads have been
personally meeting the 1.6 of the State Police for this purpose.

(P & T Board O.M. No. 1-43/71-NM, dated 16th December, 1971].
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Recommendstion

The Committee are distressed to find that the action of the Divisional
Enginesr in cancelling the tenders received initia:ly and calling fresh tenders
resulted in extra payment of Ry, 33,400
[SI. No. 52 (para 1.198) of Appndix IV to the 2nd Report (Fifth Lok

Sabha).]

Action Taken

The officer concemned (B.E.T. Chandigarh) died on 23rd December,
1979, The Cenmtral Vigilance Commission thetiefore, advised that the

case may be clesed as no action was possible against the officer.
[P & T Board O.M. No. 7/3/69-NB, dated 18th January, 1972.]

Recommendation

‘Fhey would like to kmow what action was taken on the advice of the
Central Vigilance Commission agairst th2 persons at fault. The Central
Vigitance Commission may be asked to expedite their advice, if i bhad
not been already received.

{Sl. No. 43 (para 1.199) of Appeadix IV to the 2nd Report (Fifth Lok
Sabha).|

Action Taken

The officer concerned (D.E T. Chandigarh) died on 23rd December.
1970. The Central Vigiiance Cormmission therefore, advised that the case
may be closed as no action was possible against the officer,

{P & T Board O.M. No. 7. 3,69-NB, dated, 18th January, 1972.]
Recommendation

The Committec are concerned to find that the terms and conditions
on which power was obtained came t¢ the notice of the P & T Depart-
ment only in January, 1965 although the electric sub-station was taken
over from the CPWD in 1961, with the result that additional load could
not be applied for and obtained prompily to take advantage of the lower
commercial rates of payment for the supply. They desire that necoian
lesson should be learnt from this case and that in future at the time of
tuking over electric sub-stations from the CPWD, precise terms and <on-
ditions on which power is being received should bz gone into with a view
to taking action as necessary to have the most heneficial rates. The Com-
mittee would also like Goverament to cxamine the position in this regaed
in all other large buildings maintained by the P & T Department so
as to ensure that power is obtained at favourable rates. Further they feel
that in respect of buildings/electric sub-stations maintained by the CPWD.
the P & T Department should. at the time of cntering into agreements
for the supply of power, be informed of the terms and condittons to enabl:
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themt to watch that prompt -action is taken by the CPWD at eppropriste

ftage (o obtain power at egonomic rates, as it .is they wiw pay for the

energy.”

[SL. No. 44 (para 1.207) of Appendix IV to the 2nd Report (Fifth I.ok
Sabha.)}

Action Taken

Comprehensive instructions laying down the procedure to be followed
in this regard have since been issued to al Heads of Circles and Adminis-
trative Offices of the P & T Department, to avoid such omissions in
future and to ensurc that power is obtained at economical rates vide the
P & T Directorate’s letttr No, 74-1/69-GB, dated 5th November, 1971
{copy enclosed).

[P & T Board O.M. No, 74-1-69-GB, dated 4ih February. .1972.]

INDIAN POSTS AND TELEGRAPHS DEPARTMENT
OFFICE OF THE DIRECTOR GENERAL POSTS AND TELEGRAPHS
No. 74 1/69-GB,

Dated ar New Dclhi the Sth November, 1971,
To

All Heads of Circles and Administrative Qffices,
Chief Enginecr (Civil), P & T Directorate. New Dethi.

SuBJECT:—Avoidable expenditure on electricity charges to Municipal or
other similar lucal authorities,

Sir,

A case has come 0 hght in which in respect of a Departmental Build-
tng constructed by the CPWD and subscquently made over to the P & T
Department for occupation, full advantage of concessional rate of Eiectric
charges could not be availed of.  The main factors responsible for the
tapse were as under.—

(1) Proper assessment of the load required for the clectricty poeds
of the Building was not made at the initial stages:

{2) The terms and conditions of the agreement with the Electricity
authoritics were . specificallv brought to the notice of either
the Controlling Oiticer of the Building or the Officers responsi-
ble for the payment of the Electricity Bills;

{3) The necessity for separating bight and power load 80 as 10 ulilise
the lowoer rates for Power was not ¢xamined in time,

2. The factors mentivned in the pre-para contributed to avoidable excess
payment of clectric charges for a considerably long duration and this has
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formed the subject of an audit pary and adverse criticism by the Public
Accounts Committee, who have made the following observations in their
second report (1971-72)—(Fifth Lok Sabha):— »

*....in future at the time of taking over electric sub-stations from
the CPWD, precise terms and conditions on which power is
being recerved should be gone into with a view to taking action
as necessary to hrave the most beneficial rates.

The Public Accounts Committee have also inter alia observed that the
position in regard to all large buildings maintained by the P & T Depart-
ment should be examined so as to ensure that power is obtained at favour-
able rates, . ‘

). The responsibility for the proper assessment at the initial stages of
the adequacy or otherwise of the load required for the electricity needs
of the Building, not only vests in the Controlling Officer of the Building
but also in the Paying Officer. To that end. a close liaison between (i)
the Authority who originally entered into Agrecment with the Electricity
Authoritics. (ii) the Controlling Officer of the Building, and (iii) the
Authority who is responsible for the payment of the Electricity charges, s

-absolutely essential.

4. Electricity authoritics have fixed different rates for different types
of electric consumption e.g.. Electricity Lights and Fans; Electricity-Power:
Domestic and Commercial. In the case under criticism by the Public
Accounts Committee as mentioned above. proper assessment of the load
requirements for the electricity needs of the Building was not made in the
initial stages with the result that the Department could not avail of the
mosy bencficial rates.  Further, because of the lack of close liaison
between the various authoritics referred to in the pre-para, the Department
dailed to avail of the concessional ratcs even at stage when they could have
been availed of, on proper assessment. To cnable the Department to
achieve this end, it is a matter of great importance that whenever any
Departmental Building is completed by the P & T Civil Wing or any other
authority and made over to the officers of the P & T Department for occu-
‘pation, both the occupier of the building and the authority responsible for
the payment of the Electricity charges for the Building should be immedia-
tely apprised of the terms and conditions of the agreement entered into
with the Electricity authorities.

5. Heads of Circles/Administrative Officers and the Civil Wing autho-
rities are, therefore, requested to ensure that the above instructions are
followed scrupulously by all concerned. As suggested by the Public
Accounts Committee, a review should be arranged in respect of all large
P & T Buildings maintained by the P & T Department to ensure that
close lisison i waintained among the various authorities mentioned above
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with a view to avail of the most beneficial rates for the Electricity consum-
ed. A report should be sent to this office covering inter glia the following
points:—
(i) Whether terms and conditions of agrecment entcred into with
the Electricity authorities are on record both with the Con-
. trolling Officer of the Building and the Paying Officer.

(ii) Whether the load of electricity sanctioned by the Elcctricity
authorities is adequate and whether the light and power load
has been separated wherever considered necessary so as to
avail of the lower rates applicable to power;

(i) whether the bulk rate system is in existence, and if so, whether
the Department can avai] of the same by obtaining the requisite
sanction from the Flectricity authorities, after meticulous assess-
ment of the total load required for the Building; and

(iv) As long as the encrgy is metered on the LT side, the charges
are made at the prevailing LT rates for lights and fans as well
as power. The metering is transferred to the HT side only
when adequate power load is sanctioned and connected, and
the commercial rates are applicable from the date on which
the metering is transferred to the HT side irrespective of the
date of sanction of the commercial ratc.. Whether, in the
circumstances, care has bzen taken to scparate iights and power
circuits in the Electric installations of the Building in order
to avail the scparate rates for light and power. Also whether
prompt action has been taken to obtain nccessary sanciion
of the Electricity authorities for adequate power load, and to
get the meter transferred to the HT side immediately, if
justified,

6. Receipt of this communication should be acknowledged by next
pust. The report referred to para (S) above should reach this office not
later than the {5th December, 1971,

(Sd.) D. N. RAMACHANDANI.
Member (Adnunistration) P & T Bouard. Dak Tar Bhavan, New Delhi,
‘Copy forwarded to:—
NB, PRP, C & A Pay Bill & TPS (Building Cell)
Sections ¢f the Directorate.



CHAPTER I

REGOMMENDATIONS AGBSERVATIONS WHICH THME GOMMITTEE
DO NOT BESIRE TO BURSUE IN VIEW OF THE REBLIES OF
GOVERNMENT

sssmmos datian

The Committce find that as against a traffic inasrease of 20 per cent
assumed in 1962 for the Bombay Fort Exchange, the observations in May,
1969 after the Exchange was established, disclosed an actual increase of
the order of 75 per cent. The Committee would like to know whether
any intermediate observations were made and nccessaty corrective on the
basis thereof applied to the traffic projecuons made in 1962. Had these
boen done, the Department could *have taken timely action to procure addi-
tional equipment before the installation of the exchange,

[Sl. No. 1 (para 1.20) of Appendix 1V to the Second Report (Fifth Lok
Sabha)l.

Action Taken

‘The order for the supply of equipment for the Bombay Fort kExchange
was placed in May. 1964. The Exchange was commissioncd during
August. 1968. Traffic observations were taken annually, both prior to and
subsequent to the placing of orders for Fort Exchange in ‘24" North and
‘24" South Exchanges whose subscribers were subsequently transterred to
the Fort Exchange. The results of the observations were as per enclosure
These traftic observations did not reveal any substantial incrcase of total
traffic over the traffic figures which had formud the basis for provision
« equipment for the Fort x+bar Exchange. The increase was oaly of the
vraer of 20 per cent and did not call for any corrective action based oo
stronger system practice. The c¢ffect of calls on the loading of common
comtrol squipment was apparcntly pot realised at tha' time. since therc
had been no pric expericoce with the x-bur system.  The  Committec s
obscivations abeut actual increase in traftic of the order of 75 per cent
relate 1o the number of calls and not to the tota} trathe.

As already brought 1o the notice of the Commitiee (vide para 1.18 .of the
2nd report, Fifth Lok Sabha). the new system and the impact of traffic were
undamiliar prior to commissioning of the exchanges under the order.  As
such, the question of not having taken timely action to provide udditional
equipment duc to any fuilure to take intermediate observations, would not
arise in this case.

[P & T Board O.M. No, 20-16 69.TPS(XF) dated 11th February, 1972}
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Recommmeandation

Admitted®ly the ordering for the additiona! equipment after the inade-
quacy of the control equipment was known, was not prompt enough. The
Committee were given to understand that the additional equipment could
were placed. - As the import would have involved additional foreign
exchange of Rs. 8.34 lakhs only taking into accouat the foreign exchange
component in the indigenous manufacture, the Committee would like to
kpow whether the feasibility of import was specifically examioed at Govern-
ment level in view of the recurring loss of substantial amount of potential
fevenue.

{S1. No. 2 (pars 1.21) of Appeadix IV 10 the Sccond Report (Fifth Lok
Sabha)).
Actisn Teb

The Committee has observed in para 1.21 of the 2nd report to the Vth
Lok Sabha thet ordering of the additional ~—'~—:". after the inadequacy
of the control equipment was known, was set prompt enough. It is sub-

the Fort exchange was cutover on 14h Angut, 1968 with
only 506 direct exchange lines. Thig small samber of =7===. ms could
9th November, 1968, to coincide with the issue of Telephone Directory,
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increasing the number of direct exchitdge lines to 3750. A second ares
transfer was carried out on 19th April, 1969 raising the direct exchangs
lines to 6019, Action for re-assessment. of equipment quantities requised:
was fikliéd in Deceniber, 1968 itself wad completed by March, 1969,
The specification ordering additional equipment was issued to ITI in May,
196Y_itself, to enable them.to commence the detail engineering. - -Format
orders for the supply of the equipment was placed in November, 1969,
ufter the preparation and sanction of the project estimate. Thus, it will
be seen that the action for additional equipment was initiated in Decembe,
1968 itself. e ‘

The original order for impbfting the X-bar equipment for Bombay
Fort Exchange was placed on M/s. B.T.M. of Belguim against the IDA
Credit 28-IN. The allotments under this Loan were fully utilised by April,
1967 when its validity also expired. After reassessment of the quantity of
additional equipment the specification for the order was issued to I.T.I.
in May, 1969, As no IDA Credit was available then, the question of
examining the feasibility of import was not examined. -

[P. & T. Board O.M. No. 20-16/69-TPS(XF) dated 11th February, 1972).

Recommendation

Tﬁé Lommittee note that the connectable capacity of an cxchange is
only 94 per cent after allowing for a reserve of 6 per cent for engineering
purposes. As it is stated that there is already difference of opinion in regard
to the necessity of maintaining 6 per cent reserve, the Committee would
urge that the position in exchanges in other countries may be ascertained
10. seg, whether there is scope for reducing the percentage of reserve gspecial-
Iy in view of a large unfulfilled demand for telephone comnections fo the
country- ‘
iSi-Nox 6 (para 1.35) of Appendix IV to the Second Report (Fifth Lok
Sabha}.)

. -

P Action Taken

The various foreign administrations have been addressed in regard to
the practices being followed by them and on receipt of replies from them
the case will be further examined.

[P. & T. Board O.M. No. 97-6/69-TPS(XP)Pt. dated 10th February, 1972].

Further Information

The replies received from some of the foreign administrations indicate
that while the concept of engineering/asdministrative reserve is a flexible one,
this iy generally more than 6 per cent, Consldering these replies and our
own requirements, it would not be advisable to reduce the engineering
reserve to less than 6 per cent.

[P. & T. Board OM. No. 97-6/69-TPS(XP)Pt. II dated 7th July, 19721.
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' Recommendation

- N Ottt fing that the finid prrovai of prototypes %ng
difterent specrﬁcauom of cable distribution cabinets was given .only on
A8th.:September,; 1964 and 2618 February, 1967 mpecﬂ althﬁ\ggh
puerchase ‘Gider wup placed odf Fitn ‘A’ in Decémber, 19637 ‘s Com-
it may be informed of thé reason for the delay m ;pgroving, the pno-
{&.~No 45 {para 1. 213) of Appendlx IV to the Second Repon(ﬁfth Lok

mr R & . Sabha]

ACﬁon Taken -"\‘: ..

The firm first submitted 'samplés of 700 prs. and 1400 'p@'cabmets on
14th March, 1964 but these samples were rejected.  Second sample of 700
prs. C.D. Cabine: was submittéd on"6th August, 1964 and this sample was
approved on 18th September, 1964. - The '2nd samprc of 1400 prs: was
-submitted on 19th June, 1966 and was rejected. * The 3rd samme of -1400
prs., was submi ted on 28th January, 1967 and approvéd on 28th February
1967. The CGTS was in touch with the firm for expeditify | t?:e second
sample but the firm took time to develop this item to meet our specxﬁcmnns,
for want of the proper-tvpe of raw material for produ&ng She” ntm whxch
was an entirely a new item of production.

* From the above it would be scen’ that certain defccts were yersrs’mg
in the samples and necessary developments had to be made by tﬁc firm
before the prototypes could be finally approved.

C.D. Cabinets reqdiréd high precision work in rdgard to’ ﬁt(mgs. dimen-
sio§ ahd surface finish and this rcqum.d a considerable time for deve-
lopment before final approval could be given and bulk producuon could
be taken up in hand.

[P. & T. Board O.M, No. 29-24/69-NA, dated the 11th February, 1972].
chomen_dation . ) L

Before the approval of the prototype in respect of the second specifi-

caton, the Department placed further orders en firm "A’ in June’ 66 on

the basis of the subsequent tenders fixing the delivety date as 30th June,

1967. The Committec would like to know whether the acceptance of the

supply against the second contract was subject to the approval of the proto-
type and when the firm supplied the cabinets against the second contract.

[Sl. No. 46 (para 1. 2!4) of Appendix 1V to the Second Repart (Fifty Lok
Sabha).
Action Taken :

" Acceptance of supply on the second order was not subject 10 the approval
of the prototype samples, as the firm had been ‘successful in producing and
supplyin‘ 700 prs. C:D. Cabinets by June, 66. For 1400 prs. C.D. Cabinets
the firm had alfesdy ‘supplied two prototypes, at the time of placing the
order. Amddsxmmmonmebashdinfmnmmauhe
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sa-e mmmm A0 d-ywn
the itgm and- o lmwo; she:ameseary cajmaltysteio Walk
gre, s,  therefore ,mmmu o. peajstwiiyithe:

R ;,v

mmmm«mom .uibisets-from -11th Augtist 1967
#1400 prs cabinets from 9th November 1967 and completed the order-
in March, 1969.

[P & T Boend OM..No.-29-24/69NA dated the-11th Fmiry, _i97;1..

Recopmmdation

mmmunﬂewmmmw&mottbeﬁm
.oRntract jn . Apsl, 1968 afice acoepeitig part supplies upto 31st Detéritber,.
1967, when the delivery date fixed for the second specification “of - cabifiéts
(Was 30th June, 1968. .Further- it is not clear how a second order could"
Jny‘apedontheumcﬁrmm!uae,lm when its. past performance was
Mymngmmhasndxdnot even commence supply -of
the first gpecification although the delivery date was fixad as 18th: Devernber,
1965. The correctuess of action in cancelling . the oarlier comtract and
mtyofplmxtheorderstorthemndnmeubwldbegonmo

[Sl No 47 .(paca 1.215) of Appendix IV to the Second Report (Fifth Lok
Saphx)).

Action_ teken

The firm did not make any supply after 31st December 1967 op the
Ist order jn spite of repeated requests and insisted .to treat the order as
completed with the quantity accepted upto 31st December 1967 as per
terms of the order. As the firm was not prepared to make further supply
and the Depmmeut had no control since the liquidated damage clause was
not in the order issued in December, 1963, therc was no. alternative but
fo cancel the order in April, 1968 for the outstanding quantities. The
circomstances under which 2nd order for C.D. Cabinets wag placed on
this firm in June, 1966 are as follows:—

Certam firm on whom orders for 700 pmrs C.D. Cabinets were placed
in 196! could not complete the order even in 4 years time and subsequently
that order had to be cancelled in November, 1965. Another firm could
notcvengetﬂlesamplesof700pn and also 1400 prs,, C.D. Cabinets

ed .Gl May, 66. On the other haod, this firm ‘had supplied 241

..of 700 prs. C.D. Cabinets (i.c., approx. 37 per cent of the ordered

Wmmm:me 1966 when the 20d order was placed. - Placoment

pltbempndmmunmbebeldmnb:ymmddmudbf
e stores apd pon-availability of reliable suppliers in the field,

[P. & T. Board O.M. No, 29-24/69-NA dated the 11th February 1972).
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" The Committes cannot rule out the possibilty of the firm delibertely
«delaying the supplies as it contract-at highes rates.
TheCommemukke !bhvempxethecmthomﬂy
o, No.u(mmm)ommmwwmww(mm
- L Sabha)].

- Astion taken

The circ nndo;whwhtheanotdetwasthebm
expluneda Phcmgottthndorderwasreooumﬁﬂdedbytﬁé
-Stores Purchase Committee.  In, June, 1966 it was not anticipated ‘that
after Decomber, 67, the firm' would not supply the stores on the first ordér,
Tbeﬁrmwasunabhlosupplyatddrambecauseofmémempﬁcel.
AH efforts ingetting the supplies on the earherdrda’shaﬁng failed, the
order had to be cancelled.

The matter has been examined. It is seen that the firm scured the second
order on the basis of tenders related to prevailing market rates. There
was no way of forcing the firm to supply on the carlier order at the lower
rates except by cancelling the later order also or taking action in a court
of law. As the supplies of this item of stores was very important to faci-
litate use of other stores available and provide telepbone connections. eco-
nomncally, the carlier order was cancelled, there was no mala fide in this
action of CCTS. The development of the only available indigenous source
at that time was important to avoid need of imports and to save foreign
-exchange.

[P & T Board O.M. No. 29-24/69-N.A., dated the 11th February, 1972}
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RECOMMENDATIONS/OBSER’VATIONS i RESPEén OF Wmcu'
xsn,uas HAVE NOT BEEN ACCEPTED BY COMMHTEE °
AND WHICH REQUIRE REITERATION

Recommenditions

- During evidenge the Committee. were informed that in Kanpur Exchange, .
shortage of cable or instruments did not come in the way of full-utilisation
of ‘capacity.,, The capacity. of the. exchange -expanded in March, 1965
could be fully utilised only by August, 1968 despite a long waiting list of
7,000 and apove for fresh connections. The Committee, would like to
know the spegific reasons for the delay in utilising: the expanded capacity.

[SL. No. 5 (para 1.34) of Appcndxx IV to the Second Report (Fifth Lok
. . Sabha)]..

Action taken

- The fact is that there has been adequate utilisation of the exchange capa-
city at Kanpur from the beginning. At Annexure ‘A’, a statement regard-
ing the progress of provision of telephone connections has been drawn
up. Column“4 gives the number of connections actually working at the
end of each of the' years 1964-65, 1965-66, 1966-67 and 1967-68. These
connections are exclusiVe of those temporarily disconnected either for shift
or for nonpayment. The figures for such temporary disconnections are
given in columns 6-and 7. Column 8 gives the figures for the tota] num-
ber of connections, if the connections closed temporarily under shift or for
non-payment are treated as working connections. Column 5 gives per-
centage utilisation of capacity on the basis of actual net number of working
connections in column 4 while column 9 gives the percentage utilisation
on the basis of actual working comnections plus the connections closed
temporarily under shift or for-non-paymet contained in column 8. It
will be seen that the percentage utilisation within a year of the commission-
ing of the exchange as given in column 9 was about 90 per cent, within
two years about 93 per cent and within 3 years about 97 per cent against
the figure of 90 per cent mentioned in the project.

The main differcnce has been that perhaps the P.A.C. have felt that
the number of connections temporarily closed under shift or for non-pay-
ment could not be considered as working connections,

This, however, is
not the correct position.

The Dcpartment was committed during these
years to re-open these telephones on payment of dues within six months
of the closure. This period has since been reduced to 3-months in

160
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August, 1971, copy of orders issned (No, 2-14/71-PHA of 24th Angust
1971) in this regard is at Annexure ‘B’. The capacity has, therefore, to
be reserved for them and at the time of restoration, full rent is payabla
l&onhepemdtheconnectnonmﬁnedclosed. Nolossotrentalumvolved
.nuchauu.

~ Out of 200 lines non-PBX group, 12 pumbers are to be kept spare for
casual connections, ceased number, test numbers etc,, Definition of the
“Ceased Numbers” is “Numbers recovered from any subscribers should be
kept spare for at least six months”. This pertains to the numbers perma-
nently closed either on request of the subscribers or where payment has
not been made for more than six months. In these cases, a closed num-
ber is not to be allotted to any other subscriber so as not to éause inconve~
nience to the new subscriber who would be getting calls infended for the
carlier subscriber if the same number is allotted to him s0 soon after
closure.

It will be thus seen that the reasons to be attributed were the commit-
ment of the Department to reopen the connections closed due o non-pay-
ment of dues or temporarily under shift within six months of the closure.
The period has, however, been reduced to 3 months now vide Annexiire ‘B’

[P & T Board O.M. No. 97-6/69-TPS(XP) dated 11th February, 1972].



ANNEXURE A
Progress of capacity wellisation at Kanpur

g

Date Nominal Connectable  Actual o;, Utili- Connecticns D.EL. D E L- -/.,yai-
capacity capacity working sation closed tem- closed
94", 0t (3)  conncctions 4X32) porarily or  due tonoa- hdudmle‘) (t)l(s)
due to shift psyment .end (7)
2 3 4 s 6 7 8 2
31-3-6¢ 7500/8£00 7080 6718 89§ 61 117 6896 91°9
(Note 1) 4
31-3-66 . 8500 7990 7325 86-1 76 191 7592 w3
. o | el
31-3-67 . . 8500 7990 7303 8s'9 91 4% 7874 926 Hel
31-3-68 . . 8500 7990 7878 92:6 88 293 8239 N TE

NoTts 1 —Equipped capacity was increased to 8<co lines from 7500 lines on 31-3-63.

Norts

2:—The figures of Col. (4) above consists of P.C.0. lines and Ncn+P.C.O. lines as uncer :—

P.C.O. Non-P.C.O. Total
21 6697 6718
as 7297 7328
(7296)
25 7278 7303
43 2816 7878
(7805) _

in para 3
arithmetical mist

of our letter of 38-1-1970 to A.G. P. &T the workin °¥
ake of 1 in figures of 31-3-1966 and 31 in the figures

- s e lines cornlrl‘nd 10 the non- P C.0. lines excepting that m“ h“m -

31-3-1968



“ANNEXURE'B
BHARTIYA DAK-TAR-VIBHAG -
. OWFICE 'OF ‘THE ‘DAX TAR MAHANIDESHAK'
No: 2-14/71PHA Dated New Delhi-l, the 24eh August, 1971.
“To+, |
* All Heads of Circles,
~ All Heads of Telephone Districts.

~a

"SUBJECT:—Restoration of telephones disconnected for non-payment of dues
vide Para 66 of the P. and T. Manual Vol, XII.

Reference orders issued in this office Memo No. 9-7/65-PHA dated the
30th May, 1968 on the above subject.

2. With a view 1o better utilisation of exchange capacity, it has since
been decided by the P. & T. Board that a telephone line remaining discon-
nected on accoum of non-payment of telephone bills may be utilised for
release of a new connection after three months from the date of disconnec-
tion, but the present period of six months upto which the subscriber of the
disconnected telephone is allowed to settle his accounts for getting the
telephone reconnected may continue. In view of the fact that the number
of persons who get their accounts settled for reconnection of telephane line
during the period beyond three months from the date of disconnection would
be very small, there should be no difficulty in accommodating them as
generally some spare capacity is always available with the exchange.

3. The receipt of this memo. may please be acknowledged.

Sd./- HAR KISHAN SINGH,
Sahayak Mahanideshak (PHA).
Copy 10 all P, & T. Training Centres for information.

Copy also to TC/Rates/ TR Sections of the Directorate.
) 163
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As at the end of l969~70 only 795 mm«mmmd" !
exchanges had been utilised, The P. & T::Department intimated to the -
Committee that an overall target of 85 per cent utilisation of capacity would -
be reasonable. “The Committee are unable to agree with this in view of the
ever rising waiting list which runs into several lakhs. According to the
Departments’ own norm, 94 per cent utilisation after allowing for 6 per coms .
reserve should be aimed at. On this basis the number of connections thet
were not- provided due to various reasons at the end of 1969-70 was 1.62 -
lakhs and the loss of potential revenue during the three years ended -
1969-70 was to the tune of Rs. 45.18 crores. This shows the extent to -
which the return is less for the capital already invested. The Committee,
therefore, consider that the accent during the Fourth Plan should be om -
utilising the existing capacity fully.

[Sl. No. 14 (Para 1.70) of Appendix IV, to the Second Report
(Fifth Lok Sabha)}.

Action taken

The additions to exchange capacity of various cxisting exchanges and
addition of new exchanges is done continuously throughout the year, and
as such fixing of a higher percentage of utilisation on a particular date is
considered to be not practicable. Accordingly, the P. & T. Board has laid
down the following standards :—

(a) 90 per cent of the exchange capacity should be utiliscd soom
.after the commissioning of the exchange or its cxpansion, in
any case not later than six months of such commissioning;

(b) 94 per cent of the exchange capacity should be utiliscd—ssay,
about 6 months in advance of the duc date for commissioning
of the next expansion; and

(c) 4 per cent capacity, ie., the difference between (a) and (b)
above should be utilised gradually to meet the priority needs
of defence. the Central and State Governments etc,

The above standards are in respect of a particular exchange capacity
added, and is subject to availability of matching stores like under ground
cables, open-wire lines, line materials, insulators etc.

Further, it is only m the large telephone systems that there is always @
waiting list. At small stations, there may not be a waiting list and since
exchanges cannot be expanded every now and then at small intervals of
time, in the small exchanges normally the Department provides a reserve
capacity to meet the demands of 2 to 3 years after the exchange capacity
is available,

Considering the above position, the Department had approved that am
overall target 85 per cent of the capacity would be considered reasonsble

on any particular date.
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During 197071, &t could bevecgn the (percentage “utiliiation has
wmnjpumm!l-l-wm lzzpercentnpng-ﬂ ‘

With, the. tikaly aveilshiliey of more nadergrondl! cables during the ‘cutrent
year,, the percontage is !unhrlll:ely to go apdumg mmz

(P fz‘ Board oM. Jﬂo §7-2169-T§_3Q(P) dated, uthFebrm 1972]
el Recc——= -2 -

Theeommittee note tbat evenafm opening the dupensanel mﬂ
drawing sdliry ‘more than Rs, 500 pernmntb are given An option $0 go
either to the dispensaries or to the Authorised Medical Attendaots appointed
by the State Governmeat, If they prefer the latter, the cost of treatment is
seimbursed to them. Ag under the Central Government Health Scheme
there is no such distinction between the staff getting upto Rs, 500 and
thosc above Rs. 500, the Committee see no reason why the present practice
should coatinue in the P, & T. Department. They would suggest that
Goverpment may. examine whether it is not desirable to do away with the

distinction by makipg such amendments as are necessary to the -Central
Services (Medical Attendance) Rule.

[S. N 17 (Para 1.90) of Appendix TV to the Second ermt
: (Fifth Lok Sabha)]

“ . Action taken

It may be clarified that the distinction between . employees drawing
salary upto Ks. 500 and those drawing salary above Rs. 500/- as followed
in the P. & T. Dispensaries is in accordance with the relevant provisions ot
the Centra] Services (Medical Antendance) Rules, The amendments since
made by the Department of Health in these Rules now empower all Heads
of Departments to declare a Medical Officer whether or not under the
cmploy of the Central Government as the Authorised Medical Attendant in
respect of a class or classes of Central Government servants in a station and
there is no provision for any distinction between those drawing salary
up to Rs. 500/- and thosc drawing salary above Rs. 500/- in so far as such
Authorised Madical Attendants are concerned.

The question of declaring the P. & T. doctors as the Authorised Medical
Attendants in respoct of all P. & T. Officers and staff at the dispensary
stations including those drawing pay more than Rs. 500/- on the analogy
of the practice followed in the Central Government Health Scheme in Delhi
and elsewhese was considercd caclicr when it was felt that the working of
the P, & T. dispensarics had not stabilised and that the medical and para
medical stafl were inadequate cven lo atiend to the existing benoficiaries.
It was accordingly decided that the question may be taken up later aftes the
dispensaries have been welstaffed and a  hierarchy of medical officers
providing machifiery for control etc. has been developed. Another factor
contrbiting to this decision was the apprehension that officers drawing pay
of Rs, SO0/~ and above may get disproportionately greater attention from



Ruksnfemdmmm.i"dtymmdlwveh
.now been removed. ADuector(Med:cal)ha;ahom W
in‘the P; &1 Bﬂnrd!omaﬂ‘ex&&séi v"?’“
mmmunrurw .

mmgqmmmmm mlhﬂigm of ‘the'aftered *
-cxtcummaces . While the proposai:has been considersd unexceptionablé 'in -
principle, nhubgaqumddmﬂn:ddmoﬂhomclmdbenéﬁéhﬁe
to the P, and T. Dupenwmwouuratdtinsomémmontheemm
medical and para-medical staff of.some of the dispennnesand that the
staff of such dispensaries will have -to be strengthened snmﬂtaneously
Further, someofthesuﬁumunsueopposedtotheprmmo!emﬂhﬁ
treatment at the P. & T. Dispensaries to officers drawirg pey exceeding -
Rs. 500/- p.m. on the ground that such officers get disproportionately
greater attention, etc., thereby affecting the quality of service to the staff
drawing pay less than Rs. 500/- p.m. Further, the suggestion involves a
major shift in policy in respect of medica} facilities of officers drawing pay
in excess of Rs. 500/- p.m. The matter is being considered by the P, & T,
Board for a final decision,

[P. & T. Board O.M, No, 12-15/69-WL(ii) dated, 1 1th February, 1972},

Forther - aon

It is submitted that the matter was considered by the P. & T. Board
in its 12th meeting beld on the 28-2-72, and it was decided that the present
system of the medical facilities available to officers drawing pay not less
than Rs. 500 per month may continue for the time being.

{P. & T. Board O.M. No. 12-15/69-WL (Medical) dated 7th June 1972].
Recommendation

The Efficiency Bureau has suggested that the present scheme of medical
reimbursement should be reviwed and reimbursement allowed only for
hospitalisation cases granting a fixed allowance for other silments with ‘an
option to be given to the employees to receive tréatment form P. & T.
Dispensaries or the C.G.H.S. where they exist. This suggestion deserves
.careful examination in consultation with Ministry of Health and Finance.
The Committee would also like Government to considet the feasibility of

‘referring: this suggestion to the Pay Commission.
1S. No. 20 (Para 1.93) of Appendix 1V to the 20d Report (Fifth Lek
Sabha)}-
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: RECOMMENDATIONS/OBSERVMS%INMECT OF: WHICH
GOVERNMENT. HAVE FURNISHED  INTERIM: REPLIES

» . Recommendatlon: - ;. T e-

The Committee note that the capacity of the Hmdustan Cables Factory
at Rupuarampgx; is being. expanded to .8 ,000 standard - Kilometres and that
it is expected. to go into full production by March, 1972. A second factory
is also expected to be commissioned -in about two ‘to ‘three years. Tha
Committee trust that these projects will proceed according to schedule. In
this connection the Committee would like to know the decision of Govern-
meot on the Administrative Reforms Commission’s recommendation (hat the
responsibilities discharged by the then Ministry of Industrial Development,
Internal Trade and Company Affairs in respect of the Hindustan Cables
Ltd., should be transferred to the P. & T. Board.

[S. No. 12 (Para 1.68) of Appendix IV to the 2nd Report
(Fifth Lok Sabha)].

Action Taken

The information as received from the Ministry of Industries is given
below :—

Expansion of dry core cables:—The project was approved by Govern-
ment in April. 1966. It was scheduled 10 be commissioned in December,
1976. A number of factors have contributed to the delay in the timely
commissioning of the project such as (i) unsatisfactory performance of
certain machines procured indigenously, which were fabricated in the country
for the first time and subsequent decision to go in for imported machines
in lieu thereof (ii) the failure of the State-owned Heavy Building Plant and
the Mining and Allied Machinery Corporation, Durgapur to adhere to their
delivery schedules for machinery ordered on them and (iii) the unstable
industrial relations in the factory.

However, plant and machinery, which have been ordered are being
installed progressively as and when they are received. An imported Icad
press has already been installed and this would enable the company to take
up manufacture of cables of sizes up to 100 pairs by middle of 1972. The
completion of the project is however, expected only by middle of 1974.
Second Cable Factory.

The project was approved by the Government in January, 1971 and
the scheduled date of commissioning was indicated as 1974-75. The land

168
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N &
- required for housing the factory has already been handed over by the
~Piate Government. - Constrection of factory sheds, including water supply,
sanitary installations, electrical installations ctc have be&n completed at the
...cmstmctlop sxte. L e, .

. The prOJect was originally conceived for production capacity of 5,000
sk.m. of conventional type i.. paper insulated lead sheathed cables. The
D. G. P. & T. however, have now come up with a proposal that cables in
sizes up to 100 pairs should be of the jelly filled polythene sheathed and

* for sizes above this in the conventional type, This meant recasting of the
entire project report. A revised project report has accordingly been drawn
‘np The technology involved in the manufacture of this item is entirely
pow to the country. The company have, therefore, approached three
renowned manufacturers for making available the know-how reqguired.
" Tentative proposals which have been received from , -them are . under
examination of the company and Government. This revision in the scone
of the project at this stage is, however, not expected to seriously set back
in any way the schedule for commissioning of the project.

S~

The NIDC who have been appointed as consulting architects have almost
completed the Master lay out plan and the design of the structures for the
factory building is under preparation. A conscicntious effort is being made
to complete civil construction by about’ 1972 so that real production could
commence by July 1973, The contract has also been awarded to M s.
' l{induslan Steel Construction Ltd., another Public Sector Undertaking,

The ARC in their recommendation No. 22 have recommended inrer-alio
that “the administrative responsibilitics at present discharced by the Ministry
of Industrial Development in respect of Hindustan Cables Ltd., should be
transferred to the P. & T. Board, in case the scctor corporation desiznated
as the ‘Engincering Corporation’ recommended by us in our report on
Public Sector Undertakings, does not come into existence.”

The Government have since taken a decision that the recommendation
of the ARC for setting up Sector Corporation need not be accepted in
principle. The recommendation of the ARC regarding transfer of the
administretive responsibility of Hindustan Cables Ltd.. has accordingly been
taken up with the Ministry of Industrial Development.  No'decision has so
far been taken on this recommendation of the ARC.

{P. & T . O.M. No, 46-16 "70-TPS(C) dates, 11th February 1972].
Recommendations

The Committec would like to know the action thken finally on the

28 cases of malpractices in collusion with chemists and doctors noticed

at Jaipor during the period 1st April 1966 to 31st March 1967. The
- Committee would also like to know the outcome of the case of suspected
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%Tu%m.hmy 84 prmons ot w33 are rsupusied Neiee:

[SL. No. 19 (para 1.92) of Appendix IV %o the Second Report’ fHllib Lok
. Abhs).3

Action’ tilin

{In-regard to the 28 cases of Jaipur, the préaent potitisn. s, thit outyof
the 112:bues- peading in the court, ome-cabe bas since_been. decided. apd
vthe official convicted' by the course -ahd :coRsqueéntly’ dismiseed |
vice. Eloven cmses are still pending in the cowst'and two are sl 3
uepartmental attion. The remaining 34 casts are pendifg investigat
.with. the police. Both the departmental authorities as also the police have
been asked to finalise the cases qoickly,

2. As megands the case of suspected fraud at Vellore invelving ‘64
persons of whom 57 (not 53 .as mentioned in the repott-pérhaps due‘to
a printing mistake) were postal employees, the laest, position s that the
case was last heard by the Principal Judge, City. Civil Caurt Madsas @5
20th September 1971 when it was posted for further heanimg on Nk
October. So far 64 prosecution witness have been examined.

3. The question of laying down suitable guidelines for the Contromp
Officers on the basis of the findings in the above cases is usder considers-
tion.

{P & T Board O.M. No. 12-15/69:WL(iv) dated 11th February 1972}

¥

Further information

It is stated that in regard to the 28 cases of Jaipur, the present
is that out of the 12 cases pending in the court, 1 case has since been
decided and the official convicted by the court dismissed from service. 11
cases are still pending in the court and 2 are still under departmesital
action. The remaining 14 cases are pending investigation with the police.
Both the departmental authorities as also the Police hes been atked to
finalise the cases quickly

2. As regards the case of suspected fraud at Vellore involving 64
persons of whom 57 were postal employees, the Iatest position is that
the case was last heard by the Principal Judge, City Civil Court, Madras
on 26th April 1972,

3. The question of laying down suitable guidclines for the contralling
iim on the basis of the findings in the above cases is under considers-

[P & T Board O.M. No. 12-15/69-WL(Medical)-iii dated 7th June, 1972).
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”

" The Committee. regret to note that on account of the delay in deciding
the tenders by the Postmaster Cieneral in both the cases and the partial’
acceptance of the tenders in one case, Government had to incur an exera
exponditure of Rs. 32,192 during 196667 and 1967-68 in making pay-
ments for the transport of depastmestal stoses at higher rates. applicable
to the previous years' contracts of the same contractor. The Committer
are at a loss to understand why negotiation could not be held to have the
rates reduced to his.tendered rates for the periods of delay in deciding
the tendees angd on what authority his rates of the expired contracts were
coptipued. The Committec would like to be assured that there was no
collusion between the contractor and any departmental official.
{SL No. 23 (para 1.119) of Appendix IV 10 the Second Repart (Fifth. Lok
Sabha) .}
Action taken

Rosponubility for belated acceptamce of weoders tor 1966-67 and 1967-
68 oould not be attributed on any individual official. As aiready explum-
cd to the PAC, the work had to be continued through the previous vears’
contractor to avaid dislooation of work: It may be stated that there wa
no delay in the acceptance of tenders in the previous years and tenders
for the subsequent years were accepted in due time. As regards the Com-
mittee’s observations that they would like to be assured that there wus no
collusion between the comtractor and any departmental official, t  may
be stated that there docs not appear to be any mala fide intention in
the delay that had taken place in deciding the case.

2. The Divisional Engineer concerned initially proposcd negotiating
with the coatractor to coatinue the work on the basis of the new rates
tepdered by him which were lower than the ratcs existing in the current
contract which expired i March. 1967 He was however adviced by
the Divisional Accountant, who was an olicial deputed from the Audit
Department, that this would not be m order pending finalisation of the
new contract. However. action 1« being taken to obtain the cxplanation
of the DET as 1o why he could not override the advice of his acoowrtant
and record reasons or even refer this aspect to Audit or Circle Otfice.
The question as (0 why nogotiation on the baus of the lower rate was not
held is under examination.

[P & T Board OM No, 29-8 69-NA dated 11th February, 1972]

Further Information

Responstbitity for belated acceptance of tenders for  1966-67  und
1967-68 could not be attributed to any dividual official.  As alread\
explained to the P.A.C., the work had to be continved through the prv
vious years' contractor to avoid dislocation of work. It may be stated that
there was no delay in the acceptance of tenders in the previous years amd
tenders for the subsequent years were accepted i duc time, As  regards
the Committee's observations that would like to be assured that there was
no collusion between the contractor and any deparimental official, it may
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be stated that thera does not appear to be any mala fide intention in the

delay that had taken place in deciding the case. The question as te why

negotiation on- the basis of the lower rate was not held, is under examina-

tion. 3

[P & T Board O.M. Ne. 29-8/69-NA dated New Delhi 7th June, 1972.]
Further Information '

Divisional Enginecr Telegraphs, Siliguri had proposed for adoption of
new rates after expiry of the old. contract in March 1967. He was, how-
ever, advised by the Divisional Accountant that adoption of new rates
would not be in order pending finalisation of the new contract. The ques-
tion why negotiations were not thought of to ask to contractor to adopt the
reduced new tender-rates is still under examination.

[P & T Board O.M. No. 29-8/69-NA dated, New Delhi 7th June, 1972.}
Recommendations

The Committee would like to be apprised of the results of investigation
into “the apparent failure to carry out any survey at the time of prepa-ation
and sanction of the detailed estimate” which was responsible for the delay
in ‘commissioning the project and consequently locking up of capital and
loss of potential revenuve.

{SL. No. 34 (para 1.165) of Appendix 1V to the Second Report (Fifth Lok
Sabha).}
Action takea

Investigations are in progress with a view to fix responsibility on the
officials concerned who failed to carry out a detailed survey before the
sunction of the detailed estimate. The results of the investigations and
the action taken therecon will be cstimated as  soon as these are finalised,

[P & T Board O-M, No. 97-8 '69-TPL dated 18th December, 1971].

Further Information

During the investigations. some new information on the case has come
to Jight and this is being enquired into in detail. The results of investiga-
tions and action taken thereon will be intimated to the Committey at the
carliest.

[P & T Board OM. No. 97-8/69-TPL. dated 1st December, 1972].

ERA SEZHIYAN.
Chairman,
Public Accournts Comminiee.

New Devwy;
December 14, 1972

Agrahayana 23, 1894 (Saka).
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Summ 1ry of main conclusions rec onmendanons B

Minis ryv l)cpa “tment

concerned

3
P& Brard

Do

Do

capacity at Kanpur from the

Cinclusions Recemmendations

4

‘The Committee had reason 1o be'ieve that cxistence of large number
of extensions (146 per cemt of the direct connections as against 30 per
cent mentioned in the project estimate) in the Bombay Fort Exchange had
fimited it~ capacity to handle remunerative calls thereby reducing the
revoaue potential, as in the cross-bar exchange cven internal calls beiween
the extension and main telephone instructions, which are not paid for,
loaded the exchangs. The Commitice desired that the matier should be
investigated to avoid recurrence.  The reply of the P. & T. Board does
not meet this poimt.  As the instrument designed to obviate internal calls
loading the exchaige has not as yet gone into mass production, the Com-
mitice would like o reiterate that the advisability of g:vmg larger numbet
of extensions in cross-bar exchanges till the corrective is applied should
be carefully copsidered. ‘

The Committee would like 1o stress the urgency for production of the
necessary instruments with the modified design which would obviate the
internal cally loading the Cross-Bar Exchanges,

The Committee regrel that they are  unable to accept the P. & T,
Board's view that there has been adequate utilisation of the exchange
hegmnmg after countmg the connections

€L
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Do

4
temporarily closed (i) under shift; and (ii} due to non-payment as work-
ing connections, The relevaat Audit paragraph clearly stated that- sech
cases were covered by the normal reserve of 6 per cent kept by - the
Department. During evidence the official witness also confirmed this
position [Vide paragraph 1.32 of sccond Report (Fifth Lok Sabha).}
Lven granting that these could be regarded as working connestious, the
utilisation of the capacity of the cxchange should have been at least 94
per cent, if not more. The Committee therefore, desire that the inadc-
quate utilisation of the capacity should be investigated,

The Committee note that orders have since been issued; by the
P & T Board to the effect that u line disconnected for non-payment of
dues may be utilized after 3 moaths. The preseat period of 6 mopths

upto wiich the subscriber of the disconnected telephone is allowed to
settle his accounts for getting the telephone reconnected, however, remajos

unchanged. The Committee would like -the Board to review the position
after somc time taking into accownt the rumber of persons in default for
more than three manths with a view to censidering the icaslb:hty of

curtailing the period of re-comnection also to 3 moaths, .  -. ' —

The Committee arc unable to accept the Department’s view that an
overall target of 85 per cent wtilisation of capacity of the telephone ex-
changes would be reasonable. This was a view that they had already
expressed and the Committee had observed that 94 per cent utilisation
after afowing for 6 per cent raserve should be aimed at. The Committee

LY
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Do,

nate that the percentage utilisation of capacity of telophone exchanges
increased from 79.5 on 3ist March, 1970 to 822 om it Marck, 1971
and that with the availability of more snderground cables the percentage.
is further likely to go up. The Committee would like to emphasise. that
concerted steps should be takew to stcp up the percentage to 94,

A regards the exient of unstilised capacity on account eof shomagn
of cables. the P. & T. Board have stated that 1.8 per cemt of the. totad
equipped capacity of all the exchanges of 1,000 limes and abowe cowld not
be utibsed due to absence of cable pairs, The Department have »eot
conducted any such review in respect of amaller exclanges in the ceuntry.
The Comminee, however, note that creation of a ‘Utilisstion sud Project
Control' Cell has been approved. This Cell is expected to keep a close
watch on the utilisation of the capacity of the telephone exchanges. The
Committee would suggest that this Cel shoul identify the: reasons for
the shorfall in optimum utitisation im afl the exchanges so as to take
necessary steps to reach the optimum level.

The Committe: are unable te uaderstand the Board's inabdlity to
acmpt a detailed amalysis of uoamtilised capacity in  smalles  exchanges.
They would suggest that this work should be done at the Telephone
District/Circle level and: that the “Ulilisaion and Project Control” Cell may -
review the position at longer intervals, say ence in six months or oace a
year, as against once a quarter in the casc of higger exchanges.

T™e Committey note that the rocommmendation of the Administrative
Reforms Cenwmissin. segarding the transfor of the administrative respoo-
-ubnht) af Rs\d\man Cables anued has been taken up with the Mimsu'y

s
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P& T Board

Do,

4

nf lndusmal l)cvelopmem and that no dccnsnon has bcen takcn S0 far on
this recommendation. The Committee would stress the need for an early
decision in the matter,

The Committee had suggesied that a High Power Committee should be
appuinied 1o go into the entire guestion of indigenous production vis-a- .
vay cable requircments with a view to attaining self sufficiency in cables
before long, Government have since set up two High Level Committees
(i) to go into all aspects of manufacture of tele-communication equipment
including cables. ani (ii) to undertake a comprehensive review of the
research and developmental activities. These High Level Committees were
expected to submit their reports by the end of September, 1972. The
Commiittee would like to know the results of the review and the action
taken by Governmet thercon.

The Committee note that it has been decided by the P. & T. Board
that the present system of medical facilities available to officer drawing
pay not less than Rs. SO0 p.m. may continue for the time being. As the
Committee are still of the view that it is not desirable to continue the
distinction between the staff  getting more than Rs. 500 per mouth and
those getting upto Rs. 500 per month, they desire that the position should
be reviewed as early as possible. The final decision taken in the matter
‘may be intimated to the Committee,

The Committec would like to suggest that suitable guidelines for con-
trolling officers regarding scrutiny of medical claims should be laid down
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in consultation with the Ministries of Health and Finance so that uniformity
is maintained in all the Departments of Government.

The Committec would like to know whether the question of refer-
ring to the Pay Commission the suggestion of the Efficiency Bureau that
reimbursement of medical expenses should be allowed only for hospita-
lisation cases granting a fixed allowance for other ailments, with an option
to the employees to reccive treatment from the P. & T. dispensaries or
CGHS wherever these cxist, was considered. )

The Committec had advised that the P. & T. Department should go
into the reasons for the persistence of Audit objections of the nature
brought out in the relevant measures to obviate them. They are unable
to accept the Board's reply that instructions have been issued from time
to time to the Heads of Circles and other Administrative Officés in the
matter and that the recommendations of the Committee have also been
brought to their notice. 1t is obvious that a review as suggested by the
Committee should be done at the Board's level. The Committee would,
therefore, stress that the Board should analyse the reasons after obtaining
such information ys may be necessary from the lower formations and de-
vise suitable remedial measures for strict implementation.

The Committee note that in pursuance of their recommendation that
Government should examine the position in all other large buildings main-
tained by the P. & T. Department so as to ensure that power is obtained
at favourable tates, the P. & T. Board have issued a circular letter in
November, 1971 inter-alia calling for a report by 15th December. 1971
The Committee would like to know results of this examination and the

action taken thereon.
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